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CONVENTION OF PSYCHOTROPIC SUBSTANCES
FREAMBLE

The Partiss,
Being concerned with the health and welfare of mankind,

FBoting with concern the public health and social problems resulting from the abuse
of certain paychotropic substances,

Determined to prevent and combat abuse of such substances and the illieit traffic
to which it gives rise,

Considering thst rigorous messures are necessary to restrict the use of such
wubstances to legitimate purposes,

Becogmising that the use of psychotropic substances for medical and scientific
purposes is indispensable and that their availsbility for such purposes should not be
unduly restricted,

Believing that effective messures against sbuse of such substances require
co—ordinstion and universal actionm, =

Acknowledging the competence of the United Nations in the field of control of
poychotropio substances and desirous that the i onal drgans 4 should be
within the framework of that Organisation,

Eecognising that an int tional on is ¥ to achieve thess
Jurponss,

Agres na follows:



ARTICLE 1

Use of terms

Except where otherwiss expressly indicated, or where the context otherwise
requires, the following terme in this Convention have the sesnings given below:

(2)
(v)
()

(4)
(e)

(£)

(&)

(1)
(1)

()
(x)

(1)

"Couneil" mesne the Ecomomic and Sociml Council of the Dpited Natioms.

"Commision® means the Commission on Narcotic Druge of the Council.

"Board" means the Internstional Warcotics Comtrol Board provided for in

the Single Convention on Nareotic Drugm, 1961.

"Secretary-Jeneral" means the Secretary-Jeneral of the Umited Nations.

"Paych bet " means any sut or oy tie, or

any nlt\l:m.‘l material in Schedule I, II, III or IV.

"Preparation" means:

(1) any solution or mixture, in whatever physical state, containing
one or more peychotropic substances, or

(.1.1} one or sore psychotropic substances in dopage form.

nSchedule I, "Schedule I, * A L ——
dingly nunbersd lists of pay pic subst to .

this Convention, as altered in accordance with article 2.

"Export” and "import" mean in their respective connotations the physical
+ fer of a pay ple from one State to another Btate.
"Manufscture® memns all j by which pay pic t may

be obteined, and includes refining as well sa the transformation of
peychotropic substances into ether psychotreple substances. The term
also includee the making of proparations other than those made on

4 on in ph ien.
'Imuﬂ traffic” mesns mamifscture of or 1:-mm.n3 in paychotrople
substances contrary to the provislons of this Comventlon.
"Reglon" means sny part of a State which pursuant to article 28 is
treated as a separate entity for the purposea of this Convention.
"Premises” means buildings or parts of bulldings, including 31:0
apperteining land,




ARTICLE 2

Scope of control of substances
1. If & Party or the World Health Orgenisation has information relating to a
substance not yet under internstionsl comtrol which in its opindon may require the
addition of that substance to any of the Schedules of this Convention, it shall
notify the Secretary—(emeral and furnish him with the information in support of that
notification. The foregoing procedure ghall slso apply when & Party or the
World Health Organisation has information justifying the transfer of a substance
from one Schedule to another smong those Schedulss, or the deletion of a substance
from the Bchedules.
2. The Secretary-Oemeral shall tremsmit such notification, and any information
which he considers relevant, to-the Parties, to the Commission and, when the
notification is made by _a-Party, to the World Health Organization.
3. If the information transmitted with such & notification indicates that the
oubstance is sultable for inclusicn in Schedule I or Schedule IT pursumnt to
paragraph 4, the Parties shall examine, in the light of all information availsble
to them, the possibility of the provisional application to the substance of all
messures of control applicable to substances in Schedule I or Schedule II, as
appropriste.
4. If the World Health Organisation findm:
{a) that the subst hao the 1ty to p
(1) (1) a state of dependence, and
(2) cestral nervoms system stismlation or depression, resulting
in Ballucisations or disturbances in motor function or
thinking or behaviour or perceptiom or mood, or
(ii) mimilar sbuse and similar 111 effscts ss a substance in
Schedule I, II, III or IV, and
(b) that there is sufficiemt svidemce that the substance is being or is
1likely to be abused so s to comwtitute a public health and social
problgm warrmating the placing of ths wubst under 1 k. 1
comtrol,
+the World Health Organiszation shall commnicate to the Commission sn assessment of
the substance, including the extent or likelihood of abuse, the degres of seriousness
of the public health and social problem and the degres of ful of the subst
in medical therapy, with on control if smy, that
would be approprizte in the light of its assessment.




5. The Commiseion, taking into sccount the commnication from the World Health
Organization, whose o shall be nstive as to medical and sciemtific
matters, and bearing in mind the economic, social, legal, administrative mnd other
factors it may consider relevant, may add the substance to Schedule I, II, III or IV.
The Commiswion may seek further informatiom from the World Health Organisation or from
other appropriate sources.
6. If a notification under parsgraph 1 relates t0 a substance already listed in one
of the Schedules, the World Health Organization shall commmicate to the Commission
ite new findings, any new of the it may make in accordance with
paragraph 4 and any new recosmendations on control measures it may find appropriate in
the light of that assessment. The Commission, taking into mccount the commumication
from the World Health Organization as under paragraph 5 and bearing in mind the factore
T to in that may decide to tremefer the substance from one Schedule
to another or $o delete it from the Schedules.
T« Any decigion of the Commigsion taken pursusnt to this article shall be
commmicated by the Secretary-General to all States Membera of ths United Nationa,
%o pon-member States Partiss to this Convention, to the World Health Organization
and to the Board. Such decigion shall become fully effective with respect to each
Party 180 days after the date of such commmiostion, except for any Party which,
within that periecd, in respect of a decision adding n mibstance to a Schedule, has
transmitted to the 4 l e’ wrid notics that, in view of emeptional
circumstances, it is not in a position to give effect with respect to that mibstance
4o all of the provielona of the Convention applicable to subset in that Schedul
Such motice shall state the reasoms for this exceptional action. WNetwlthetanding itse
notice, each Party shall apply, as a sinimum, the control measures listed below:

(s) A Party having given such notice with respect to a previously uncomtrolled
substance added to Scheduls I shall take into scoount, as far as possible, the special
control measures enumerated in article 6 mnd, with respect to that substance, shall:

(4) remuire licences for manufacturs, trads snd distribution as provided
in article § for substances in Bchedule II;
(1) require medical presoriptions for supply or dispensing me provided in
article 9 for substances in Schedule IT;
(i44) comply with the obligations relsting to export and isport provided in
article 12, except in respect to smother Party having given such notice
for the substance in question;




(iv) comply with the obligations provided in article 13 for substances in
Schedule II in regard to prohibition of and restrictions on export and
import;

(v) furnish statistical reports to the Board in accordance with
paragraph 4 (a) of article 16; and

(vi) adopt memsures in mocordance with article 22 for the repression of ncta
coptrary to lews or regulations adopted pursuant to the foregoing
obligations.

(b) A Party having given such notioe with regard to a previcusly uncontrolled
substance added to Schedule II shell, with respect to that substance:
(i) require licences for manufacture, trade and distributien in sccordance
with article 8;

(41) require medical prescriptions for supply or dispensing in sccordance
with article 9;

'(iii) comply with the obligations relating to export and import provided in
article 12, exvept in respect to another Party having given such notice
for the substamce in guestion;

(iv) comply with the vbligations of article 13 in regard to prohibition of
and restrictions on export and import;

(v) furnish statistical reports to the Board in accordance with
paragraphe 4 (a), (o) and (4) of article 16; mnd

(vi) adopt measures in accordance with article 22 for the repression of acts
contrary to laws or regulstions ad to the foregeing
obligations.

(o) A Party having given such notice with regard to a previcusly uncomtrolled
mibstance added to Schedule ITI shall, with respect to that substance:

(1) require licenses for masufacturs, trade and distribution in sccordance
with article 8j

(i1) require medical prescriptions for supply or dispensing inm sccbrdance
with article 9; f :

(i1i) comply with the obligatione relsting to export provided in artiels 12,
except in respect to another Party heving given such notice for the
substance in question;

(iv) comply with the obligations of srticle 13 in regard to prohibition of
and restrictions on export mnd import; mmd

(v) adopt messures in scoordance with article 22 for the repression of
mots comtrary to laws or regulations ot to the
obligationa.




{d) A Party heving given such notice with regard to & proviously mncomtrolled

substance added to Schedule IV ghall, with respect to that substance:
(i) require licences for menufacture, trads and distribution in sccordance
with article 8
(ii) comply with the obligations of article 13 in regard to prohibition of
and restrictions om export and import; and
(44i) adopt memsures in mocordance with article 22 for the repression of
acte comtrary to laws or regulations adopted p to the f
obligations.

(e) A Party having given such notice with regard to a substance transferrsd to
o Schedule providing stricter controls and obligations shall spply as & minimmum a1l
of the provisions of this Comvention applicabla to the Schedule from which it was
trensfarrad.

8, (a) The decisionms of the Comuission taken mder this article shall be subject
to review by the Council wpon the request of sny Party filed within 180 days from
receipt of notification of the decipion. The request for review shall be sent to
the Sscretary-Genaral together with all relevant infermation upon which the request
for roview i based.

(b) The Secretary-General shall trensmit coples of the request for review and
the relevant informetion to the Commdmsion, to the World Health Organisation and to
all the Parties, imviting them to mubmit commente within ninety days. ALl comments

d ghall be submitted 4o the Cowncil for considerstion.

(c) The Council may confirm, alter or reverse the decision of the Commission.
Fotifiostion of the Council's decision shall be transmitted to all Btates Hembers of
+4he United Nations, to non-member States Parties to this Comvenmtion, to the Commissiom,
4o the World Health Organization and to the Bomed.

(d) During pendency of the review, the original decigion of the Commiseion
ghall, subjest to paragraph 7, remain in effect.

9. The Parties shall use their best endemvours to apply to substances which do not
fall under thie Comvention, but which mey be used in the illicit manufacture of
t such of gupervigion a8 may be practicabla.




ial provi g
1. Except as provided in the following paragraphs of this article, a preparation

ie subject to the same measures of control as the peychotropic substance which it
conteine; and, if it containe wore than one such substance, to the measures applicable
to the moet strictly comtrolled of those substances.

2. If a preparation comtaiming a peychotropic substance other than a substance in
Schedule I is compounded in such a way that it presents no, or a negligible, risk of

atmse and the submt cannot be 4 by readily applicable meannm in a quantity
liakle to abuse, so that the preparation does mot glve rise to a public health and
social problem, the pr dion may be jted from certain of the measures of coptrol
provided in this in d with h 3.

3. If a Party makes a finding under the preceding paragraph regarding a preparation,
it may decide to exempt the preparation, in ite cowmtry or in one of its r‘Gﬂ.Dnlu
from sny or all of the measures of comtrol provided im thie Comvention except the
roquiresenta oft

(a) article 8 (licences), as it spplies to msnufacture;

(b) article 11 (records), as it spplies 4o exempt preparstionaj

(o) article 13 (prohibition of and restrictions on export and import);

(4) article 15 (inspection), as it applies to manufacture;

{e) article 16 (reports to be furmished by the Parties), as it applies

to exompt preparstions; and
{£) article 22 (penal provisions), 4o the extent necessary for the
of acts 7 $0 laww or regulations adopted pursnant
to the foregoing obligations..

A Party shall notify the Secretary-General of any such decision, of the name and
composition of ths exempt preparstion, and of the measures of comtrol from which
it is i The 0 1 ehall the notification to the other
Parties, to the World Health Organization and to the Board.
4. If a Party or the World Health Orgenization has information regarding a preparation
exempted purewant to paragraph 3 which in its opinion may require the termination, im
whole or in part, of the exemption, it shall notify the Scoretary-Oeneral snd furndsh
him with the information in support of the notification. The Secrotary-Oemeral shall
trensmit such motification, and any informatiom which he considers relevant, to the




Parties, to the Commission and, when the notification is made by a Party, to the
World Health Crganization. The World Heslth Organdsation shall communicate to the
Commispion an assepsment of the preparation in relation to the matters specified in

aph 2, together with a £ of the control measures, if any, from which
the preparation should cease to be exsmpted. The Commismion, taking into account the
commmication from the World Health Organization, whose asmessment shell be
determinative as to medical and scientific matters, and bearing in mind the sconcmio,
sooial, legal, administrative and other factors it may comsider relevant, may decide
4o torminate the exesption of the preparstion from any or all control measures. Any
decimion of the Commission token pursusnt to this paragraph shall be communioated by
the Becretary-Oeneral to all Statep Members of the Tnited Nations, to nop-member States
Partles o this Convention, to the World Health Organizstion and to the Board. A1l
Parties shall take measures to terminate the exemption from the comtrol measure or
measures in question within 180 days of the dste of the Secretary-General's
commmnication.

In respect of pay pic other than those in Schedule I, the Parties

may permit:

(a) the carrying by internatiomal travellers of small quantities of
preparations: for perscnal ueej each Party shall be entitled, however,
4o satisfy itself that these preparmtions have been lawfully cbtmined;

(b) +he use of such subst in i for the oot of

Py pie ot or P ¥ %o ths epplication
of the measures of conirol required by this Convention wndil the
puychotropio substances come to be in such a condition that they
will not in practice be sbused or recovared;

(o) the use of wuch substances, subject to the application of the measures
of control required by this for the of animals by
persons specifically swthorized by the competent suthorities to use
smch for that




I

ARTICLE 5

Limitation of use to medical and seientific purposen

1. Each Party shall limit the use of substances in Schedule I as provided in
article 7.
2. Each Party shall, except me provided in article 4, limit by such measures as it

iders appropriate the » sxport, import, distribution and stocks of,
trade in, and use and popsespion of, substances in Bohedules II, IIT and IV to
modical and soientific purposes.
3. 1% is desirable that the Parties do not permit the possession of substances in
Bchedules II, III and IV except under legal authority.

ARTICLE 6
8 admini tion

It is desirable that for the purpose of applying the provisions of this
Comvention, each Party establish and maintain a special administration, which may
with advantage be the pame as, or work in close co-operation with, the specinl
administration established pursuant to the provimions of ione for the trol
of narcotic drugs. :

ARTICLE 7

sions ancen in Scheduls I

In i of aub in SBoheduls I, the Parties shalls

(a) probibit all use sxvept for sclentific and very limited medical
purposes by duly aunthorized pereons, in medical or seientific

*  estoblishments which are directly under the control of their
: or ifically appr by them;

{b) require that facture, trade, d and be
under a special licence or prior authorizationj

(e) provide for close supervision of the sotivities and acts
mentioned in paragraphs (a) snd (b);

(d4) restrict the amount supplied to a duly authorized person to
the ¥ for his aut

(e) ‘that performi dical or poientific functions
keep records concerning the aoquisition of the suhetances and
the details of their use, such records o be preserved for at
least two years after the last use recorded therein; and




(£) prohibit export and import except when both the experter and importer
are the competent authorities or agencies of the exporting and
importing country or region, respectively, or other persons or
enterprises which are epecifically authorized by the competent
authorities of their country or region for the purpcee. ‘e
requirements of paragraph 1 of article 12 for export and import
authorizations for subslancee in Schedule II shall also apply to
substances in Schedule I.

ARTICLE 8
Licences

1. e Parties shall require that the manufacture of, trade (including export and
import trade) in, and distribution of substances listed in Schedules IT, IIT and IV
be under licence or other similar control measurs.
2. The Parties shall:
(a) control all duly od and carrying on or
engaged in the manufacture of, trade (including export and import
trade) in, or distribution of substances referred 4o in
paragraph 1;
(b) control under licemce or other similar control measurs the
entablishments and premises in which such manufacture, trade op
distribution may take place; and
(o) provide that eecurity measures be taken with regard to such
eotablisheents and premises in order to prevent theft or other
diversion of stocks.
3. 'The provisions of paragraphs 1 and 2 of this article relating 4o licensing or
other similar control measures need not apply to persons duly suthoriszed to perform
and while herapeutic or sci fic functiona. -
4+ 'The Parties shall require that all persons who obtain licences in accordance
with this Convention or who are otherwise authorized to 1 of this
article or sub-paragraph (b) of article 7 shall be adequately qualified for the
effective and faithful of the provi of puch laws and regulations as
are enaoted in of this i




ARTICLE 9
soriptions

1. e Parties shall require that subetances in Schedulen II, ITT and IV be mupplied
or dispensed for use by individuals pursuant to medical prescripiion only, except when
individuals may lawfully obtain, use, dispense or administer such substances in the
duly authorized sxercise of therapeutic or scientific functiona.

2. 'Tha Parties shall take measures to ensure that ipti for subst in
Behedules II, III and IV are issued in accordance with pound medipal practice and
subject to such regulation, particularly as to the mumber of times they may be refilled
and the duration of their validity, as will protect the public health and welfare.

3. Hotwithetanding paragraph 1, a Party may, if in its opinion local of "

80 require and under such conditions, including record-keeping, as it may p ibe,
suthorize licensed te or other 14 4 retail distributors designated by the
authorities responsible for public health in ite country or part thereof to supply, at
their di and pr iption, for use for medical purposes by individuals
in exceptional cases, small gquantities, within limits to be defined by the Pnrties, of
substances in Schedules IIT and IV.

ARTICLE 10
on and advertisd

1. Each Party shall require, taking into account any relevant regulations or

recommendations of the World Health Organisation, such directions for use, including
ki and d to be indi “unthalnhllmmmﬁnablsminmmn

on the accompanying leaflet of retail pack: of payoh P 8, a8 in its

opinion are necessary for the safety of the user.

2. Bach Purty shall, with due regard to its constitutional provisions, prohibit the

advertisement of such substances to the general public.

ARTICIE 11

Boconds
1. 'The Parties shall that, in resp of in Schedule I,
manufsoturers and all other persons authorized under article 7 to trade in and
distritute those substances keep records, as may be determined by each Party,
showing detaile of the manud v the “held in stock, and,

for each acquisition and disposal, details of the guantity, date, supplier and
recipient.




2.,  The Parties shall require that, in respect of subsbances in Schedules IT and ITI,
manufasturers, wholesale distributors, exporters and importers keep records, sz may be
determined by each Party, showing details of the quantities manufactured and, for each
soguisition and dieposal, details of the quantity, date, supplier and recipient.

3: ‘The Parties shall require that, in respect of substances in Schedule IT, retail
distributors, institutions for hospitalisation and care and scientific inbtitutions
keep records, as may be determined by each Party, showing, for each scquisition and
disposal, details of the guantity, date, supplier and reciplent.

4. M™e Parties ghall ensure, through appropriate methode and taking into account the
professional and trade practices in their itries;, that inf £ ragarding
aoquisition and disposal of subetances in Schedule III by retail distributors,
institutions for hospitalization and care and scientific institutiors is Teadily
available.

5. The Parties ehall regquire that, in respect of substances in Schedule IV,
manufacturers, exporters and importers keep records, as may be determined by each
Party, showing the quantities manufactured, exported and imported.

6. The Parties shall require manufacturers of preparations exempted under

paragraph 3 of article 3 to keep records as to the guantity of each psychotropis
substance used in the manufacture of an exempt preparation, and ag to the naturas,
total quantity and initial disposal of the exempt preparation manufsctured therefrom.
Te The Parties shall ensure that the records and information referred %o in this
article which aré required for purposes of reports under article 16 shall be preserved
for at least two years.

ARTIOLE 12
Provi, to $

1. (a) Every Party permitting the export or import of substances in Schedule I
or IT shall require & separate import or export authorization, on a form to be
established by the Commission, to be obtained for each such export or import whether
it consists of ome or more substances.

(b) Such suthorization shall state the imternational non-propristary name, or,
lacking guch a name, the desi of the eubst in the y the guantity
to be exported or imporied, the phar joal form, the name and address of the
exporter and importer, asd the period within which the export or import must be
effected. If the pubstance ism exported or imported in the form of a preparation,
the name of the preparation, if any, shall additionally be furnished. The export
autherisation shall aleo state the mumber and date of the import suthorisation and
the authority by whom it has been imsued.




(o) Before imsuing an erport authoripation the Parties shall require an import
anthorigation, issued by the competent suthority of the importing country or region
and certifying that the importation of the subat or £ to therein
is approved, and such an authorigation shall be produced by the person or establishment
applying for the export swthorisation.

{4) A eopy of the export suthorization shall accompany each consignment, and the
Government imsuing the export authorization shall send a copy to the Govermment of the
importing country or regicn.

(&) The Government of the importing country or rogion, when the importation has
been effected, shall return the export authorization with an endorsement certifying
the amount actually imported, 4o the Govermment of the experting country or region.

2. (a) Te Parties shall require that for each export of subsiances in Schedule IIT
exporters shall draw up a declaration in triplicate, on a form o be estsblished by
‘the Commipsion, containing the following informatiom:
(1) +the name and nddress of the exporter and importer;
(41) the internationnl non-proprietary name, or, failing such a nase,
the deai of the sub in the Schedule;

(144) the and ph foal form in which the substance i
exported, and, if in the form of & preparstion, the name of the
preparation, if any; and

(iv) the date of despatch. 5

(b) Exporters shell furnish the competent of their ¥ or reglon
with two coples of the declaration. They shall attach the third copy to their
consignment . 2

(e) A& Party from whose territory a substance in Schedule ITI has been exporied
shall, as soon an povsible but mot later than ninety days after the date of despatoh,
oend to the competent authorities of the importing country or region, by reglstersd
mail with return of receipt requested, one copy of the declaration recaived from the
exporter. {

(4) e Partics may ire that, on ipt of the the isporter
shall % it the copy wcoompanying the consignment, duly emdorsed stating the
quantities received and the date of receipt, to the compotent authorities of hiam
country or reglon.




3. In respoct of substancen in Schedules I and I the following sdditicnal
provisions shall apply:

(a) The Parties shall exercise in free ports and sones the pame supervisien
and contrel as in other parts of their territory, provided, hovever, that they may
apply more drastic measures.

(b) Exports of consignments to a post office box, or to a bank to the accomnt
of a person other than the person named in the export authorisation, shall be
prohibited.

(c) Exports to bonded of consi of t in 8ot 1
are prohibited. Exports of consigmments of substances in Schedule IT to a bonded
warehoune are prohibited unless the Govermment of the imperting country certifies
on the import authorization, produced by the pernon or establishment applying for
the export aunthorization, that it has approved the importation for the purpose of
being placed in a bonded warehouse. In such case the export authorization shall
certify that the consignment is exported for such purpose. Bach withdrawal from
the bonded warehouse shall require a permit from the authorities heving juriediction
over the warehouse and, in the case of a foreign destination, shall be treated az if
it were a new export within the meaning of this Convention.

(d) Consignments emtering or leaving the territory of a Party not accompanied
by en export authorization shall bo detained by the competent authoritiss.

(8) A Party shall not permit any substances consigned to another country io
pass through ite territery, whether or not the ponsigument is removed from the
oonveyanca in which it is carried, unless a copy of the export auwthorization for
consigneent is pr to the comp t h ties of such Party.

(f) The competent authorities of any country or regiom through which a
oconsignment of substances ia permitted to pass ghall take all due measures to prevent
the of the 4 % o & destination other than thai nemed in the
accompanying copy of the export authorization, unless the Government of the coumtry
or region through which the consigmment is ing authorises the diversic The
Government of the country or region of transit shall treat any requested diversion
ag if the diversion were an export from the country or reglon of iransit to the
country or reglon of new destination. If the diversion is authorized, the
provisions of parsgraph 1 (o) shall also apply between the country or region of
transit and the cowmntry or reglon which originally exporied the consignment.

(g) ¥o conmignment of substances, while in transit or whilst being stored in
& bonded warehouse, may be subjected $o any process which would change the nature
of the sub in td The ing may not be altered withowt the permission

of the competent awthorities.




(h) The provisions of sub-paragrsshe (e) to (g) relating to the paseage of
substances through the terrifory of a Party do not apply where the consignment in
question is transported by aireraft which does not land in the country or region
of transit. If the airoraft lande in any such country or reglon, thoge provigions
ghall be applied 2o far as circumstances require.

(1) e provisions of this paragraph are without prejudice to the provisions
of any internations] agreements which 1limit the conirol which may be sxercised by
any of the Parties over such substances in transit.

ARTICLE 13
hibition trictions on and

1. A Party may motify all the other Parties through the Seeretary-General that it
prohibite the import into its country or into one of its regions of one or more
pubstances in Schedule II, IIT or IV, epecified in its notification. Any such
notification shall epecify the name of the substance as designated in Schedule II,
IIT or IV.

2. If a Party has been notified of a prohibition pureuant to parsgraph 1, it shall
take measures to nnme that none of the subptances ppecified in the notification is
exported to the country or one of the regions of the notifying Party.

3. ing the provisi of the p ing p he, & Party which has
given notification pursuant to parsgraph 1 may authorise by special import licemce in
sach oase the import of:specified quaitities of the substances in question or
proparsti ing such sut The isening authority of the importing
country shall smend two coples of the special import licence, indicating the name and
address of the importer and the exporter, %o the competent authority of the exporting
country or regiom, which may them authorize the exporter to make the sghipsent. One
copy of the special import licence, duly endorsed by the competont authority of the
exporting country er region, shall accompany the shipment.




ARTICLE 14

1. (e international carriage by ships, aircrafi or other formas of intermational
publio transport, such ns i 1 reilway trains and motor coaches, of euch
limited guantities of submtances in Schedule II, IIX or IV as may be needed during
their journey or voyage for first-aid purposes or emergency cases shall not be
considered to be export, import or hrough a ¥ within the ing of
this Conveniion.

2.  Appropriste safeguarde shall be taken by the country of registry to prevent the

i use of the subet raf d to in h 1 or their diversion for

41licit purposes. The Commission, in consultation with the appropriste inbérnational
izations, shall d such safeguards.

3. Substances carried by ships, aircraft or other forme of inmternstional public
port, such as 1 railway traine and motor coaches, in accordance with

paragraph 1 ghall be subject to the laws, regulations, permite and licences of the
country of regisiry, without prejudice to any rights of the competent local
authorities to sarry out checks, inspeciions and other comtrel messures en board these

The administration of such substances in the osse of emergency shall
not be & 1 of the of paragraph 1 of article 9.

ARTICLE 15

Inspection
The Parties shall maintain a system of inspection of mamufacturera, exporters,
importers, and wholesale and retail distributors of peychotropic eubetances m:ﬂ. of
medical and soientific institutions which use guch substances. They shall provide
for inspections, which shall be mede am £ tly as they 1d y of
the premises and of stocks and records.




ARTICLE 16

Reports to be furnished by the Parties
1. The Parties shall furnish to the 5 o= 1 such inf td as the
Commission may request as being for the perf of ite functions, and in

particular an annual report regarding the working of the Convention in their
territories including information em:
(s} important changes in their laws and regulations concerming
payohotropic subetances; and
(b) eignificant developments in the abuse of and the illieit traffis
in peychotropic substances within their territories.
2. 'The Parties shall aleo notify the Becretary-Oeneral of the names and addresses of
the governmental authorities 4o in sub h (£) of article 7, in
articles 12 and in paragraph 3 of article 13. Such information shall be moade
ayailable to all Parties by the Secretary-Ueneral.
3. The Parties shall furnish, as soon as possible after the event, a report o the
Secretary-Oeneral in respect of any case of illicit traffic in peychotropic substances
‘or seizure from such illicit traffic which they consider important because oft
(a) new trends disclomed;
(b) +the gquantitien involved;
(o) +the light thrown on the sources from whioh the substances are obtainedj or
(4) +the methods employed by illicit traffickera.
Copien of the report shall be communicated in accordance with sub-parsgraph (b) of
articls 21.
4. The Parties shall furnish to the Board annual statistiocal reports in mocordance
with foren prepared by the Boards >
(a) in regard to ssch substance in Bchedules I and II, on quantities
manufactured, exported o and imported from each country or region
as well as on stocks held by manufeoturers;
(b) 4n regard to esch substance in Bohedules IIT and IV, on quantities
manufantured, as well as on total guantities exported and imported;
(¢} 4n regard to esch substance in Schedules II and III, on quantities

used in the of exempt pr tionsy and
() 1n regard to esch substance other than a substance in Scheduls I,
on quantities used for industrisl in a with
mub-paragraph (b) of article 4.
The quantities manufactured which are refi to in sub (a) and () of

this paragraph do not include the gquantities of preparations manufsctured.




5. & Party mhall furnish the Board, on iis request, with supplementary statistical
information relating to future periode on the guantities of any individual substance
in'Sohedules IIT and IV exported to and imported from each country or region. That
Farty may requept that the Board treat as confidential both its request for
information and the information given under this psragraph.

6. The Parties shall furnish the information referred to in paragraphz 1 and 4 in
ouch a manner and by such dates ap the Commimsicn or the Board may request.

ARTICIE 17

Functions of the Commigsion
1. The Commizeion may all mat pertaining to the aims of this
¢ and to the implementation of its provi and may wake recommendations
relating thereto.
2. The decipions of the Commisolon provided for in articles 2 and 3 shall be taken
by a twe-thirds sajority of the membera of the Commission.

ARTICLE 18

Reports of the Board
1. e Board shall prepare snnual reports on its work containing an analyeins of the
s%atilﬂ.olll information at its disposal, and, in appropriate cases, an account of the
wxplanations, if any, given by or reguired of Uovernmentas, together with any
obpervations and recommendations which the Board desires to make. The Board may make
such additional reports as it considers mecessary. The reports shall be pubmitted to
the Counoil through the Commisgion, which may mske such comments ss it sees fit.
2. 'T™e reports of the Board shall be communicated to the Parties and mubsequently
published by the Secretary-Oeneral. The Partiee shall permit their unrestricted
digtribution.

1o {d) w
«beTw.



ARTICLE 17

Neasures the Board o ensure the

axscution of t roviegions O i
1. {(a) If, on the basis of ite examination of information submitted by governments
%o the Board or of information communicated by United Nations organs, the Board has
reason to believe that the aims of this Convention are being sericusly endangered by
reason of the failure of a country or region to carry out the provisions of this
Convention, the Board sghall have the right to ask for explanations from the Government
of the country or region in guestion. Bubject to the right of the Board to call the
attention of the Parties, the Council and the Commission to the matter referred to in
sib-paragraph (c) below, it shall treat as confidential & request for information or
an sxplanation by a government under this sub—paragraph.

(b) After taking action under sub-paragraph (a), the Board, if satiafied that
it in pecessary to do g0, may call upon the Oovernment concerned to adopt such
resedial measures as shall seem under the 3 %o be for the
execution of the provisioms of this Convention.

(o) If the Board finds that the Government concerned has failed to give
satisfactory sxplanations when salled upon to de 8o under sub—paragraph (a), or has
failed %o adopt any remedial messures which it has been called upon to take under
sub-paragraph (b}, it may call the atiemtion of the Parties, the Council and the
Commission to the mstter.

2. The Board, when calling the attention of the Parties, the Council and the
Commiseion to & matter in accordance with paragraph 1(o), may, if it is eatisfied

thet guch & course is necemsary, recommend %o the Fartiee that they stop the export,
import, or both, of partioular pmychotropic subetances, from or to the country or
region copcerned, either for a denignated peried or until the Board shall be satisfied
a8 to the sltuation in that country or reglon. The Btate concerned may bring the
matter before the Council.

3. mnmd-nnmmm«taMManmunwmtumiﬁthm
the provisions of this article, and commmicate 1%t to the Cdunoil, which shall forward
it to all Partien. If the Board publishes in this report a decision taken under thin
article or any information relating +i # it shall also publish therein the views
of the Government concerned if the latter so requests.

4. If in any case a decision of the Board which is published under this article ias
not unanimous, the views of the minority shall be stated.




5. Any State shall be invited to be represented st a meeting of the Board at which
a guestion direstly interesting it is compidered under this article.

6. Decisions of the Doard under this article shall be taken by a two-thirds
majority of the whole number of the Board.

T« The provisions of the above paragraphe shall aleo apply if the Board has reason
to believe that the aims of this are being seriocusly 88 a reault
of a decision taken by a Party under paragraph 7 of article 2. ,

ARTICLE 20
Meagures t the abuse of hotropic substances
1. 'The Parties ghall take all practicable for the p of sbuse of

peychotropic substances and for the early identificaticn, treatment, education,
after—care, rehabilitation and social gration of the perscns involved, and shall
co=ordinate their efforts to these ends.

2. ‘e Farties shall as far as possible promots the training of personnel in the
treatment, after-care, rehabilitation and social reintegration of sbusers of
payohotropio substances.

3. The Parties shall assist persone whose work so requires to gain an understanding

of the problems of sbuse of payol pio suk and of ite @ , and shall
algo promote such understanding among the general publio if there is & risk that
abuse of such will tecome pread,
ARTICIE 21
Action againgt the illicit traffic

Havirg due regard to their comstitutional, legal and adminimtrative syotems,
the Pariies ghall:

(a) make at the nationsl level for the co-ordination of
pnm‘tiﬂ and repressive action againet the illieit traffic; to this end they
may ugefully designate an appropriate agency responsible for such co-ordination;

(b) asmist esch other in the campaign against the illicit traffic in
peychotropio and in par immediately transmit, through the
diplosstic channel or the competent authoritiss designated by the Parties for this
purpone, to the other Parties directly concermed, a copy of any report addressed to
the Seoretary-Gensral under article 16 in xion with the discévery of a case
of 11lioit traffic or a meizure;




o

(¢) co-operate closely with each other and with the competent international
organizations of which they are members with a view to maintaining a co-ordinated
campaign againet the illicit traffic;

(@) ensure that international perati the
be conducted in an expeditious manner; and

(8) ensure that, where logal papers are transmitted internationally for the
purp of 1 p i +the ittal be effected in an expeditious manner
to the bodies designated by the Parties; this requirement shall be without prejudice
to the right of a Party to require that legal papers be sent to it through the
diplomatic channel.

ppropriate

ARTICLE 22

hml provisions
1. (a) Subject to its constitutional limitations, each Party shall treat as a
punishable offence, when committed intentionally, any action contrary %o a law or
dati P in purs of its obli under this Conventicn, and shall
ensure that serious offences shall be liable to adegquate punishment, particularly by
imprisonnent or other panalty of deprivation of liberty.

(b) Motwithstanding the b when of paychotropic
substances have committed such offences, the Parties may previde, either as an
al’ 4o conviction or f or in addition to pumishment, thai gech
it & of x i aft , Tehabilitation and
sooial reint: tion in ty with h 1 of article 20.

2. Subject to the constitutional limitations of a Party, its legal mystem and
domestic law,

(a) (i) 4f a series of related actions constituting offences under
peragraph 1 has been in dries, each of
them shall be treated as a distinct offence;

(11) dntentional participation in, conspiracy to commit and attemptis
to commit, any of such offences, and preparatory acts and
financial operations in commexion with the offences referred to
in thias y 8hall be punishable offences as provided in
paragraph 1;

(141) foredgn convietlons for suwh offences shall be taken into acoount
for the purpose of estazblishing recidiviem; and




(iv) 4 offences her re referred to committed either by
nationals or by foreigners shall be prosecuted by the Party
in whose territory the offence was committed, or by the
Farty in whose territory the offender is found if extradition
iz not scceptable in conformity with the law of the Party to
which application ie made, and if such offender has not
already been prosecuted and julgement given.
(b) It is desirable that the off: T d to in 1 and
paragraph 2 (a) (31) be inoluded as extradition ¢rimes in any extradition treaty which
has been or may herséafter be concluded between any of the Parties, and, as between any
of the Parties which do not make sxtradition conditional on the existence of a ireaty
or on reoiprocity, be recognized as extradition crimes; provided that extradition
shall be granted in conformity with the law of the Party to which application im made,
and that the Party shall have the right to refuse to effect the arrest or greant the
extradition in capes where the competent authorities consilder that the offence is not
sufficiently serious.

3. Any poychotropic mubstance or other substance, as well as any equipment, used

in or inmtended for the ission of any of the offences referred to in paragraphs 1
and 2 ghall be liable to seisure and confiscation.

4. 'T™e provisions of this article shall be subject to the provieions of the domestic
law of the Party concerned on guestions of jurisdiction.

5. Nothing contained in thie article shall affect the prineiple that the offences to
which it refers shall be defined, p ted and ished in dty with the
domestic law of a Party.

ARTICLE 23

lication of ter control s _than those
8 Conve:
A Party may adopt more sirict or severe meamures of comtrel than those provided
by this ify in its opini such are desirable or for
the protection of the public health and welfare.




ARTICLE 24

Ex) of international in
stering 1 inis of the Convention
The expenses of the Commispion and the Board in carrying out their respective
funotions under this Comvention shall be borne by the United Wations in such manner
as shall be decided by the General Assembly. 'The Parties which are not Members of the
United Nations shall contribute to these expenses such amountse as the General Assembly
finde equitable and assesses from time to time after consultation with the Governments
of these Farties.

ARTICLE 25

Erocedure for admiseion; eignature, ratification and accession

1. Members of the United Fations, Sistez not Members of the United Nations which are
members of a specialized agenoy of the United Nati or of the I tional Atomie
Energy Agency or Parties to the Statute of the Int: ional Court ef Justice, and any
other State invited by the Council, may become Parties to this Conwvention:

(a) by signing it; or

‘(b) by ratifying it after signing it subject to ratification; or

(o) by acceding to it. 2
2. The Convention shall be open for signature until 1 January 1972 inclusive.
Thereafter it shall be open for accession.
3. Instruments of ratification or accession shall be deposited with the
Becretary-Oeneral.

ARTICLE 26

Entry into force

1, ‘he Convention shall come into force on the ninetieth day after forty of the
States referred to in paragraph 1 of article 25 have signed it without reservation of
ratification or have deposited thelr instruments of ratification or ascession.
2. For any other State signing without reservation of ratification, or depositing
an instrument of ratification or accession after the last aignature or deposit

£ d to in the p ding hy, the shall enter into force on the
ninetieth day following the date of its sigmature or deposit of its instrument of
ratification or accession.




ARTICLE 27
Perritorial application

‘The Convention shall apply %o all non-metropelitan territories for the
international relations of which any Party is responsible except where the previous
conpent of such a territory is required by the Constitution of the Party or of the
territory concerned, or required by custom. In such & case the Parfy shall endeavour
to seoure the needed comsent of the territory within the shortest period possible, and
when the consent im obtained the Party shall notify the Seeretary-Ueneral. The
Convention shall apply to the territory or territories named in such a notification
from the date of its receipt by the Secretary-Oeneral. In those cases where the
previons consent of the non—metropolitan territery is not required, the Party
concerned shall, at the time of signature, ratification or accession, declare the
non~metropolitan territory or territories to which this Comvention applies.

ARTICLE 28
ong for i a5 of this Comvention

1. Any Party may notify the Secretary-General that, for the purposes of this
Convention, its territory is divided info two or more regions, or that two or more of
its regions are conmolidated inte a single region.

2, Two or more Parties may notify the Secretary-General that, aa the result of the
eatablishment of & customs union between them, thoee Parties constitute a region for
the purpeses of this Convention.

3. Any notification under paragraph 1 or 2 shall take effect on 1 Janusry of the
year following the year in which the notification was made.

ARTICLE 29
tion

1. After the expiry of two years from the date of the coming into force of this
Convention any Party may, on its own behalf or on behalf of a territory for which it
has international responsibility, and which has withdrewn its consent given in
accordance with mrticle 27, this © tion by an 4 t in writing
deposited with the Secretary-General.

2. The demuncistion, if received by the Seoretary-Gemeral on or before the first day
of July of any year, shall take effect on the first day of Janvary of the succeeding
year, and if received after the first day of July it shall take effect as if it had been
received on or before the first day of July in the succeeding year.

3a The Convention shall be termimsted if, as a result of demmelations made in
acoordance with paragraphs 1 and 2, the conditions for its coming into force as laid
down in paragraph 1 of article 26 cease to exist.




ARTICLE 30
Amendments
1. Any Party may propose an amendment to this Convention., The text of any such
amendment and the reasons therefor shall be doated to the 5 * G 1
who shall gommmicate them to the Parties and to the Council. The Counoil may
decide either:
(a) that a conference shall be called in accordance with paragraph 4 of

Article 62 of the Charter of the United Nations to ider the
or

(b) that the Parties shall be asked whether they sccept the proposed amendment
and alpo asked to gubmit to the Councll any commenis on the proposal.
2. If a proposed amendment circulated under paragragh 1 (b) has not been rojeoted
by any Party within eighteen months after it has been olroulated, it ghall thereupon
enter into force. If however a proposed amepdment is rejected by mny Party, the
Counoll may decide, in the light of comments received from Parties, whether a
conference shall ba called to consider such amendment.

ARTICLE 31

Disputes
1. 1If there should arise between two or more Partiss a dispute relating to the
interpretation or spplication of this Convention, the said Partiss shall comsult
together with & view o the settlement of the dispute by negotiation, investigation,
mediation, conoiliation, arbitration, recourse to regional bodies, judicial process
or other peaceful means of their own chedice.
2. Any such dispute which cannot be settled in the manner prescribed nhall be
referred, st the request of any one of the parties to the dispute, to the
International Qourt of Justice for decision.



ARTICLE 32

Reservations

1. Wo reservation other than those made in accordance with paragraphs 2, 3 and 4 of
the present article shall be permitted.
2.  hny Btate may st the time of mignature, ratification or accemsion make
reservations in reepect of the following provisions of the present Convention:

(a) article 19, paragraphs 1 and 2;

(b) articls 27; and

(e) article 31.
3.+ A Biate vhich desires to become & Party but wishes to be aunthorized to make
reservations other than thoge made in sccordence with paragraphs 2 and 4 may inform
the Seoretary-General of such intention. Unless by the end of twelve months after
the date of the & 1tg ication of the reservation comserned, this
reaservation has been objected to by ome third of the States that have signed without
reservation of ratification, ratified or acceded to this Convention before the end of
that period, it shall be decmed to be permitted, it being understood howsver that
States which have objected to the reservation need not asgume towards the reserving
State any legal obligation under this | which is affected by the remervation.
4. A State on whoss territory there are plants growing wild u‘h‘i;ﬂ: contain
peyohotropic substances from amonyr thoss in Bchedule I and which are traditionally
used by certain small, clearly determined groups in magical or religious rites, may,
at the time of signature, retification or accession, make reservations concerning
these plamts, in respect of the provisions of artiele T, except for the provisions
relating to international trade.
5. A State which has made reservations may at any time by motification in writing
to the Seoretary-General withdraw all or part of its reservations.




ARTICIE 33
Hotifications

‘The Seoretary-General shall notify to all the States referred to in
paragraph 1 of article 252
(a) signatures, ratifications and accesgions in accordance with
article 25;
(b) the date upon which thie Comvention enters into force in
accordance with article 26;

(e) 4 iations in d with article 29; and
(@) declavations and notifications under articles 27, 28,
30 and 32.

1IN WITHESS WHERE(QF, the undersigned, duly authorised, have signed ﬂd.s‘
Qonvention on behalf of their respective Governments.

DONE AT VIENNA, thim twenty-firet day of Pebruary cne thousand nine hundred and
seventy—ons, in a single copy in the Chinene, English, French, Ruseisn and Spanish
languages, each being equally authentd The G tion shall be depomited with
the Seoretary-General of the United Nations, who ghall transmit certified true
copies thereof to all the Members of ‘the United Nations and %o the other States
referred to in paragraph 1 of article 25.
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CONVENIO SOBRE SUSTANCIAS SICOTROPICAS
PREAMBULO
Lag Partes,

Preocupadas por la salud ffaica y moral de la humanided,

Advirtiends con inquietud los problemas sanitarios y scoiales que origina el uso
indebide de clertas sicotrépd

(]

Decididag a prevenir y combatir el use indeblde de tales lag y el trifico
1lfeito n que da lugar,

Lonsiderando que es necesaric tomar medidas rigurosas para restringir el uso de
tales sustancias a fines 1fcites,

HReconooiends que el ugo de sustanclas slcotrdpless para fines médicos ¥ elentffi-
cos es Indispensable y gque no dobe restringirse indebidamente su d.‘_lsynni‘bme.ad para
tales fipes,

Egtimando que, pera ser eflicaces, las medidas contra el uso indebido de tales sus-

taneias requi una aceddn rtada ¥y universal,
Ieconcclends la competencia de las Nacd Unidas en materis de fiscalizacifn de
sustancias sicotrépieas y deseosan de que los drg i jonales int que-

den dentro del marco de dicha Organizacién,

Recopoclendo que para tales efectos oo do un io int jonal

Convienen en lo slgulente:



ARTICULO 1

Iérminos empleados
Salvo indicacifn expresa en contraric o que el contexto exija otra interpretacidn,
los siguientes térmi de este G i én el significado que seguldamente pe

a) Por "Comsejo" ss entiende el Consejo Econfaico y Socdal de las Maciones

b) Por "Comlgién" se entlende le Comisién de-Estupefacientes del Consejo.
)  For "Junta" se entiende la Junta Internacional de Fiscalizacién de Estupefa~
cientes establecida en la Convencién Unice de 1961 sobre Estupefacientes.
d) Por "Secretario General" se entiende el Secretario Gensral de las HNacicnes
Unildas.
e) Por "sustancis sicotrfplea" se entiends cuslquier sustancia, natural o ain-
tética, o cualquier material natural de la Lista I, II, III o IV.
f) For "preparado” se entiende:
i) teda solucién o mescla, en, cualquier estade f{sico, que contenga una o
=fs sustanciss sleotrépless, o
ii)] una o més mustancias sicotrépicas en forma dosificada.
g) Por "Liste I", "Lists II", "Lista III" y "Lista IV" se entiende las listas
da sustancias sicotrdplcas que con esa mmeracién se anexan al presente Convenio, con
las modificaciones que se introduscan en las mimsas de conformidad con sl artioulo 2.

b) Por "exportacién® e "importacién" me entiende, en sun ipectivos sentidos,
el porte material de una is gleotrépica do un Estado a otro Estado.

i) Por "fabricecién" ge entiende todos los R que permit: & sus-
tancias sicotrépicas, incluidas la refinacién y la tranaf 1én de iss sico-

trépicas en obras sustancias sicotrépicas. El término incluye asimimmo la elsboracién
de preparados diptintos de los elaborados con receta en las farmacias.

i) Por "trffico ilfcito” se entiends la fabricacién o el trifico de sustancias
sleotrfpleas contrarios a las disposicicnes del presente Comvenio.

X} Por "regién" ss entiende tods parte de un Estadc que, de conformidad con el
artfculo 28, se considere como entidad da o los efecton del p e O d

1)  Por "locales" se entlende los edificlos o sus dﬂpmhx, asl eomo loa
terrenos anexos a los mismos.




ARTICULD 2

1. 51 slguna de las Partes o la Organisacifn Mundial de la Salud tuvieran informa-
cifn aceren de una sustancia no sujeta afin a fiscalizacién internscionsl que & su juicio
exijs la inclusién de tal sustancia en cualquieran de las Listas del presente Convenio,
harén une notificacifn al Secretaric Cemeral y le facilitardn informacién en apoyo de
la mima, Este procedimiento se aplicard tembién cuando alguna de las Partes o la
Organizecifn Mundial de la Salud tengan informacifn que justifique la transferencia de
una sustancis de una de esas Listas a otra o la eliminacién de una sustancia do las
Listas.
2, EL Secretarlo Gepersl tranemitir esa motifieacién y los datos que considere per-
tinentes & las Partes, a la Comiaifn y, cusndo la.notificacién proceds de una de las
Partes, a la Organizacién Mundial de la Salud.
3. 81 los datos tranemitidos con la notificacidn indicen que la mstancia es de las
que conviene incluir en la Lista I o en la Lista II de conformidad con el prrafo 4,
las Partes axaminardn, teniends en cuenta todn la informacifn de qus dispongan, la po-
aibilidad de aplicar provisicnalmente a la tancia todas las medidas de fiscalimacién
mﬂgnmhsmtmciudohlﬁxklud&hhimn,ugdnmcm.
4+ 51 la Organizacién Mundial de la Salud comprusba:
a) gue la sustancin pueds producir
1) 1} un estado de dependencia y
2) estimidacién o depresidn del sistema nerviose cemtral, que tengan
como resultado slusinacionss o trastornos de la funcién motora o

del judeio o del p o de 1a p poidn o del estado de
fndmo, o “
4i) un uso indebido anflogo y efect at P ddos a los de una sustan-

cia de la Lista I, II, III o IV, ¥
b) gue hay pruebas suficlentes de que la sustancis es o pueds ser chbjeto da un
uso indebido tal que constituya un problema sanitario y social qua justifique
la fiscalizacién int ional de la sust s
la Organisacidn Mundial de la Salud communicard a la Comisifn un dictsmen scbra la sus—
tanoia, ineluide el aleance o probabilidad del uso indebido, el grado de gravedad del
problema sanitario y social y el grado de utilidad de la sustancis en terapéutica
médicn, junto con cusnlesquier recomendaciones sobre las medidas de fiscalizacifn, en
su caso, que resulten dedas segiin su dict




5. La Comisidm, tenlendo en cuenta la cosunicacifn de la Organizacién Mundiel de la
Salud, ouyop dictdmenos sordn det an b £di ¥ elentificas, y te-
nlendo p tes log £ dmicos; soclales, jurldiccs, administratives y de
otra fndole que considere oportuncs, podrd agregar la sustancia a la Lista I, II, III
o IV. La Comisidn podrd sclicitar ulterlor informacién de la Organizacidn Mundial de
1a Salud o de otras fuentes adecuadas.
6, 51 una notificacién hecha en virtud del pérrafo 1 se refiere a una sustanocln yn
inclulda en una de las Listas, ln Organizacifn Mundial de la Salud comunicard o la
Comisién un nuevo dlctamen sobre la sustancia formulado de conformidad com el pérra-
fo 4, asf como cualesquier nusvas recomendaciones sobre laa medidas de fiscalisacién
que considere apropladas segln su dictamen. La Comisifn, tenlendo en cuenta la comuni-
cacifn de la Organizacién Mundial de'la Salud previeta en el pirrafo 5 y tomando en
consideracién los factores mencionados en dicho pérrafo, podrd deeldir que la sustan~
cla sea transferida de uns Lista a otra o retirada de las Listas.
7. Toda decisdén que tome la Comisidn de conformidad con este artfeoulo serd comuni-
cada por el Secretario General a todos los Est Heab de las Haci Unides, a
los Estados no miembros que sean Partes en el G do, & la 1én
Mundigl de la Salud ¥ & la Junta. Tal decisién surtird pleno efecto respecto de ca-
da una de las Partea 180 dfss despufs de la fecha de tal commicacidn, excepto para
cuslquier Parte que dentro de ese plazo, si se trata de una decisién de agregar una
sustancia a una Lista, haya notificado por escrito al Secretaric General qua, por cir-
cunptanciss excepcionales, no estd en condielonea de dar efecto con Tespects a eza
sustancia a tedas las disposiciones del Convenio splicables a las sustanciag de dichs
Lista. En la notiflisacldn deberfn indicarse las raszones de esta medida excepeional.
Ho obotante su notificseidn, la Parte deberd aplicar, como mfnimo, las medidas de fis-
calizacidn que se indlcan a contimacidn:

a) La Parte que haya hecho tal notificacién respectc de una sustancia no sujeta
con anterioridad a fisealisacidn que se agregus a la Lista I tendrd en cuenta, dentro
de 1o posible, las medidas sspeciales ds fiscalizacifn smmeradas en el artfmilo 7 ¥,

pacto de dicha inda, deberd: :
1) exigir licencias para la fabricacién, el comercio y la distribucién se-

glin 1o dispuesto en el artfculo 8 para las sustancias de la Lista II;

1) exgir recetas mfdicas para el sministro o despacho segin lo dispues-
to en el artfeuls 9 para las sustancias de 1s Lista IIj

441) cumplir las obligaciones relatives a la exportacién e importscién pre-
vistas en ol artfculo 12, salvo en lo que respecta a otra Parte que
haya hecho tal notificacién para la sustancis de que se trate;

iv) ocumplir las obligaciones dispuestas en ol artfeulc 13 para las sustan
cins do la Lista II en cuanto a la prohibicién y restriccionea a la
exportacién e importacifng




¥}

wi)

presantar a la Junta informes estadisticos de conformided con el
spartado a) del pdrrafo 4 del articulo 16; y

adoptar medidas, de conformided con el artfenlo 22, pars ls represidn
de Jog actos contrerios & las leyes o reglamentos que se adopten en
cmplimdento de las mencionadas obligaciones.

b}  La Parte gue hays hecho tal notifieacién respecto de uns sustencia no sujeta
con anterioridad a fiscalizacifn que se agregue a la lista IT deberd, respacte de dicha

suptancia:
1)

i1)

111)

iv)

v)

vi)

exigir licenciss pera ls fabricscién, el comercie y la distribucifn de
conformided con el articulo 8;

exigir recetas médicas para el suminiciro o despacho de conformidad con
el artieuls 9;

oumplir les obligaciones relatives a la exportecién e importacién previs-
tas en el articuls 12, salve en lo que respecta a otra Farte que haya
hecho tal notificacién pera la sustancia de que ze trate;

cumplir las cbligeciones del artfculo 13 en cuanto & la prohibiedién y
restriceicnes & ls exportecién e importaciéng

presentar a la Junta informes estedistices de conformidad eon los apar-
tados a), o) y d) del phrrafo 4 del ertfoulo 16; y

adoptar medidas, de conformided con el artfeule 22, para la represifn
de loa actos contrarios a las leyes o reglamentos gque se adopten en
cumpliniento de las menetonadas cbliganiones.

¢} Ia Parte que hays hecho tel notificacién respecto de una sustancis no sujets
con anteriorided a fiscalizselfn qua se sgregus a la Idsta TIT deberd, respecto de
dicha sustancia:

i)

11)

111}

iv)

v)

exigir licencias pars la fabricecifn, el comercio y la distribucién de
conformidad con el artiouls B;

exigir recetas médicas para el suministro o despacho de conformided con
el articulo 95 !

cumplir las cbligaciones relativas a la exportacién previstas en sl
artfoulo 12, salvo en 1o qus respecta a otra Parts gue haya hechs tal
notificnoifn para la sustancia de que se trate;

cumplir las cbligaciones del srtfculo 13 en cusntc a la prohibleldn y
restricciones a 1a exportacién e importacién; ¥

adoptar medides, de conformidsd con el artfonld 22, para la represién
de los actos contrarics a las leyes o reglamentos que se adopten en
cumplimiento de las mencionadas obligaciones.

d)  1a Parte que haye hecho tal notdficmcién respecto de une sustancla no suje-
ncwmmmhdlﬂauhuihqmumwnhumwm rTespscto da
dicha sustancia:



1) exigir licencias para la fabricacién, el comereio y la dlstribucién de
conformided cen el artfcule 8;
11} cumplir lss cbligacicnes dsl avtfculo 13 en cusnts a la prohibieién y
restricciones a la exportacién e importacifng y
141} adoptar medidss, de conformided con el artfeulo 22, pera la represién de
los mctos eontrarios a las leyes o reglamentos que se adopten en cumpli-
miento de les menolonedan cbligsclones.

&) Ia Farte que haye hecho tal notificscién respecto de una sustancis trensferi-
da & uss Idsta para la que se prevean medidas de fiscalizacién y obligsciones mis es-
trictas aplicerdn como mfnimo todas 1az disposiciones del presente Convenlo que rijan
para la Lista de la cual ss hayn trensferidoc la sustancis.

8, a) Ias decisiones de la Comlsién sdoptadss en virtud de este artfeulo estarén
sujetas a revisifn del Consejo cuando msf lo molicite cualquiera de las Partes, dentro
de un plago de 180 dfas a partir del memento en qus hays recibido la notificacién de
1a decieién. Ia solicitud de revisién se enviard al Secretaric Ceneral junto cen toda
la informacién pertinente en que se base dicha solleitud de revisidn.

b E General + itird coplas de la solieitud de revisién y ds la
informacién pertinente a la Comisién, a la Orgenisacifn Mundial de la Salud y a todaa
lap Partes, invitdndoles a p b beervaci dentro del plazo de noventa dies.

Todas las observacicnes que se reciban se scmeterfin al Consejo para que las exemine.
e) E Goﬁujo podri confirmar, modificar o revocsr la decisién de la Comialén.
La notificécién de la decinién del Consejo se trensmitiré a todos los Estados Miesbros
de lag Naciones Unidas, & los FEstades no miembros Partes en aste Convendo, a la
Comlsién, a 1a COrganizacién Mundisl de la Salud y a la Junta.
d) Mientras estd pendiente la revisién, permanecerf en vigor, con sujecifn al
phirrafo 7, 1a decisifn originel de la Comimién.
9. laa Partes harén todo lo posible para aplicar las medidas de supervisién que sean
factibles a lss pustencias no sujstas a las disposiciones de este Convenlo perc que
puedan ser utilizadas para la fabricascién ilfcita de sustanclas’ sicotréplcas.

ARTICULO 3

1. Salvo lo dispuesto en los pérrafos sigulentes del presente articule, tedo preparado
aotard mjeto a las mismas medidas do fisealisacién que la sustancia siootrépics que oon-
tenga y, al contiens mds de wna de tales las, a las medidas apl les m lm sust
ein que mem cbjeto de 1a fiscalizacién més rigurosa.




2. 51 un prep que ibenga una sustancis sicotrépden distinta de las de la
Lista I tiene unn composicidn tal que el riesgo de uso indebido es mulo o insignifi-
cante y la t a no pusds P por medios fdeilments aplicsbles en una
cantidad que se preste a uso indebido, de modo que tal preparado mo da lugar a un
problema sanitario y social, el preparado podrd quedar exento de algunas de las medi-
das de fisecalizacifn previstas en el presente Comvenio conforms a lo dispussto en
el phrrafo 3.
3. &1 una Parte emite un dictamen en virtud del pérrafo anterior acerca de un pre-
parado, podrd decidir que tal preparado quede exento, en su pafs o en una de gus
reglones, de todas o elgunns do las medidas de fiseslizacién previstas en el presente
Convenio, salvo en lo prescrlto respecto n:

a) Artfoulo 8 (Licencias), en lo que se refiers n la fabricacidng

b} Artfeulo 11 (Registros), en lo que so reflers a los preparsdos exantos;

e)  Artfeulo 13 (Prohibicién y restricciones a la exportacién s importacién)j

d)  Artfeulo 15 (Inspeccidn), en lo gue se refiere a la fabricacidng

e} Artfeulo 16 (Informes que deben suministrar las Partes), en lo que se refiere

& los preparados exenmtos; ¥

£) - Artfeulo 22 (Disposicionss pensles), en la medids ris para la &
de actos contrarics a las leyes o reglamentos dictados de conformidad con las
antaricres ol ned.

Dicha Parts notificard al Secretario General tal decisifn, el nombre y la composicifn
del preparade exento y las medidss de fiscalizacifén de que haya quedado exemto, EL
Secretario General transmitird la notificacién a las demis Partes, a la Organizacién
Mundinl de la Salud y a la Junta,

4. 51 alguna de las Partes o la Organizacién Mundial de la Salud tuvieran informa—
cién acerca de un do exento £ al pdrrafo 3, que a su julcic exija que me
ponga fin, total o parcial ala 160, harén uoa notificacién al Secretarlo
General y le facilitardn informacidén en apoyo de la mimma. IEl Secretario General trans—
mitird ésa notificacién y los datop que considere pertinontes a las Partes, a la Comisién
¥, cuands la notificacién procedn de una de las Partes, a la Organizacidn Mundial de la
Salud. La Organizacién Mondial de la Salud comuniesrd a la Comisidn un dictamen sobre
el preparado, en relacifn con los puntos mencicnados en el pirrafo 2, junto con una

fn sobre las medidas de fiscalizscién, en gu caso, de que deba dejar de estar
exento el p La Comiaifn, en d ién la comunicacién de la
Organizacifn Mundial de la Salud, cuyo 4 serd on cuestl Add

¥ clentificas, y teniends en cuenta los factores econfmices, sociales, jurfdicos, admi-
nistrativos y de otra Indole que estime pertinentes, podri decidir poner fin a la exen-
cién del preparado de una o de todas las medidas de flscalizaclién. Toda declsifén que
tome 1a Comlelén do conformidad con este phrrafo serd commlcads per sl Sscrstario

General a todos los Estados Miembros de las Naclones Unidas, a los Estados no miembros




que sean Partes en el prosente io, a la O dizacifn Mundial de la Salud y a la
Junta. Tedas las Partes dispondrédn lo necesarioc para poner fin a la exencifn de la
medida o medidas de fiscalizacifn en cuestién en un plazo de 180 dfas & partir de la
fechn de la comunicacifn del Secretaric Gemeral.

ARTICULY 4

Resp de las tencias sicotrépd distintas de las de 1a Lista I, las Partea
podrdn permitir:

a) el transporte por viajeros int lonales de poqued tidades de prep
dos para su uso personal; ¢ada una de las Partes podrd, nin embargo, asegurarse de gque
esos preparados han side obtenidos legalmente;

b) €l uso do esas pustancias en la industria para la fabricacidn de sustancias
o productos no sicotrépicos, con sujecién a la aplicacidn de las medidas de fiscaliza-
cidn previstas en sste Convenlo hasta que las mistancias sicotrépicas se hallen en tal
eatado que en la préctica no puedan ser usadas indebidamente ni peradas; ¥

)} el uso de esas sustanclas, con sujecidn a la aplicacién de las medidas de,
figeslipncién previstas en este Convenic, para la captura de andmales por personas
expresamente autorizadas por las mutoridades competentes a usar esas sustanclas con
ese fin.

ARTICULD 5

1. Cada una de lag Partes limitard el use de las sustancias de la Lista T segin lo
dispueste en el artfoulo 7.

2, Balwve lo dispuesto en el artfculo 4, cads una de lsa Partes limitard a fines mé-
dlcos y clentificos, por los medios que estime apropisdos, la fabricacién, 1a exporta-
cién, 1a importacién, la distribucifn, las existencias, sl comsrcio, el uso ¥y ln posesidn
de las sugtancias de lag Liptes II, III y IV.

3. Es desesbls que lss Partes no permitan la posesifn de las mustancins de las
listas II, III y IV ei mo ea con autorizacién legal.

ARTICILO &

Administracién especisl
Es depeable que, para los efectos de la aplicacién de las disposiciones del prosen-
to Convenio, cada una do las Partes establezda y mantenga una administracién especisl,
que podrfa convenir fuese la misma que la adeinistracifn especisl estsblecida en virtud
de las digposiclones de las convenciones para la fiscalizacifn de los estupefacientes,
o que actfie en estrecha colaboracifn con ella.



ARTICULD 7

Disposiciones especinles aplicshles s Jas sustans: a Lista

n lo que raspecta m las sustancias de 1s Idsta I, las Partes:

a)  prohibirén todo uso, excepto el que con fines clentificos y fines médicos
muy limitados hagan p debi t izndas en esteblecimientos médicos o
clant{ficos que estén bajo la fiscalisacifn directa de sus gobiermos o expressments
aprobados por ellos;

b)  exigirén que 1s fabriescidn, el comercio, la dlstribucién y le posesifn esbén
sometidos n un régimen especinl de 1dcenclss o sutorizecién previa;

e}  ejercerfn una estricta vigilancin de las ectividades y actos mencicnados en
los prrafos a) y b);

4) limdtarén 1a Fidad Iatigds & uhe Ashid & torizadn a 1a
cantidad necesaria para la finalidad a quo se refiers la autorisacién;

e)] exgirin que las personas que ejersan finciones médicas o clentificas 1leven
registros de la mdquisicién de las sustancias y de log detallss de su uso; esos regls—
troa deberén conservarss como minime turants dos afos después del dltdmn uso anotado
en ellos; 7

£) prohibivén la exportaciln e importacién excepto cusndo tento el exportsdor
como 6l importador sean sutoridades ecmpetentes u crganissos del jafs o regién expor-
tador e importador, respectivemente, u otras perscnas o empreosas que ssbén expresamen—
te mutorisades por las mutoridsdes cempetentes de su pals o regién para este propdeito.
los requisitos establecidos en el pirrafo 1 del artfoule 12 pare las mutorizaciones de
exportacién o importacién de las sustancias de la Lista TI se aplicnrén {guslmente &
les sustancias de la Lista I.

ARTICULO &
Licenciss
1. Ias Partes exigirfn que 1a £ bn, el {0 (incluido el comercio de expor-
tacién o importacién) y la di de las includdns en lss Listas II, TIT
¥ IV eatén tidos a wn régl de 14 ins o & otro régimen de fiscalizecién andlogo,
2. las Partes:
a} ejercerfn una fiscalizacifn scbre todas las p ¥ emp dobld it
dns qua se dediquen a la fabricacifn, el io (ineluide el comercio de expor-
‘tacién e importecién) o la dist ién de las must & gue ss refisrs al pirrafo 1

o que participen en estes operaciones;

b)  someterén & un régimen de licencias o m otro régimen de fiscalizacién anélego
8 los establecimlentos y loeales on que se Tealice tal fabricscifn, comsrcio o
distrituoiéng

¢) dispondrén que en tales establecimientos y locales se tomen medidas de segu—
ridad pare eviter robos u otras desvisciones de las existencias,



3. las disposiciones de los pérrafos 1 y 2 del pressnte srticule relativas a Ilcencias
o a otro régimen de fisealizecién anflogo mo, se aplicarén necesar te a las p
debidemente sutorisadas para ejercer Puneicnes terspéuticmn o elentifices, y mientras
las ejerzen.

4+ las Partss exigirén que todas lag personss a guienes e concedan licenciss en vir—
tud del presente Convenio, o que estén de otro modo autorisadas segin lo previsto en el
pérrafo 1 de este artfoulo o en el apartado b) del artfeulo 7, tengan lms cunlidades

A para apli fiel y eft te las 41 - de las leyes y regle=entos
que se dicten parm dar cumplinmfento a este Convenlo.

ARTICULO 9
Recetas médicas
1, ILas Partes exigirfn que las sustancias de las Listas I1, TIT y IV se suministren

o despachen finicemente con receta médica cuando se destinen &l use de particulares,
salve en el caso de que éstos puedan legalmente obt » usar, despachar o administ

tales sustancias en el ejercicio mrtorizedo de funci terapé
o clentificas.
2. Las Partes fi didan pars g gue leg tas en gue se prescriban

sustenclas de las IListas IT, IIT y IV se expldan de conformidad con las exigencias
de 1a buena préctics médica y con mujecién m la reglamentacién necesaria, perticular-
m-numtealnfuemaoﬂanqnamaer‘ hadas ¥y & la durscifn de s
validez, pera proteger la salud y el bienestar piblicos.
3. HNo te lo to en el prrafo 1, tna Parte podrf, cunndo a su juleio
las eircunstancias locales asf 1o exijen y con las condiciones que pueds estipulasr,
ineluida la obligaecién de llevar un registro, sutori a los futi y otros
inoristas com 14 ia desi dos por las eutoridades sanitarias competontes del
pais o de una parte del mismo & que suministren, a su discrecién ¥ sin receta, parm
uso de particulares con finss médl &n casos ionales fias cantidades de

sustanoins de lss Listas IIT y IV, dentro de loa 1fmites que determinen Ins Partes.

ARTICULO 10

1. Cade una de las Partes exigirf, tenlendo en cuenta los reglamentos o recomenda-
clones pertinentes de la Organisaciém Mundial de la Salud, que en lss stiquetas,
cnando sea posible, ¥ siempre en la hoja o el folleto que acompafie los paguetes sn
quo so pongan n la vents sustancd trd a8 den inst 1 para su us0,
asf como los avisos y advertenciss que sesn & su julolo necesarios pars la seguri-
dad del usuario.




2, Cada una de las Partes prohibird 1a p ja de las sustanciss sicotrdpi
dirigida al piblico en general, en i 16n sus dispoaied
constitucionales.

ARTICULO 11

Begigtros

1. Con respecto a las sustancias de la Lista I, las Partes exigirdn que los fabrican-
tos ¥ todas las demfis personas autorisadas en virtud del artfculo 7 para comerciar con
estas sustancias y distribuirlas lleven reglstros, en la forma que determine cada Parte,
en los que consten los pormenores de lss cantidades fabricadss o alnnmm, ¥, parn
cads adquisicifn y entrega, los p de la tidad, fecha, p dor y

que las vecibe,

2, Con respecto a las sustancias de las Listas II y III, las Partes exigirdn gue los
febricantes, mayoristas, exportadores e importadores lleven registros, en la forma gue
determine cada Parte, en los que ten loa ds las tidades fabricadns ¥,
para cadn adquisicién y entrega, los p da ls cantidad, fecha, proveedor y per-
pona que las recibe,

3. Con respecto a las sustancias de la Lista II, las Partes exigirdn que los minoristas,
las instituciones de hospiializmclén y asistencia y las instituclones clentiflcas lleven
registros, en la forma que determine cads Parte, en los que comsten, para cada adquisi-

oifn y ent » los p de 1a centidad, fecha, p ¥ persona que las recibe.
4+« Lap Partes pr por los procedimient d dos y teniends en cuenta las
fotdi prof les y dales de sus pafses, que la informacifn acerca de la

-dmﬂainiénxmmgudsmmmndchulh III por los minoristas, las institu-
ciones de hospitalizacién y asistencia y las instituciones clentificas pueds consultarse
fieilmente.

5. ©Con respecto a las sustancias de la Lista IV, lss Partes escigirdn que los fabrican-
tes, exportadores e importadores lleven registros, en ls forma gue determine cada Parte,
en los que sten las itidades fabricad: rtadas e importadss.

6. Las Partes exigirdn a los fabricantes de p de dad con el
pérrafo 3 del ertfoulo 3 que 1leven registroa en los que comste la cantided de cada
sustancia sicotrépica utiliwads en la febricacién de un preparads exento, y la naturaleza,
cantidad total y destino inicial del preparado exento fabricado con esa sustancia.

7. Las Partes procurarén que los registros o inf 4.8 en el p it
artfculo que se 4 para los inf previstos en el artfculo 16 se conssrven
come minimo durante doa afios.




ARTICULD 12

DMispogiciones ralatives al comercio interngeional

1. ) Tods Parte que permite ia exportacidn o importacifn de sustancias de las
Listas I o II exigird que se obtenga una sutorizacién ssparada de importacidn o expor-
tacién, en un formulsric gue estableceri le Comisifn, para cads exportecifn » importa-
cifn, ya se trate de uns o mds sustanciaa,

b) En dicha autorizeeién se indicard la d dnncldn comin int adopal de 1.
sustancia o, en s defecto, la desirnaclén de la sustancls en la Liate. 1la cantidad
que ha de exportarse o importarse, la forsa fnrsscéutics, el nonbre » direccién del
exportador y del importador, y el perfode dontro del cusl ha de efectuarse la exporta-
cifn o importacién. 5i la pustencia se exporta o se importa en furmz de praparado,
deberd indlesrse ademds el nombre ‘ci preparado, si weiste, La satorisscifn de expor-
tacién indleard, adamis, el mimerc ¥ la fecha de la autorizacifn de importacidn ¥y la
autoridad que la ha expedido. :

c)  Antes de conceder una sutorizacién de mxportacién, las Partes exigirin que se
presente mna antorizacién de importacién, expedida ~or las autoridad potentes del
pafs o regifn de importacidn, gue mcredite que he sidc aprobeda la importacién de la
sustancia o de las sustancins que se mencionan en ella, y tel autorizecién deberf ser
b tada por la o el establecimiento que solicite la autorizacién de
exportacidn.

d) Cada expedicidn deberd ir mcompafinda de una copla de la autorizacidn de expor—
tacidn, de ln que ol goblerno que la haya expedide enviard una copia al geblermo del
pafs o regifn de importacién.

e] Tna ves efectuads la importacifn, el gobierno del pafs o regién de importaclén
devolverd la autorizscidn de exportacidn al goblerno del pafs o reglfn de exportacildn
con una nota que acredite la cantided efectivemente importada.

2. a) Las Partes exigivin que para cada exportacifn de sustanciss de la Lista III
los exportadores preparen una declarscién por triplicado, extendida en un formularic
segfin un modelo establecido por la Comisifn, con la informacién siguiente:
1) el nombre y direccidn del exportador y del importador;
11) 1a depcminacién comfn int ional de la sust o0, en su defecto, la
deal ién de 1a a en la Listaj
i41) 1a cantidad y la forma farmacéuticn en que la sustancin se axporte y, ai
#e haoe en forma de preparado, el nombre del preparado, oi existe; y
iv) 1a fecha de envio.

b) lLo# exportadores presentardn a las sutorldades competentss de su pafs o regién

dos coplas de esta declaracién y adjuntarfn a su envio la tercera copia.




e} Ila Parte ds cuyo territerio se bays exportedo una sustencis de la Tista IIT
envinrTh & las sutoridades competentes del pails o reglén de importecién, lo mfs pronte
posible y, en tado caso, dentro de los noventa diss siguientes e la fecha de envio, por
correc certificado con ruego de mcuse de Teclbo, una copia de le declaraciém recibida
del exportador.

d) las Partes podrén exigir que, sl recibir la expedieifn, el impertador remita
a les mutoridsdes competentes de su pals o regién la copis que acompefie & la expedicién,
debidaments endosada, indicando las contidades recibidas y la fecha de su recepeifn,
3, Tlespecto de las sustanciap de Ias Listas T y II se aplicardn las siguientes dispo—
slcionss adicionales:

&) Ias Partes ejercerfin on los puertos francos ¥ en las zonas frencas 1a mlsme
pupervisién y fiscalizacién que en otras partes de su territorio, sin perjuicio de que
puedan aplicar medidas mis severns.

b)  {uedarfn prohibides las exportaciones dirigidas a un apertado postel o & wn
banco n 18 cuenta de una persons distinta de la designada en la sutorizacidn de
exportasidn,

o) Guedsrén prohibidas ls.s exportaciones de sustancian de la Tdste T dirigidas
a un almacén de adun A prohibidas las exporteciones de sustancias de Ia
Idsta 1T dirigides a un almacén de adusnas, & menos que en la auborizecién de importa-
cién presentadn por la persona o el establecimiento gue solicita la mutorismscién de
exportacifn, el goblerno del pals importador credite que ha aprcbade ls importacién
para su depfsito en un almecén de aduanas, In ese case, ls sutorizacifn de exporta-
cién mereditard que la exportacifn se hace con ese destino, Para retirar uns expedi-
cién consignads nl almscén de adusnas serd necesario un parmiso de las autoridades n
cuyn jurisdiceifn ssté sometido el almacén ¥, sl se destina nl extranjero, se consi-
derard como une mieve expertacién en el sentido del presente Convenio.

d) las expedicionos que entren en el territorio de una Parte o salgan del mismo
sin ir scompafiadas de wna sutorisasién de exportaelén serén detenides por las autorl-
dades mm. :

e} Ningma Parte permitiré que pmsen s través de su territorio sustancias expe-
didag & otre pals, seen o no descargadas del vehiewlo qus lap transports, e mence que

ae te a las dad mpetentes de ssa Parte une copia de la autorizecién
da exportacién pondients & la expedieién

£) mmmdaaemtmtasﬂamplianmgi&nmhnmumtmdmm
site de une ién de 1as doptar todns lss medidas necesarias pars

impedir que se dé a ln expedicién un destine distinto del indicado en 1a copls de la
nuterizacién do exportacifn que la mcompafis, & menos que el goblerno del pafs o reglfn
por el gue pase la expedicifn autorice el camblo de destino. Fl goblerno dsl pafs o



regifn de trénsito considerard todo eanbio de destino que se solicite como una exporta-
eifn del pafs o regién de trénsito al pafs o regifn de muevo destine. 51 se sutoriza
el cambio de destino, las disposiciones del apartade e) del pérrafo 1 serdn también
aplicadas entre ol pafs o regifn de trénasito y el pals o regidn del que procedfn origl-
nalments la expedicifn,

g) MNinguna expedicién de sustancias, tanto sl se halls en trdnsito como deposi-
tada en un almscén de aduanas, podrd ser sometida a proceso alguno que pusds modificar
la naturslesa de la sustanclan, Tampoeo podrd modificarse su embalaje sin permisc de
las sutoridades competentes.

h) Las disposiciones de los apartados e) a g) relativas al pasc de sustancias a
través del territorio de una Parte no se aplicardn cuando la expedicién de que se trate
sea " tada por una que no aterrice en el pafs o reglén de trénaito. S5i
la seronave aterriza en tal pafs o regifn, esas disposiclones serfn aplicadss en la
modida en que las t as lo d

i) Las disposiciones de este pérrafo se entenderdn sin perjulcio de las disposi-
ciones de cualquier acuerdo internscional que limite la fiscalizacién que pusda ser
ejercida por cualquiera de las Partes scbre esas sustanclas en trénsito.

ARTICULO 13

1. Una Parte podrd notificar a todas las demfs Partes, por conducto del Secretaric
G«nr‘ml,qnnpwhibahmpurtmdnmnpdsommdlmmglomudamnnla
de las sugtancias de la Lista II, III o IV que especifique en su notificacién. En toda
notificacién de este tipo deberd indicarse el nombre de la sustancls, segin mu designo-
elén on la Lista II, III o IV.

2. Cusndo a usa Parte le hays sido notificada una prohibicién en virtud del pérrafo 1,
tomard wedidas para apegurar que no ss axporte ninguna de las sustancias especificadas
en ln notificacién al pafs o & tns de las regiones de la Parte que haya hecho tal
notificacién,

3. Mo cbstante lo dispuesto en los pdrrafos precedentes, la Parte que hayn hecho una
potifiencidn de conformidad eon el pérrafo 1 podrd autorisar en virtud de una licencis
especial en cadn caso la importscién de cantidades determinadas de dichas sustanclas o
ds dos que dichas sustanci La sutoridad del pafs importader que
expida la liconcis enviard dos coplas de ln licencia espscial de importacién, indicando
&l nombre y direceién del importader y del exportador, a la autoridad ccmpetente del
pafs o reglén de exportacifn, la cual podrd entonces auteriszar al exportader a que efec~
the el emvfo. El emvfo ird accmpafiado de una copia de la licencia especial do lmporta-
cifn, debidament dosada por la autoridad competente del pafs o regién de exportacién..




i G 1 te int ional en bugues, u otras formas de transports pi-
blico internacional, tales como los far iles y nutob ionales, de las
cantidades limitadas de sustencias de 1a Lista II, IIT o IV necesariss para la presta-
oidn de primeros auxilivg o pare.cssos wrgentes en el curao del wiajs no e considere:
i como exportacifn, impertacién o trénsite por un pafs en el sentide de este Convenio.
2. Deberk P las 1 por el pafs de la matricula pars evi-
tar que se haga un uso inad do de las a que se refiere el plrrafo 1 o su
deaviaciénm para fines 11feitos. La Comislén recomendard dichas precauciones, en eom-
sulta con las orgenizacicmes internacionales pertinentes.

3. las sustancias & tadas en buques, u otras formas de transporte
piblico internscional, tales como los ferrocarriles y mutcbuses Internscionsles, do
conformidad con lo dispuesto en el phrrafo 1 estardn sujetes a las leyes, reglamentos,
permiscs ¥ licencias del pafs de la matriculs, oin i:erjuieie del derecho de lss suto-
riﬂndealaﬂlo'summ:nutm mprobacl @ i 1 ¥ o adoptar otras
medidas de Fiscalizaclfn a bordo de esos medics de transporte. La administracidn ds
dichas sustancias en caso de urgente necesidad no se considerard une vielacién de las
dinposiciones, del phirafo 1 del artfoule 9,

ARTICOED 15

Inspecelén
Las Partes mantendrén un sistema ds inspeceién de los fabricantes, exportadcres,
importadores, meyoristas y minoristas de sustancias sicotrépicas y de las institueio-
nes mbdicas y cient{ficas que hagan uso de tales sustanciss. Ias Partes dispondrén
qua se efectden inspecod » con la fr is que jusguen necesaria, de los locales,
existencing y registros.

ARTICOLO 16

1. ILan Partes dndstrarin al General los ‘datos que la Comimién pueda
pedir por ser para el desempefic de sus fy ¥, en particular, un

informe snual scbre la aplicacifn del Convenlo en mus territorios que inclnird da-
tos scbre:




.a}  las modificaciones importantes introducidas en sus leyes y reglamentos rela-
tivos a las sustancias sicotrdpicas; ¥
b}  los acontecimientos importantes en materia de uso indebide y trdfice ilfeito
de sustancias sicotréplcas ocurridos en sus territorios.
2. Luns Partes notificarén tembién al Secretario Gemeral el nombre y dirveccién de las
sutoridades gubernamentales a que se hace referencis en el apartado f) del artfoulo 7,
en ol artfcule 12 y en el pdrrafo 3 del artfeoulo 13. Bl Secretario General digtribuird
a todas las Partes dicha informacidn.
3. Las Partes p dn, lo antes posible d a de idoa los hechos, un infor-
me al 5 tario General e de cualquier caso de trifico 11fcito de sustancias
slcotrépicas, as{ como de cualguier deccmiso procedente de trdfico ilfedts, que consi-
deren importantes ya sea:
a) porque revelen nuevas tendencias;
b)  por las cantidades de gue se trate;
e] por arrojar lus sobre las fuentes de que provienen las sustancins; o
4]  por los métodos ewpleados por los traficantes ilfeitos.
Se tranmitirdn copilas del informe de confornided con lo dispussto en el aparbads b)
del artioulo 21.
4« Lna Partes presentardn a la Junte informes estadfsticos anuales, establecidos de
conformidad con los I larics p dos por la Juntas
a) por lo que respecta a cada una de las sustancias de las Listas I y II, sobre
las cantidades fabricadas, exportadss o importadad por cada pals o reglén y sobre las
existencias en poder de los fabricantes;
b) por lo gque respecta a cada una de las sustancins de las Listas III y IV, schre
las cantidades fabricadas y sobre las cantidades totales exportadas e importadas;
¢) por 1o que respecta a cada una de las sustanoias de las Listas II y III, sobra
; las cantidades utilizadss en la fabricacién de preparadcs exentos; y
d)  por lo que respecta a eada una de las sustanciss que no sean laa de la Iista I,
sobre lap cantidades ubilizadas con fines lea, de formidad con ol apartado b)
a8l art{oule 4. \ :
Las eahtidades fabricadas a que se hace referencls en los apartados a) y b) de este pé-
rrafo no comprenden las cantidades fabricadas de preparados.
5. Toda Parte facilitard a la Junta, a peticidn de &sta, datos estadfasticon cemple-
moritarios relativos o perfodos ulteriores mobre las cantidades de cuslquler sustancia
determinads de lag Listas ITT y IV exportadss e importadas por cada pafs o regidn. Di-
cha Parte podrd pedir que la Junta considere confidencisles tanto su petlcidn de datos
como los datos suministrades de conformidad con el prosente phrrafo,
6, Las Partes facilitarén la informicié cionada en los 1y 4 del medo y
en la fecha que soliciten la Comisidn o la Junta,




1. La Comisidn podrd exsminar todas las cusstiones relacionadas con los objetives de
este Convenlo y con la aplicacifn de sus disposiciones y podrd hacer recomendsciones
al efecto.

2. Las docisiones de la Comisién previstas en los artfculos 2 y 3 se adoptarfn por
una mayoria de dos terefcs de los miembros de la Comisién,

ARTICULOD 18

Informes do la Junts

1. La Junta preparard informes aounles sobre su lsborj dichos informes contendrin un
andlisis de los datos estadfsticos do quo disponga la Junta y, cuando proceds, una re—
sefia de las aclarnciones hechas por los goblernos o que se les haysn pedido, si las hu-
biere, juntc con las observaciones y recomendacicnes gue la Junta desee hacer. La Junta
podrd preparar los informes pl que dd Los informes se-
Tén sometidos al Consejo por intermedic de la Gmiaiun, que formilard lag cbservaciones
que estime cportunas.

2. Loa informes de 1a Junts serdn commicados a las Pnrbss 7 publicados posteriormente

por el Secretario General. Las Partes permitirdn que se di yan sin restriced
ARTICTLG 1%
1. a) 5i, como resultado del examen de la 1 & da por los gobi

ahmtuuduhxnﬁmﬁumimpurluadmxdslummamm la
Junta tiens rascnes para creer que el incumplimlento de las disposicdones de este
Cenvanio por un pafs o regidn pons gravemsnte en peligro los objetivos del Convenio,
1a Junta tendrd & pedir aclaracd al gobi dol pafs o regién interesado.
A reserva del derecho de la Junta, a que se hace referencis en ol apartado ), de sefa-
lar el ammto s la stencién de las Partes, del Consejo y de ls Comisién, la Junta consi-
derard como confidencisl cuslguier petleién de informacién o cualquier aclaracidn de un
goblerno de conformidad con este apartads.

b) Después de tomar una decisifn de conformidsd con el apartado a), la Junta, sl
lo estima necesario, pedrd pedir al gobierno interesads que adopte las medidas correc—
tivas quo en las cir tancing del caso para la ejecucidn de las
dispoaiciones de eate Convenio.




¢} 8i la Junta comprueba gque sl gobierno interessdo no ha dade aclaracionss sa-
tisfactorias después de haber sido inwitado & hacerlo de conformidad con el npartado a),
¢ no ha tomado las medides correctivas gue se le ha invitade a tomar de conformidad con
el apartado b), podrd sefialar el asunto a la atenelfn de las Partes, del Conasjo y de
1s Comisidn.
2., La Junta, sl sefislar un esunto a la atencién de las Partes, del Consejo y de la
Comigién de conformidad con el apartado o) del prrafo 1, podrd, si lo estima necesardo,
recomendar a las Partes que suspendan la exportacisn, fpportacién, o ambas copas, de
cdertas sustancias sicotrépicas desde el pafs o regifn interesado o hacia ese pufs o
regidn, ya sea durante un perfode determinade o hasta que la Junta consldere aceptable
1a Eitaaclén i se pafs o regién. El Estado interesasde podrd plantear la cuestién an-
te el Consejo.
3. la Junta tendrd derechs a publicar un Informe sobre cualquier asunto examinade de
conformidad con las disposiciones de este artfculo ¥y a commicarlo sl Consejo, sl cual
lo transmitind & todas las Partes. Si la Junta publica en este informe una decisidn
tomada de conformidad con este artfcule, o cuslquier informacién al respecto, deberd
publicar también en tal informe las opinisnes del gobierno interessdo sl este dltimo
asl lo pide.
4+ En todo ocaso, si una decisifn de la Junta publicads de conformidad con este artfcu-
lo no es undnime, se indicardn las opdnicnss de la minorfs.
5, 8e imvitard s participar en las reuniones de la Junta en que se examine una cues—
tidn de d com el p tte artfoulo a cuslquier Estado interesado diTectaments
en dicha cuestlén.
6. Las dscisiones de la Junta de conformidsd con este artfeulo se tomarfn por mayoris
de dos tercios del mimero totel de miembros de la Junta.
7. Las disposicionss de loa pdrrafos anteriores se aplicardn tambidn en el caso da
que la Junta tenga razones para creer que una decisidn tomada por una Parte ds confor—
midad con el pdrrafo 7 del artfculo 2 jone gravesente en peligro loa objetiveos del pre-
sente Convenio. : i

ARTICULO 20

1. 1les Partes adoptardn todas las medidas posibles para prevenir el uso indebido de

sustancias sicotrdplcas y asegurar la pronta identificacidn, tratamiento, educacifn,

postrataniento, rehabilitacién y readaptacifn sceial de las porsonan afectadss, ¥ coor-

dinardn sus esfuorscs en este sentide.

2. Las Partes Tomentardn en la medida ds lo posible la formacifn de porsonal para el
ik to, rehabilitacifn y ifn social de gud hagan uso

s, s




3. las Partes prestardn ssistencia a las personas cuyo trabajo asf 1o exlja para que
1leguen a conocer los problemas del uso indebido de sustancias siectrdpleas y de mu pro—
veneidn, ¥y fomentardn asimismo ese conocimiento entre el piblico en general, sl existe
el peligro de que sa difunds el uso indebido de talas

MARTICTLD 21
Lucha contra el tréfico ilfeito

Tenlendo debldamente en cuenta sus sistemss comstitucionsl, legal y administrative,
lan Partes: i

a) asegurardn on el plano nacional la coordinneién de 1a acolén preventiva y re-
presiva contra el tréfico :’.i{uitu; parn ello podrén designar un servicic apropisdo que
ee encargue de dichs coordinacidng

b} e aywdardn mutusmente en la lucka contrs el tréfico ilfcito de sustancias
sicotrépieas, y en particular transmitirdn immedistemente s las demds Partes directamen-
te interesadas, por la via diplemfitica o por ducte de las autoridad
designadas por las Partes para este fin, una copia de cualguier informe un\f!.nds al
Secretario General en virtud del artfeulo 16 después de descubrir un casc de trdfico
ilfcita o de efectusr un decomiso;

e) cooperarin estrechamente entre sf y con las organizaciones internacionales
competentes de gua sean miembros para mantener una lucha coordinada contra el tréfico
11feito;

d) darén por que la coop 44 ional de los serviclos adecusdos
s efectde en forma expedita; y

e) culdarfn de que, cuando se transmitan de un panfs a otro los mutos para el
ojoreleio do una acelén judicial, la transmisidn so efectie en forma expedita  los
Srgancs designados por las Partes; este requisito no prejusgs el derecho de una Parte
s exigir que se le envien los sutos por la vis diplomdtica.

ARTICUD 22

od 1 13
1, a) 4 de lo di bo en su titucidn, cada una de lss Partes consi-
dorard como delito, si se comete i ionalmente, todo meto- & a sualquier ley
o reglamento que e adopte en cumplimlento de las cbligaclones impuestas por este
Ce do ¥ di drd 1o rio para que los delitos graves sear sancionados en for-

=a sdecuada, especialmente con penas de prisién u otras penas de privacidn de libertad.

b) Mo obstante, cuando las personms que hagan uso indebido de sustancias sico-
trépicas hayan cometido esos delitos, las Partes podrdn, eh ves de declararlas culpa-
blosudusmlumlm, 0, ademfis de sanci 1 as & medidas de
tratanient 16 iento, rehsbilitacién y readnptacién social, de con—
formidad con lo dispuesto en ol phrrafo 1 del artfeule 20.




2, A reserva de las limitmeignes que imponga la Constitucién respectiva, el sistema
juriiiico y la legislacién nacional de cads Parte:

a) 1) i se hn cometido en diferentes pefpes una serie de actos relacionados
entre 5f que constituyan delitos de conformided eon el phrrafo 1, cada
uno de esos actos serd considerado como un delite distinta;

11} 1le participacién delibersds o la confebulacién para cometer cnalquiers
de esoz actos, asf como la tentative de terlos, los actos prep
torios y operaciones financierss relativos a los mismmos, se considers-
rén oomo delitos, tal como se dispone en ol plrrafo 1;

4ii) 1les sentenciss condenatorias pronuncisdas en el extranjero por esos
dalitos serfn computadas para det nar la reincidencis; y

iv) loa referidos delitos graves cometidos tants por naclonnles como por
extranjercs serén jusgados por le Parte en cuyo territorio se hays
cometide el delite, o por 1a Parte en cuyo territorio se encuentre
ol delincuente, pi no proceds ls extradieidn de conformidad con la
ley de la Farte a la cual se le solicite, y 81 dicho delincuente no
ha sido yn procesade y sentenciado.

b}  Es desenble que los delitos o que se refieren ol pdrrafo 1 y el inelss 11)
del apartado a) del pérrafo 2 se incluyan entre los delites gue dan J.ug.ar a extradl-
cifn en todo tratado de extradicibn ecneertado o que pueda concertarse entre las
Pertes, ¥ sean delitos que den Iuger a extradicién entre cualesguiera de las Partes 3
que no subordinen la extredicién & la existencia de un tratado o do de recip:
cidad, n reserva de que la extredicién ses dids com glo a la legislacién de
la Parte = la que se haym pedido, y de que esta Parte tenga derecho & negarse a pro-—
cedor & la detencién o a coneeder la extradicién si sus sutoridsdes oompetentes con—
aideran qua el delito no es muficientemente grave.

3. Teda tancia slectrépica, toda otra ¥ todo utensllio, empleados sn
la comisifn de cualquiera de los delitos ionados en los péd 1y 2o desti-
nados & tal fin, podrén ser objeto de eprehensién y decomiso.

4e Taz d.lapouliclmas del presente artf{culo gquedardn mijetss s les disposiciones
de 1a legislacifn nacional de la Parte interesads en materia de jurisdiccién y
competencia.

5. Ninguna de las disposicicnes del presente art{culo afectard al principio de
que los delitos a gue se refiere han de ser definidos, perseguidos y ssncionados
de eonformidad eon la legislaclén neclonal de cada Parte.




Una Parte podri adoptar medidas de fisealizacién mds estrictan o rigurosas gue las
provigtas en este Convenic gi, a su juiclo, tales medidas son convenientes o necesarias
para proteger 1a salud y el bienestar pitlicos.

Loo gastos de 1a Comigién y de la Junta en relacién con el cumplimiento de gus fun-
clones respectivas conforme al te Convenio serdn suf por las
Unidas en la forms que decids la Asswbles Oenoral. Las Paites que no sean Miembros de
las Heciones Unidas contritmirén a sufragar dichos gastos con las cantidades gue la
Asemblen Oeneral considers equitativas y fije ccasionalments, previa consulta con los
goblerncs de aguellas Partes.

ARTICULO 25

1. Los Estad 14 mt de las Naci Unidas, los Estados no miembros de las
lneclones Unides que .sean miembros de un organimmo especlalizado de las Naciones Unidas
o del Organlmuo Internacional de Energfa Atémics, o Partes en el Estatuto de la Corte
Internncional de Justicla, asf como cuslquier otro Estado imvitado por el. Consejo po-
drén per Partes en el presente Convenio:

a)  fimméndole; o

b) ratificdndolo despuds de hsberlo fimmado con la reserva de ratificaciénj o

e} adhiriéndose a é1.
2. Tl presente Convenio quedard sbierto a la firma hasta el 19 de enaro de 1972 in-
clusive. Despuds de esta fecha quedard abierto a la adhesidn.
3. Los instrumentos de ratificacidn o adhesién se depositardn ante el Secretaric
General .

“ARTICULD 26

Entrads en viger
1. El presente Convenlo entrard en vigor ol nomagésime dfa siguiente a la fecha en
que cusrents de loa Estados mencionados en el pdrrafo 1 del artfeulo 25 lo hayan fir-
mado oin reserva de ratificacién o haysn itado sus inst tos de ratificaclén
o de adheaifn.




2, Con respscto o cualquier otro Estado que lo firme sin reserva de ratificacidén, o
que deposite un instrumento de ratificacién o adheaidn después de la dltima firms o el
filtizo depéeito mencionades en el pdrrafc precedents; este Comvenio entrard en vigor el
nonagésime dia siguiente a la fecha do su fima o a 1z fecha de depdsito de su instru-
mento de ratificacién o de achesién,

ARTICULO 27
Apldcanifn territorial
El presente Convendo se aplicard a todos los territorics mo metropolitancs cuyn re-

presentacién internaclonal ejerza una de las Partes, salvo cuando se requiera el consen-
timiento previe de tal territoric em virtud de la Constitucién de la Parte o del terri-
torio 4 do, o de la mbre. Bn ese case, la Parte tratard de obtener lo antes
posible el 1 timiente del territorlo y, una vez cbtenide, lo notificard
&l Secretaric General. El presente Comvenio so aplicard al territerio o territoriocs
mencicnados en dicha notificacién, a partir de la fecha en que la reciba el Secretaric
General. En los cesos en que no se requiera el consentimients previs del territoric ne

tropolitanc, la Parte intere declarerd, en ol 'momento de la Pirms, de la ratifica-
cifn o do 1a adhesién, a qué territoric o territorics no metropolitancs se aplica el pre-
sente Convenio.

ARTICULO 28

1. Cuslguiera de las Partes podrd notificer &l Secretario Gemeral que, a los efectos
del presemts Convenlo, su territorio estd dividido en dos o mds regiones, o que dos o
més de &stas se consideran una sola regifn.

2. Dos o mis Partes podrén notificar al Secretaric Gemeral que, a consecuencia del
sstableciztento de una unién aduanera entre ellas, constituyen une rvegién & los efectos
del Convenio. g

3. Toda notificacién hecha con arreglo a los pérrafos 1 & 2 surtird efecto el 19 de
enero del afio slguiente s aguel en qus se hays hecho la notificacidn.

ARTICULOD 29

Denuncia
1. [Una ves transcurridos dos afios o conbor de la focha do entrada en wigor del presen-
to Convenio toda Farte, on su proplo nombre o en 6l de cunlquiera de log territorics cu-
ya repr tacién int ional efersa y que haya retirado el consemtimients dado segin
1o dispuesto en el artfoulo 27, podrd d inr 6l p isnte un inst
Banto escrito depositado en poder del Secretaric General.




2, 8 el Secretario Gemeral reclbe la demunciz antes del 12 de julic de cualquier afio
o on diche dfa, éata suriiri efecto a partir del 1% de enero del afio sigulente, y si la
recibs denpués del 19 da julio, la denuncia surtird efecto como si hubiera sido reeibi-
da sntes del 19 de julio del afic piguiente o en ese dia.

3. EL presente Convenio cesard de epbar en vigor si, a ia de las d& i
formuladas de conformidad eon los péavafos 1 y 2, dejan de cumplirse les cendicicnes
estipuladas en el pirrafo 1 del artfculo 26 pars su entrada en vigor.

ANTICULG 30

Lmnlondas
1. Cunlquiers de las Partes podrd proponer una enmienda a este Convenio. Fl texto de
eualquier dends asd pr ¥ los motd de la mimn serdn commnicados al

Seeretaric Geperal gulen, a su vez, los comunicard a las Partes y al Consejo. EL
Consejo pedrd decddir:
a) que se convoque una conferencia de conformidad con el pérrafo 4 dal
Artfeulo 62 de la Carte de lng Yaciones Unidas para considerar ls enmiends propussta; o
b) que se pregunte & lng Partes si la fends prop ¥ se les pida
gque presenten al Consejo comentarics acerca de la mimma.
2. Cusndo unn propuesta de emmiends transmitida con arreglo & lo dispuesto en el apar-
tadob)Mpénarulmmsiﬂunummnugmdnlaapmamtmdem

dieciocho meses despuds de haber sido il t & &n vigor.
No cbstante, sl cunlquiera de las Partes t una’ sta de enmienda, el Consejo
podrd decidir, teniendo en cuenta las observaclones recibidas de las Partes, oi ha de
. b 4 s tal e
ARTICULO 31
Sontrovergins

1. &i surge una controversia acerca de la interpretacién o de la aplicseién del pre-
sonte Convenio entre dos o mis Partes éstas se consultardn con el fin de resclverla
por via de negeelacifn, investigacién, mediacifn, conciliscién, erbitraje, recurso a

des, p ente judicial u otros recursos pacificos que ellas elijan.
2, Cualquier controversia de csta fndole que no hayn sido resuelta en la forma indi-
cadn perd sometids, a petdeidn de cualquiera de las partes en la controversia, a la
Corte Internacional de Justieia.




ARTICULO 32
Hepervas

1. 5810 se admitirdn las reservas que se formulen con arregio a lo dispuesto en los
prrafos 2, 3 y 4 del presente artfculo,
2. Al firmar el Convenlo, ratificarlo o adherirse a 61, todo Eatado podrd formular
raservas a las siguientes disposiclonss del mismo:

a} artfcule 19, pdrrafos 1y 25

b)  artfoulo 275 ¥

e} artfcule 31.
3.  Todo Estado que quiera ser Parte en el Convenio, perc que desee ser autorizade para
formular reservas di da las donadas en los pérrafos 2 y 4, podrd notificar su

intencién gl Secretario Gemeral. A menos que dentro de un plazo de doce meses, n conbar
de la focha de la comumnicacién de la reserva por el Secretarlo General, dichs reserva
sea objetads por un tercie de los Estados que hayan firmads el Convenio sin reserva de
ratificacién, que lo hayan ratificads o que ge hayan adherids a 61 antes de expirar
dicho plaze, Ia reserva se considerard autorisada, gquedando entendido, sin embargo, que
los Estados que hayan formmlado chjeciones a esa reserva no estardn cbligedes s ssumir,
para con el Estado que la formild, ninguna obligacidn jurfdica emanada del presente
Convenio que sea afectada por la dicha reserva.

4. Todo Estado en cuyo territoric crescan en forma ailyest: lantas qus

smstancias sicotrépicas de la Lista I y que se hayan venido usando tradicicmalmente por
ciertos grupos reducidos, clarsmente determinados, en ceremoniss migice-religicsas, po-
drd, en el momento de la firma, do la ratificacidn o de la adheaién, formulsr la reser-

va diente, en ién o lo di to pot el articule 7 del presente Convendo,
salvo en lo que pecta o las di dol dati at 4n Ant omal
5. El Estado quo haya formilado reservas podrd en todo momento, mediante notificacifn
por éscrito al S tario General, todas o parte de sus reservas.

ARTICULOD 33

Hotifiesciones

El Becretario General notificnrd a todos los Estades mencionados en el pdrrafo 1
del artfoulo 25:

g) las firmas, ratificaciones y adhesiones conforme al artfeulo 255

b) la fecha en que el presente Comvenlo entre en vigor conforme sl artfeulo 26

e) las demuncias hechas conforme al srticulo 29; ¥.

d) las declaracionss y notificaciones hechas conforme a los artfculos 27, 28,
30 ¥ 32.



EN FE IE LO CUAL, los infrascritos, debidamente autorizados, han firmado el puwe-
sente Convenio en nombre de sus gobierncs respectivoa.

HECHD EN VIENA, el vigfaimo primer dfa del mes de febrere de mil novecientos
setenta y unc, en un selo e)emplar cuyos textos chino, espafinl, francés, inglés y Tusc
son igunlmente suténticos. Kl Convenlo serd depositado ante el Secretario General de
las Naciones Unidas quien transmitird coplas certificadas conformes del mismo a todoo
log Miembros de las Naciones Unides y o todos los demds Estados mencionados en el pArra-
fo 1 del artfeulo 25.
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CONVENTION SUR LES SUBSTANGES PSYCHOTHOPES
FREAMEULE
Lea Parties,
Souclenses de la santé physique et morale de 1'humanitd,

Précccupées par le probléme de santé publique et le problime social qui résultent
de 1'abus de certaines substances paychotropes,

Détermindss & prévenir et & combattre 1'abus de ces sybstances et ls trafic
11icite muguel 11 donne lieu,

Considérant qu'il est ire de prendre des ri pour limiter
1'usage de ces substsnces & des fins 1épitimes,

Beconnaissent que 1'utilisation des substances psychotropes b des fins médicales
et solentifiques est indispensable et que la possibilité de se procurer des substances
A ces Tine ne devrait faire 1'objet d'sucune restriction injustifide,

Croyant que pour 8tre efficaces les mesures prises contrs 1'abus do ces sabutances
Btre S B vaeiaiai;

Recomnaissant la cempétence de 1'Orgnnisation dea Hations Unies en matidre de
tréle des subat ey pes ot ad qua les int ctid

intéresads exercent leur activitéd dans le cadre de cette Orgenisatiom,

Cenvaincues qu'us i ionale est né: re pour rdaliser ces fins,

Conviennent de ce qui sult s




ARTICLE PREMIER

Gles.

Sauf indication expresse en sens contraire, ou sauf ai le contexte exige qu'il
en soit autrement, les expressions suivantes ont dans la présente Convention les

signifi

)
b)

<)

d)

&)

f)

gl

h)

i)

n

k)

1)

indiqudes cf ]
L'expression "Consell désigne le Conseil économique et soglal des
Nations Unles.
L'expression "Commission™ déaigne la Commission des stupéfiants du Consell.
L'axpression "irgane® désigne 1'0Organe internationsl de contrdle des
stupéfiants institué en vertu de la Convention unique sur les stupsfisnts
de 1961,
L'expression "Secrétaire gnéral® désigne le Secrdtairve gindral de
1'Organisation des Naticnz Unies.
L'expression "Substance paychotrope® désigne teute substance, qu'ells solt
dlerigine naturalle ou synthétique, ou tout preduit naturel da
Tableau I, II, IIT ou IV.
L'expression "préparation” déaigne :
i) Une solution cu un mélange, guel que soit son &tat physigue, contenant
une ou p].nsluu'sl substances psychotropes, ou
ii) une ou plusieurs substances psychotropes divisdes en unitda de prise,
Les expressions "Tableau IY, ®Tablesu IIM, "Tableau III" et "Takleau IVW
désignent les listes de substances psychotropes portant les numdros
correspendants, snnexfes & la présente Convention, gui pourront 8tre
modifides, conformément & 1'articla 2,
Les expressions "exportation® et "importation” désignent, chacune dans son
aceeption particnlibre, le transfert matériel d'une substance psychotrope
d'un Etat dans un sutre Etat, * !
L'expression "fabrication" désigne toutes les opératicns permettant
d'obtenir des subatances psychotropes, et comprend la purification et la

£ on de pay pes en d'autres substances
psychotropes. Cetie expression comprend susal la fabrication de prépnnﬁons
mutres que celles qul sont faites, sur , dans une ph

L'expression "trafic illicite" désigne la !‘ahﬂ.ut&nn ou ls trafic de
mubstances paychotropks, effectuds contrairement aux dispositions de 1a
présente Convention.

L'expression "rdgion" désigne toute partie d'un Etat qul, en vertu de
1'article 28, est traitde comme une entité distincte sux fins de la
présente Convention,

L'sxpression "locaux" désigne les biltiments, les parties de btiments ainasi
que le terrain affecté suxdits bitiments ou sux parties desdits bitiments.



ARTICLE 2

Champ d'application du contr®le des substances
1., 5% une Partie ou 1'Orgenisation mondiale de la santd est on possession de
renseigmesents e rapportant A une substance non encore soumise su contrdle inter-
national qui, & son avis, peuvent rendre nécessaire son adjonction & 1'un des Tableaur
de 1a pré tion, elle au Secrétaire général une notification
accompagnde de tous les renseignements pertinents & 1'appul. Ceti: procédure sera de
oBme appliquée lorsqu'une Partie ou 1'Organisation mondisle de la panté sera en
de Tonsei te qui justifient le tranofert d'une substance d'un Tsbleau &
un autre, ou le suppression de son inscripiion & 1'un des Tableaux.
2., Le Secrétaire géndral communiquera cette notification, ainzi que les renseignements
qu'il jugera pertinents, aux Parties, & la Commission et; =i la notification a été
faite par une Partis, & 1'Organipation mondiale de la santé.
3. 5'il rdsulte des rensei t cette notification que ladite
substance ept susceptible d'84re inscrite au Tableau I ou au Tableau II en vertu du
paragraphe 4, les Parties examineront, &4 la lumiére de tous les renseignements domt
elles disposeront, la possibilits d'appliguer & {itre provisoire 4 cette substance
toutes les mesures de contrdle applicables aux substances du Tableau T ou du
‘Tablean 1T, selon le cas, '
4. Bi 1'Organisation mondiale de la santé conetate :
a) gue ladite substance peut provogquer
i) 1) un état de dépendance, ot
2) wune stimulation ou une dépresaion du systime nervewx central dommant

lieu & des hallucinations ou A des troubles de la fonction motrice

ou du jugement eu du cemportesent ou de la perception ou de 1'lmnw:r.

ou

ii) des abus et des sffets nocifs nn-para‘blai & ceux d'une substance du
Tableau I, IT, III ou IV, et
) qu'il existe des raisons suffisantes de oroire que la substance donne ou

risque de dommer lieu & des sbus tels qu'elle constitue un probléme de santé

publique et un probléme social justifiant qu'slle soit placés mous contrdle

international,
elle communiquera & la Commisgion une évaluation de cette substance, oft elle indiquers
notamment la mesure dans laguelle la substance domne ou risgee de donmer lieu & des
abus, le degré de gravité du problime de santd publique et du probliéme social et le
degré d'utilité de la substance en thérapeutique, ainsi gque des recommandations sur
les mesures éventuelles de contr8le auxquelles il serait opportun de 1'assujettir &
la lumidgre de cette évaluation,



5« Tenant compte de la communication de 1'Organieation mondiale de la santé, dont
les évaluations seront déterminantes en matidre médicale et scientifigue, et prenant
on considération les facteurs d'ordre dconomique, soeial, juridique, administratif et
fous autres facteurs gqu'elle pourra juger pertinests, la Commission pourrs ajouter
ladite substance as Tableau I, II, III ou IV. Ella pourra d der des rensei it
complémentaires & 1'Organisation mondiale de la santé om & d'autres sources

approprifes,

6. 8i une notification faite en vertu du paragraphe 1 & trait & une substance déja
insorite & 1'un des Tableaux, 1'Organisation mondiale de la santé transmetira i la
Commission ses nouvellem constatations ainai gue toute nouvelle évalustion de ostte
substance gu'elle pourra falre conformément aux dispositions du paragraphe 4 et toutes
nouvelles recommandations portant sur des mesures de contrBle qui pourront lui paraftre
approprides & la lumiére de ladite évaluation. La Commission, tenmant compte de la
comsunication regue de 1'Organisation mondiale de 1a santé conformément au paragraphe 5,
ainei gue des facteurs énumérds dans ledit paragraphe, pourra décider de transférer

cette substance d'un Tableau A un auire, ou de son i iption aux
7. Toute décision de la Commission prise en vertu du présent article sera communiguée
<par ls Secrdtairs géndral & tous les Etats Mesbres de 1'Organisation des Nations Unies,
aux Etats non membres Parties & la présente Convention, & 1'Organisation mondiale de la
santé et & 1'Organe, Cette décision prendra pleinemsnt effet pour chague Partis

180 jours aprés la date de la communication, sauf pour une Partie gui, pendant cette
période, et au sujet d'une décision ayant pour effet d'ajouter une substance & un
Tablean, aura informé par édorit le Secrétaire général qu'en raison de circonstances
exceptionnelles elle n'est pas on mesure de soumatirs cette substance & toutes les
dispositions de la Convention applicables aux substances de ce Tablean. Une telle
notification exposera les motifs de cotie décision exceptionnelle. Nonchatant cette
notification, cheque Partie devra appliquer su mindmum les mesures de comtrdle ému=
mérdes ci-aprés.

a) La Partie gqui a notifié au Secrétaire général une telle décision an Bujet
d'une pubstance jusque-14 mon scumise an contrdls et ajowtée au Tableau I, tiendrs
compte, sutant gue possible, des de trBle spéciales énumérdes & 1'articls 7
et, en ce qui concerne cette eubetance, devra :

i) exiger des licences pour sa fabrication, son commerce et sa distribution,
conformément sux dispositions prévues par 1'article 8 pour les
substances du Tableau II;

i1) exiger qu'elle ne soit fournie ou di éo qua Bur médicale,
aux dispositions pré par 1'articls 9 pour lem
substances du Tableaa II;




144)

iv)

v)

vi)

sa conformer aux obligations relatives & 1'expertation et & 1'impor-
tation énoncées & 1'article 12, seuf & 1'égard d'une autre Partie ayant
sdressd su Secrdtaire péndral une notiflecation au sujet de la subatance
en questiong

se conformer sux obligations & pour les subst du Tatlsan TI
& 1'article 13, portant Interdiction ou restrictions & 1'expertation et
& 1'importation;
fournir & 1'Organe des rapports statistiques conformément awx dispo-
sitiens de 1'alinén a) du paragraphe 4 de l'article 16; et

dre des aux dispositions de 1'article 22 en wvue
de réprimer tout acte contraire aux lois ou réglements adoptés en
exdcution des obligations ci-dessus,

b) La Partie qui a notifié au Seerdtaire général une telle décision em sujet
d'une substance jusque-lh non scumise mu contr8le et ajoutde su Tahleau II devra en
ce qui cencerne cette substance :

1
i)

11)

iv)
v)

vi)

exiger des licences pour sa fabrication, son commerce et sa distri-
tion, conformément sux dispositions de l'article 8;
oxiger qu'ells ne soit fournie ou dispensée que sur ordonnance médi-
gale, conformément sux dispositions de 1'article 9;
s2 conformer sux obligations relatives & 1'exportation et & 1'impor-
tation dnoncdes A 1'artiels 12, sauf & 1'égard d'une sutre Partie ayant
adressd au Secrétaire pénéral une notdfication mu sujet de la substance
en question;
se conformer anx obligations éncneées & 1l'article 13, pertent inter—
diotion ou restrictions & 1'exportation et & 1'importation;
fournir & 1'0rgane des rapports statistiques conformément e dispo-
sitiona des alinéas a),0) et d), du parsgraphs 4 de 1'article 16; et

dre des #ux dispositions de 1'article 22 en vue
de réprimer tout acte contraire aux lols ou réglements adoptés en
exdcution des obligations ci-dessus.

©) 1La Partie qui a notifié au Secrétaire général une telle décision am mjet
dlune substance jusque-1i non soumise au contrdle et ajoutde au Tablemu III devra,
en ce qui concerne cetts substance :

1)

)

exiger des licences pour sa fabrication, son commerce ot sa distri-
bution, conformément aux dispositions de 1'article 8;

exiger qu'ells ne soit fournile ou di fe que sur médi-
cole, conformément sux dispositions de 1l'article 9;




iii) @e conformer aux obligations relatives 3 1'exportation énoncdes &
1'article 12, sauf & 1'égard d'une sutre Partie ayant adresséd au
Secrétaire géndral une notification au sujet de la substance en question;

iv) se conformer aux obligatione droncées & 1'article 13, portant inter—
diction ou restrictions & 1'exportation et & 1'importation; et

¥) p des wux di itions de 1'article 22 en vue do
raprimer tout sote contraire aux lois ou réglements adoptds en exdoution

des obligations ci-desaus,

d) La Partie qui a notifié an Secrdtaire général une telle décision au sujet
d'une substance jusgue-1a non sousmise asu contrdle et ajoutds au Tableau IV devra, en
ce gqui concerne cette substance :

i) exiger des licences pour pa fabrication, son commerce et sa distribution,
conformément aux dispositions de 1'article 8;
11) wme conformer aux obligations dnoncées & 1'article 13, portant interdiction
ou restrictions & 1'exportation et & 1'importation; et
iii) prendre des mesures conformes aux dispositions de 1'article 22 en vue de
réprimer tout acte contraire aux lois ou réglements adoptds en exécution
des obligaticns ci-dessus.

e) La Partie qui a notifié au Secrétaire gindral we telle décision au sujet
d'une subatance transfirée & un Tablean auquel s'appligquent des mesurss de contrlle at
des obligatione plus strietes appligquera su minimum 1'ensemble des dispositions de la
présente Convention applicables su Tableau d'od elle a &%é tranaférée.

B, a) Les décisions de la Commizsion prises en vertu du présemt article seront
sujettes & revieion par le Conseil ei une Partie en formule la demande dans les

180 jéurs suivant 1a réception de la notification de la décision, La demands de
revision devra Btre adressde su Secrétaire général en mime temps gque tous les renssi-
gnementn pertinents gui 1'auront motivée,

B} Le Secrétairs général communiquera copie de ls demande de revision et des
renseignements pertinents & la Commigeion, & 1'Organisation mondiale de la santd et 0
toutes les Parties, en les invitant & lul communigusr leurs cbservations dans un délai
de quatre~vingt-dix jours. Toutes les observations ainai reques seront scumises &
1'examen du Conseil.

e} Le Cemseil peut confirmer, modifier ou annuler la décieion de la Commipsion.
Sa décision sera notifide & tous les Etats Membres de 1'Organisation des Haticne Unien,
aux Etats non membres Parties & la présente Convention, & la Commission, &
1'Organisation mondiale de la santé ot & 1'Organe.

d)  Au cours de la procédure de revision, la décision originale de la Commiseion
restera en vigueur, sous réserve des dispositions du paragraphe 7.



9. Les Parties feront tout ce qui est en leur pouvoir afin de soumettre i des mwesures
de surveillance autant que faire se pourra les substances qui ne sont pas viedes par la
présente Convention, mais gqui peuvent @tre utilisdes pour la fabrication illicite de
subatances paychotropen.

ARTICLE 3

Lispositions particulidres relatives au contr@le des préparations

1. Sous réserve de ce qui est stipulé aux paragraphes suivants du présent article,
une préparation est soumise sux mimes mepures de contrdle gque la substance peyshotropa
gqu'elle contient, et, si elle contient plus d'uns tells subetance, aux mesures appli-
oebles & celle de ces substances qui est le plus strictement comtrdlée,

2. 8L une pré dion qui contient une sub peychotrope autre qu'une substance
du Tableau I ent composde de tolle &re qu'elle ne présents qu'un risque d'abus
négligeable ouw nul, ot gue la substance ne peut pas Btre upirde en q ité p

donner liew & des abus, par des moyens facilement applicables, et gu'en conséquence
cette préparation ne crée, ni un problime pour la santé publigue, ni un problime social,
ladite préparation pourra &tre exemptée de certaines des mesures de comtr®le énoncdes
dans la présent any formément au paragraphe 3,
3. Bi une Partie constate qu'une préparation reléwve des dlspositions du paragraphe
précédent, elle peut décider de 1'exempter, dans son pays ou dane l'une de ses rigions,
d'une ou de toutes los mesures de contrBle dans la pré : 3
t 1adite prép
articles suivants 3
a) article B (licences), en oo qu'il s'applique & la fabrication;
b) article 11 (emregiotrement), en ce qu'il s'applique aux préparations
exemptéen;
o) article 13 (interdiction et restrictions & 1'sxportation et & 1'importation);
&) article 15 (inspection), en oo gu'il s'appligue & la fabrication; -
e) article 16 (renseignements 4 fournir par les Parties), em ce qu'il s'appligue
sux prédparations exemptées; et
f) article 22 (dispositions pénales}, dans la mesure nécessaire A la répression
d'actes coniraires aux lois ou régl ite adoptd Bux’
obligations ci-dessus,
Ladite Partie notifiera au Secrdtaire ginéral toutes décisions de ca genre, ainsi que
le nom et la tion de la p on mptén, ot les do contrdle dont
celle—ci eat mpy La général la notification aux autres
Parties, & 1'Organisation mondiale de la santé st & 1'Organe.

on demeurera poumise aux obligations dnoncées dans les




4. 61 une Partie ou 1'Organisation mondiale de la panté a des informations sur une
préparation exemptée en vertu du paragraphe 3, qui, A& son avis, justifient la
supyression compléte ou partielle de 1'exemption, elle les notifiers su Secrdtaire
générel et lui fournira les informations & 1'appul de cette notifieation. Le
Becrétaire générsl transmetira cebte notificaticn, sccompagnde de toute informetion
fqu'il Jugera pertinente, sux Parties, & la Commission et, lorsque la notification
sera faite par une Partie, & 1'0Organisation mondiale de la santd. L'Organisation
mondiale de la santé commmiguera & la Commdssion une évalpation de la préparation
en é les f émuméris au paragraphe 2, ainsi qu'une Tecom-
dative swc de contrfle dont la préparation devrait dventuellement
ceaser d'8tre exemptée, la Commission, tensnt cempte de la commmnication da
1'Organisation mondiale de la santd, dont 1'dvaluation sera déterminante en matidre

médicale ot seientifique, et pr en las fact d'ordre dconcmig
socigl, juridique, administratif et sutres, qu'elle pourra juger pertinents, pourra
déeider que la ‘préparati dlitre mptée dlune ou de toutes les mesurea de

contrfle. Le Secrdtaire gindral commniquera toute décision de la Commdssion prise en
vertu du présent paragraphe &4 tous les Etats Membres de 1'Orgsnisstion des Mations Unles,
aux Etats non membres Parties A la présente Gonvention, & 1'Organisation mendiale de

la santé et & 1'Organe. Toutea les Parties prendront des dispositions en vue de
supprimer 1l'exemption de la ou des mesurea de contrfle en question dana un délai

da 180 joura & compter de la date de la commnlestion du Seerétaire géndral.

ARTICLE 4

au ¢ dar tion du contréle

En ece qul concerne lss substances pesychotropes autres gue celles du Tablesn I,
les Parties pourront sutoriser i

a) 1s t par les voyag i de potites quantitds de
préparations pour leur usage perscmnel; chague Partie pourra cependant
' que ces pré ons ont été légalement cbtenues;
b)  1'emplod de ces subst deng 1'ind pour la fabrication de substances

ou produita non psychotropes, sous réserve que leur scient appliquées les
megures de contr8le requises par la présente Convenmtion jusqu'a ce que
1'état des substances peychotropes soit tel gqu'elles ne puissent pas, dans
la pratique, donner lieu & des abus ou Btre récupérdes; et

e) 1'utilisation de ces subatances, sous résorve que leur solent appliquéea
les mesures de contrle requises par la présent pour 1n capt
d'snimaux par des personnes expressément sutorisées par les autorités compé-
tentes i utiliser lesdites substances i cot affst.




ARTICLE 5

Limitation do 1'utilisation aux fing médicales vt scientifigues
1. Chague Partie limitera 1'utilisation des substances du Tableau I ainsi qu'il est
prévu & 1'article 7.
2. Chague Partie devra, scus rdserve des dippositions de 1'article 4, limiter,par les
meeures qutelle jugera approprifes, la fabrication, 1'exportation, 1'importation, la
distribution, les stocks, lo commerce, 1'emplol et la détention de substances des
Tableaux II, III et IV aux fins médicalen et sclentifigues.
3. 11 est souhaitable que lea Parties n'autorisent pas la détention de substances
des Tableauwx II, TIT et IV, sauf dans lea conditions préwues par la loi.

ARTICLE 6

Administration spéoiale
Tl est souhaitable qu'd 1'effét d'appliquer les diepositions de la présente
Convention chague Partie institue et entretienne une edministration spéeiale, I1 peut
¥ avoir avantage A oe que cette adminiptration soit la m®me gue 1'administiration
apeiale qui a étd institudée en vertu des dispogitions des conventions soumettant les
stupéfianis & un contrdle, ou qu'elle travaille en éiroite collaboration avec cette
administration spéoiale,

ARTICLE 7

Dispositions spéciales visant les substances du Tableaw I
En ce qui len subst du Tabl I, les Parties devront :
a) interdire toute utilisation de ces substances, sanf & des fins scientifiques
‘ou & des fine médicales trés limitées, par dee personnes diment autoriedes gui
travaillent dans des établissementis médicaux ou miantl!zms' relevant directement de

leurs g ou exp sment autorieds par eux;
b) exiger gque la fabrication, le comserce, la distribution et la détention de
cog noient d, h lap don d'une licence epéciale ou d'une

autorisation préalablej .

@) prévoir une murveillance étroite des activités et des actes mentionnés anx
alinéns &) &t b);

4) ne permettre de délivrer A une personne diment autorisde que la quantité de
cop gubstances nécessaire aux fins pour lesquelles 1l'autorisation a &td accordée;

®) exiger que lea personnes exargant des fonctions médicales et scientifigues
enregistrent 1'acquisition de ces substances et les détalls de leuwr uwtilisation,
lesdits enregistrements devant &tve conservés pandant an moins deux ans apréa la
dernidre utilisation qui y sura é4é consignde; et



f) interdire 1'exportation et 1'importation de ces subetances ssuf lorsgus
1'exportateur et 1'importateur seront 1'un et 1'autre I'astorité ou 1'administration
compétente du pays ou de la région exp et impor ¢ respectivement, ou

d'sutres personnes ou entreprises gue les sutorités compétentes de leurs pays ou
réglons auront expressément autorisdes & cet effet, Les exigences prévues au pars—
graghe 1 de 1'article 12 en ce qui concerne les autorisations d'expertation et d'impor-
tation pour les substances du Tableau IT e'appliqueront également aux substances du
Tableau I,

ARTICLE B
Licences

1. Les Parties exigeronmt une licence ou sutre mesure de contrBle similaire pour la
fabrication, le commerce (y compris le commerce d'exportation et d'importation) et la
distritution des substances des Tableaux II, ITI et IV,

2, Les Parties :

.a) exerceront une surveillance sur toutes les personnes et entreprises diment
awtorisées se livrant 4 la fabrication, an commerce (y comprie le commorce
d'exportation et d'importation) ou 4 la distribution des substances viséeo
au paragraphe 1;

b)  soumetiront & un régime de licence ou mutre mesurs de contrdle similaire
len établissemants et les locaux dans lesquels cette fabrication, ce commerce
ou cette distrivution peuvent se faire; et
e} feront on sorte que des mesures de séourité soient prises pour ces dtablis-
wements ot ces locaux, de manidére & prévenir les vols ou autres détournements
de stocks.
3. Lea dispositions des paragraphes 1 ot 2 du présent article concernant le régime
de Ticence ou autres mosures de contrBle similaires ne s'appliguercnt pas néces—
pairement aux personnes dfimant autorisdes & exercer des fonctione thérapeutigues ou
soientifiques ot agiseant dans 1'exercice de ces fonctions,

4. Les Parties sxigeront que toutes les & qui des 1i sont délivrées
en application de la présent ou gui id des autorisati dgui-
valentes conformément sux dispositions p au he 1 du pr t article ou &
1'alinéa b) de 1'article 7 solent dfment qualifides pour appliquer effsctivement et
fiddlement les dispesitions des lois et régl ts adoptis en exécution de la

prépenta Convention,



ARIICLE 9
Ordonnances médicales

1. Les Parties exigeront que les substances dea Tablesux II, III et IV ne solent
fourniea ou dispensées pour Btre utilisdes par des particuliers que sur crdonnance
médicale, sauf dane les cas ol des particuliers peuvent légalement obtenir, utiliser,
dispenser ou administrer ces substances dans 1'exercice diment sutorisd de foncticme
thérapeutiques ou scientifigues,

2. Les Parties il len né 3 pour gue les ordomnances presorivant
des substances des Tableaux IT, IIT et IV soient délivrées conformiment & la pratigue
médicnle ot soumises, en ce gui concernes notamment le nombre des rencuvellements
possibles ot la durde de leur waliditd, 4 une réglementation qui mssure la protection
do la santé et de 1'intérét publica,

3. Nonchetant les dispositions du paragraphe 1, une Partie peut i, & son avie, la
situstion locale l'exige et dans les conditions qu'elle pourra preserire, y compris en
matidre d'enregiatrement, autoriser lee pharmaciens sous licence ou tous antres distri-
tuteurs de détail soun licence désignds par les autoritde chargées de la santd publigue
dans sori p‘m o une partie de celui-ci, & fournir, A& leur diserétion et sans ordon~
nance, pour 8tre utilisées par des particuliers dans des cas exdeptionnels et & des
fina médicales, de petites guantités de substances des Tableaux III ot IV, dans les
limites que les Parties définirgnt.

ARTICLE 10
Miges en & er sur le conditionnement
et annonces publicitaires
1. Chague Partie exigera, compie temu des ré ne o perti-

nentes de 1'Organisation mondiale de la santd, que soient indiqués sur les &tigquettes,
lorsqu'il sera possible de le faire et de toute fagon sur la notice accompagnant le
conditionnement pour la distribution aun détail des substances peychotropes, le mode
d'emplol ainei gque les précautions & prendre et les mises en garde qul sont nécen—
eaires, A4 son avis, pour la sdourité de 1'usager.

2. Chague Partie, tenant dfment ocempte des dispositions de sa constitution, inter-
dira lee annonces publicitaires ayant trait asux at d

au grand public.




ARTICLE 11

Enreglstrement

1. Lee Partles exigeront que, pour les substances du Tebleau I, les fabricants et
toutes sutres personnes autorlsdes en vertu de 1'article 7 & faire lo commerce de

ces substances et & les distribuer procédent & 1'enregl s dang les conditions
détermindes par chaque Fartie, de manibre & falre spparaftre,de fagon précise, lea
quantités fabriquées ou détenues en stock ainsi gue pour chegue asquisltien et pour
chaque ceasicn, la quantité, la date et les nems du fournisseur el de 1'asequéreur.

2. Les Parties exigeront que, pour les substances dea Tableaux II et III, les
febricants, les distriluteurs de gros, les exportateurs et les importateurs procddent
A 1'enregistrement dans lea conditions détermindes par chague Partie, de manidre &
faire spparaitre de fagom précise,les quantités falriguées minsl qus, pour chague
aequisition et pour chaque cesaien, la guantité, la date ot 193 noms du fournlzseur et
de 1'asquéreur.

3. Les Parties exigeront que, pour les substances du Tablesn IT, les distributeurs
de détail, les établissements hospitaliers, les centres de traitement et lea insti-
tutions scientifiques procident & 1'enreglstrement dans les conditions détermindes
pour chaque Partde, de manidre & falre apperaftre,ds fagon précise,. pour chague
acquisition et pour chegque cessiom, la quantité, la date et les noms du fournisseur
et de 1'acquéreur,

4. Lea Perties veilleroni, par des méthodes approprides et en temant compte des
pratiques professionmelles et commerciales qui leur sont propres, i ce que les
informations relatives & l'aequisition et & ls cesslon de sabstances du Tablesu III
par des distributeurs de détail, des établissements hospitalisrs, des centres de
traitement et des instltutions sciéntifiques paissent &tre facilement consultées.

5. Les Parties exigeront qus, pour lsa substances du Tablesu IV, les fahricants,
les exportateurs et les importateurs procddent & 1'enrvegistrement, dans lss conditions
détermindes par chague Partie, de manidre i falre apparaftre les quantités fabriguées,
exportées et importdes.

6. Lea Parties exig t des fabricants de pré phé Lormén au
paragraphs 3 de 1'article 3 qu'ils enregistrent la quantité de chaque substance
poychotrope utilisde dans ls fabrication d'une préparation exesptde, la nature st

1a quantité totale de la £ mptée fabriquée i partir de cetts substance,
ainal que les mentions relatives & la premibre cessicn de ladite préparation.

7. Les Parties veilleront i ce que les envegl et les inf viséos
ay présent article ot qui sont A 1'établi des rapports prévas i
1'artiele 16;sclent conservés pendant dewx ans au moins.




LT i o gy commerce inte

1. a) Toute Partie sutorisant 1'exportation ou 1'importation de substances du
Tablesu I cu II doit exiger gqu'une mutorisation d'importatien cu d'exportation
distincte, rédigée sur un formilaire d'un modéle dtabli par la Commission, soit
obtenue pour chague exportation ou importation, qu'il a'agisse d'une ou de plusleurs
substancas.

b) Cette sutorisstion doit comporter la on 1 le de
la substance ou, en 1'absence d'une tolle déncmination, la désignation de la substance
dans la Tahlesu, la quantitd & exporter ou & importer, la forme pharmaceutigque, la
nom et 1'adresse de 1'exportatevr et de 1'importateur, et la périods an cours de
laquells 1'exportation ou 1'importation doit avoir llew. 5i la substance est exportée
ou importée sous forme de préparstion, le nom de la préparatiom, s'il en existe un,
sere aussl Indiqué. Ltautorisation d'espor dodt sussi indlquer le mméro et la
dnte du certificat d'importation, et spdeifier 1'autorité qui 1'a dédlivrd.

e}  Avant de délivror une autorisstion d'exportation les Partles exigeront une
auterisation d'importation délivrde par les autorités compitentes du pays ou de la
région importateurs et attestant que 1'importation de ls subat ou dea subat:
dont il est question est approuvée, et cette mutorisation sers produlte par la
perscnne ou 1'établissement demsndant 1'sutorisation d'ecportation,

d) Une copie de 1'autorisation d'exportation sera jointe & chague envol, et
le gouvernement gui délivre 1'mutorlsation d'exportation en adressera une copie an
gouvernement du pays ou de la région importateurs.

#) Lorsque ltimportation a €id effectuds, le gouvernement du pays ou de ia
réglon inportateurs renverra au gouvernesent du pays ou de la Tégion exporbateurs
1'mutorisstion d'exportation avec une attestation certifiant la quantité effectivemsnt
importée.

2. ») Les Parties exigeront que, pour chaque exportation de substances du
Tablesu III, les exportateurs établissent en trois exemplaires une déclaratiom,
rédigde mur un formilaire d'un modble établl par la Commlsaion, contenant les
ronselgnements sivanta :
1) 1e nom et 1l'adresse de 1'exportateur et de 1'importateur;
i) 1a inaticn icnale ou, en 1! dtune tells
dénomination, 1a désignation de la substence dana le Tableau;

111)  1a quantité de la substance et la forme pharmaceutique sous laquelle
1a substance est exportde, et, sl c'est sous la forme d'une
préparation, lo nom de cette préparation, s'il existe; et

iv) la date dlemvoi.




B}  Les exportaleurs fourniront mux swborités compétentes de leur pays ou de
leur région dewt exemplaires de cette déclaratlon. Ils joindront le troisidme exem—
plaire & leur envei.

c) La Partie dn territoire de Iaquslle une mibotance du Tablsaw IIT & &té
exportde devra, snssitft que possible mais au plus tord quatre-vingt-dix jours spréa
la date dlenvol, transmettre aux antorités compétentes du pays ou de 1a région impor-
tateurs, sous pll recommandd avec accusé de réception, wn exemplaire de la déclaration
regues de 1'exportateur. ;

d) Leas Parties pourront exiger gue, dda réception du colis, 1'importateur
adresse aux sutorités compétentes de son pays ou de sa réglon 1'exemplaire qui accom-
pagns 1'enved diiment endossé, en indiguant les quantltés regues et la date de
récaption,

3. Les substances des Tablesux I et Il peront en outre soumises aux dispositions
el-aprés @ F

a) Les Parties exerceront dans les ports francs et les zcaes franches lu méme
surveillance et le mfms contrfle qus dans les autres parties de leur territoire, dtant
entendu, toutefois, qu'elles pourront appliquer un régime plus sévice.

b) Les exportations sous forme d'envols adresads & une banque au compte d'une
personne différente de celle dont le nem figure sur 1'autorisation d'exportation ou
& une boite postals seront interdites.

¢} Les exportaticns de au‘batenou fdu Tablesu I sous forme d'envois adressés
4 un entrepdt de douane seront interdites. Les exportations de substances du Tableau IT
sous forme d'enveis adressiés & un entrepdt de dousne seront interdites, sauf si ls
Gouvernement du pays importateuwr précise,sur le certificat d'importation produit par
la persomne ou 1'établissement qui demande l'mtuﬂnﬁm d'ax;;urhati.m, qu'il a
approuvd 1'importation de 1'envel afin que colul-ci seit déposé dans un entrepdt de
douane. En pareil cas, l'smatorisation d'expertation précisera que 1'envel est effectud
& cette fin, Tout retrait de 1'entrepdt de douane sera sut 4 & ln prd
d'un permis émanant des autorités dont roléve 1l'entrepdt, eot, dans le cas d'un envol
& destination de 1lfdtranger, 11 sera sasimilé & une exportation nouvelle su sena
de 1a présents Convention.

d) Les envolas entrant sur le territcire d'une Partie ou en sortant sans 8tre
accompagnés d'une awtorisation d'exportaticn sercnt retenus par les sutorltés
compétentes,

e) Une Partle n'satorissra pas le passage en transit sur son territolre, en
direction d'un mutre pays, d'un envol quelcongue de ces subst » gue cet envoi
solt ou non déchargé du véhiculs qui le transporte, sauf si la cople de 1'sutorisation
d'exportation pour cet envol est présentde aux § stentos de ladite Partie.




f) Les autorités compétentes d'un pays ou d'une région qusleongue A travers
lesquels le passage d'un envoi de ces pubstances est autorisé prendront toutes les

ires pour emplcher le dérout dudit envoi vers une destination
wutre que celle qui figure sur la copie de 1'autorisation d'exportation jointe &
1'envoi, & moins que le Oouvernement du pays ou de la région i travers lesguels ledit
anvol s'effectus n'autorise ce dércutement. Le Gouvernement de ce pays ou de cette
région de transit traitern toute demande de déroutement comme s'il s'agissait d'une
exportation du paye oo de la région de transit wers le pays ou la région de la nouvelle
dentination. 5i le déroutement est autorisé, les dispositions de 1'alinda o} du para-
graphe 1 s'appliqueront dgnlement entre le pays ou la région de transit et le pays ou
la région d'ol 1'envoi & primitivement été exportd.

g)  Aucun envoi de oes substances en transit ou déposé dans un enirepdt de douane
ne peut &tre soumis A& un traitement gqueleenque gui modifierait la nature des substances.
L'emballage ne peut Stre modifié sans 1'agrément des sutorités compétentes,

h) les dispositions des alindas e} & g) relstives su transit de ces substances
sur le territoire d'une Partie ne somt pas applicables i l'envol est tranzporté par la
vul.e -ériem A condition que 1'adronef n'an.emune pas dans le pays ou la région de
tmit. 81 1'aéronef atterrit dans ce psys ou cette région, ces diepositions a'appli-
quearont dans la mesurs ol les circonstances 1'sxigent.

i) Les dispositions du présent paragraphe ne portent pas préjudice A celles de
tout accord intermational qui limite le contrdle pouvant Bire exercé par toute Fartie
sur oes substances an transit,

ARTICLE 13
Interdiction et restrictions & 1'e ation et & 1° ation

1, [Une Partie peut notifier & toutes les autres Parties par 1'intermédisire du
Secrétaire général gu'elle interdit 1'importation dans son pays ou dans 1'une de nes
régions d'une ou plusieurs pubstances du Tablesu II, III ou IV, spdcifides dans sa
notification, Dans cette notification, elle indiquera le nom donné a la substance dans
le Tablean IT, III ou IV.

2. 5i une Partie a regu une motification d'interdiction comme prévu su paragraphe 1,
elle p lea res pour qu'aucune des substances spdcififes dans
ladite notification ne moit exportés vers le pays ou 1l'une des régiona de la Partie
qui & fait la notification.




3. TMonobstant les dispositions des paragraphes précédents; une Partie qui a fait une
notification conformément mu peragraphe 1 peut, en délivrent dana chague cas un parmia
spéelal d'importation, nutoriser 1'importation de quantités détermindes des submtances
an cuestion ou de préparations qui en contienneént. Lisutorilé du pays impértateur qui
aura délivrd le permis spécial d'impertation 1'adressera en dowt exemplairves, gqui
portaront le nom et 1'adresse de 1'importateur et de 1'exportateur, 4 1laptorité compé-
tente du pays ou de la réglon evportateurs, qui pourra alors outcriser 1'exporiateur &
faire 1'expédition. Celle-ci sers accompagnée d'un exemplaire du permis spécisl
diimportation diment visé pur l'sutorité compdtents du pays ou de la rdglon
exportateurs.

1. Le transport international par navires, :éronals ou autres moyens de transport
publie international, tels gue les trains et autoears Internationaw:, de (uantitds
limltées de substances du Tableau II, III ou IV susceptibles d'&tre ndcessaires
pendant le voyage pour 1'administration des premiors secours et pour les oas

d'urgence ne sern pas considérd comme une exportation, une importation ou un transit
ou sens de la présente Convention.

2. Des précautions approprides seront prises par le pays d'imtr!.auleﬁm pour
amplcher 1'usage indu des substances menticnndes au paragraphe 1 ou leur détouwrnement
‘& des fing i1licites. La Comission can prd en consultation avec
las organisationa internationales compétentes.

3. Les substances transportées par navires, aéronafs ou autres meyens de transpert
public international, tels gque les trains et autocars formément aux
dispositicns du paragraphe 1, seront scumises aux lois, rdglements, permis et licences
du pays d'immatriculation, sans préjudice du droit des muterités locales compStentes
de procéder & des wérificatioms, Inspections et autres opérations de contrdle & bord
de ces moyens de transport. L'sdministration de cas en cas d'urg ne
sera pas comse con aux dispositions du parsgraphe 1 do 1'article 9.




ARTICLE 15

Inspection

Les Parties institusront un systéme d'inspection des fabricants, des exportateurs,
des importateurs et des distributeurs de gros et de détamil de substances peychotropes,
ainei que des institutions médicalen et sclentifiques qui utilisent ces substances.
Elles prévoiront des inspections susei fréquentes gqu'elles le jugeront nécessaire des
locaux, des stocks et des enreglstrements.

ARTICLE 16 5

Renseignements & fournir par les Parties
1. les Parties fourniront au Secrétaire géndral les renseignements que la Commission

peut demander en tant que res pour 1" ice de ses fonotions, et notamment
un rapport annuel ayant trait auw fonotd i de la sur leurs territoires
et dén rensei sur

a) les modifications importantes apportées & leurs lois st rdglemenis relatifs
aux pubstances peychotropes; et
b) les Faits partioulidrement eignificatifs qui se seront produits sur leurs
territoires on matiére d'abus et de trafic illicite des substances
paychotropes.
2, les Parties comsuniqueront d'autre part au Secordtaire général les noms et sdresses
des autorités gouvernementales mentionndes & 1'alinda f) de 1'article Ty & 1'article 12
et au paragraphe 3 de 1'article 13. Lo Becrétaire général diffusera ces renseigmements
& tootes les Parties.
3. les Parties adresseront au Becrdtaire géndral, dans les plus brefs délais, un
rapport sur les cas de frafic illicite de substances paychoiropes ot a.-l saisie de
eybatances faisant 1'objet de ce trafic illicite, lorsque ces cas leur paraltront
importants an raison @
a) des tendancen nouvelles mises on évidence;
b) des quantitdés en causej
o) de la lumidre qu'elles jettent gur les d'approviei ty ou
d)  des méthodes employées par les trafiquants 11licites.
Den sopies du repport seront commniguées conformément A 1l'alinés b) de 1'article 21.
4. les Parties fourniront A 1'Organe des rapports statistigues anmuels, en utilissnt
& cet effet les formulaires établis par 1'Organe, Ces rapports _-pm-h;mrt ]
&) en ce qui h des des I et II, sur les
quantités fabriquées, exportées & destination de st importées en provenance de
chague pays ou réglon, ainsi que sur les stocks détesus par les fabricants;




b) en ce qui concerne chacune des substances des Tableaux IIT et IV, sur les
quantités fabriquies, ainsl que sur les quantités totales exportées et
importées;

e) en ce qui h des des I1 ot III, sur les

gquantitée utilisées pour la fabrication de prdparations exemptdes; et
d}  en ce qui concerns chacune des substances inscrites A un Tableau autre que

le Tableau I, sur les quantités employdes & des Tins ilﬁun‘trlalles. confor=

mément sux dispositions de 1'alinda b) de 1'articls 4.
Leos quantités fabriquées qui sont visdes aux alindas a) et b) du présent paragraphe ne
comprennent pas lee quantiiés de préparations fabrigudes.
5. Une Partie fournira & 1'Organe, sur sa demands, dee rensei statistiquen
supplémentaires ayant trait & des périodes & venir sur les guantités de telle ou telle
substance des Tableaux IIT et IV exporties & destinstion de chague pays ou région et
imporiées en provenance de chegque paye ou région. Cette Partie pourrs demander &
1'Organe de donner un caractére confidentiel tant & sa demande de renseignemente qu'aux
renseignements fournis en vertu du présent paragraphe.
6, Les Parties fournirent les renseignements mentionnés dana les paragraphes 1 et 4
de la manidre et aux dates que la Commission ou 1'Organe pourrs fixer,

ARTICLE 17
Fonctions de la Commission

1. la Commission peut examiner towtesm les questions ayant trait sux bute de la
prégenie Convention et & 1'application de ses dispositions et faire des reccmmandations
i cet effet,
2. Les décisions de 1a Commission prévues & 1'articls 2 at & 1'article 3 seromt
priees & la majorité des deux tiers des membres de la Commission,
ARTICLE 18

' Rapports de 1'Orans
1. L'Organc &tablit sur ses travaux des rapports snnuels dans lesquels figurent une
analyee des rensei statistig dont il di et, dans les cas approprifs,
un exposé des explicatione que leo g onk pu £ ou ont été requis de
fournir, ainsi que toute cheervation st recomsandstion que 1'Organe peut vouloir
formulér, L'Organe peut également faire tous rapports suppldmentaires gu'il peut juger
nécessaires, Les rapports sont présentéa au Conseil par 1° édiaire de la ission
qui peut formuler les cbeérvations qu'elle juge opportunes.
2. “Les rapports de 1'Organe sont communigués aux Parties ot publids ultdrieurement par
le Searétaire général, Les Parties sutorisent la libtre distribution de ces rapperts.




ARTICLE 19
Mesures & prendre par 1'Organe pour assurer 1'sxécution
des dispositions de la Convention
1. a) 81, apris examon des ronselgnements adresséa & 1'Organe par les gouvernements
ou dea renseignements communigués par des organes des Nations Unies, 1'0rgane s motif
de eroire que les buts de la présente on pont séri oompromis du fait

qu'un pays ou une région n'exdcute pas ses dispositions, 1'Organe a le droit de demander
des explications an Gouvernement du pays ou de la région intéreseés, Sous réserva du
droit qu'il posséde d'appeler 1'attention des Parties, du Conseil et de 1a Commisaion
sur la question visée 4 1'alinda e), 1'Organe considérera comme confidentielle ung
demande de renseignementa ocu une explication fournie par un gouvernement conformémernt

&a présent alinda,

b)  Aprée avoir gl sonformément A 1'alinda a), 1'Organe peut, s'il juge néces-
saire de le faire, demander au Oouvernement intéressé de pr len tivee
qui, en raipon des ol 1 P paraltre né ires pour 1'exdoution
des dispomitions de la prdsente Convention. )

- ‘e) 51 1'Organe constate que le Gouvernement intéressé n'a pas donnd des expli-
cations satiofaisantes lorsqu'il a été invité & le faire conformément & I'alinda m), ou
a négligd d'adopter toute mesure corrective qu'il a été invité & prendre conformément
& 1'alinéa b), il peut appeler 1'attontion des Parties, du Conseil et de la Commismaioh
sur la question.

2, Loregu'il appelle 1'attention des Parties, du Conseil et de la Commiseion sur une
question conformément 4 1'alinéa o) du paragraphe 1, 1'Organe peut, s'il juge une telle
mesure nécessalre, recommander aux Parties d'arrfter 1'exportation de substances peycho-
tropes A destination du pays ou de la région intéressés ou 1'importation de substances
paychotropes en provenance de ce pays ou de cetta l:ég.lun, ou & la fois 1l'exportation et
1'importation, soit pour une période déterminds, soit jusgu'd ce gue la situation dans
ce pays ou cette région lui donne patisfaction. L'Etat intdreszé a le droit de porter
1a guestion devant le Coneeil,

3. L'Organe a le droit de publier un rapport sur toute guestion visde par les dispo—
witions du présent article, et de le commumniquer au Conseil gui le tranmmettira & toutes
les Partien. 81 1'Organe publie dans ce rapport une décision prise en vertu du présent
article ou des renseignements concernant cette décision, il doit Sgalement publier
1'avis du Gouvernement intéressé si celui-ci le demande.

4., Dane les cas ob une décision de 1'Opgane publide conformément au présent article
n'a pas été prise & 1'unanimité, 1'upininn de la minorité doit Btre expodée.




5. Tout Etat sera invitd & se faire représenter sux séances de 1'Organs au cours
desguelles sut examinés une guestion l'intéressant diresctement mux termes du présent
artiecle,

6. Les décisions de 1'Organe prises en veriu du présent article doivent 8ire adoptdéen
4 la majorité des deux tisra du nombre total des membres de 1'Organe.

T+ Les dispositions des paragraphes précédents s'appliq t également si 1'0rgane
& motif de oroire que les bute de la présente Convention sont sérisusement compromis du
fait d'une décipion prise par une Partie en vertu des dispositions du paragraphe 7 de
1varticle 2,

ARTICLE 20

Mogures contre 1'abus des substances peychotropes
1. Les Parties prendront toutes les mosures susceptibles de prévenir 1'abus des

b pEy pes et le prompt dépistage ainsi que le traitement, 1'édu-
oation; la post-cure, la réadaptation et la rdintégration sociale des personnes
inté 3 elles d lewrs efforte & cette fin,

2. Lea Parties favoriseront, autant gue possible, la formation d'un personnel pour

asgurer le traitement, la post y 1a aptation et la réi sociale dea
pergonnes qui abusent de submtences peychotropes.

3. Les Parties aideromt les parsommes qui on ont besoin dans 1'exercios de leur
profession i acquérir la connaissance des problémes posds par 1'sbus des subatances
poych pes et par Ba [ iom, B.t elles déwvelopperont sussi cette connalasance
parmi le grand public 8'il y & lieu de craindre gue 1'abus de ces substances ne se

répande. trés largement.

ARTICLE 21

Lutta contra le trafic illicite

Compte dfiment tenu de leurs régimes constitutionnel, juridique et administratif,

les Parties :

a) amspureront sur le plan national la coordimaticn de 1'action préventive et
répressive contre le trafic illicite; & cette fin elles pourropt uwtilement
désigner un service approprié chargé de cette coordination;

b)  s'aspisteront mutusllement dans la lutte contre le trafic illicite des
pubstances paychotropes, et en partioulier transmettront imeédiatement sux
sutres Parties directement intéressfes, par la voie diplomatigque ou par
1'imtermédiaire’ des sutoritée compétentes qu'elles auront déslgnées & cet
effet, copie de tout rapport qu'elles auwraient adressé au Secrétaire général
en vertu de 1'article 16 A4 la suite de la découverte d'uns affaire de trafio
illicite ou d'une saisie;



¢} coopéreront diroitement entre elles et aveo les organisations intermationales
compétentes dont elles sont membres afin de mener une lutte coordonnée contre
le trafic illicite;

4} wveilleront & ce gque la coopération internationale des services appropriée se
réalise par ded voies rapidez; et

a} s'assureront que, lorsque des pilces de procédure sont transaises entre des
pays pour 1'exercice d'une action judiciaire, la isaion soit effectud
par des voies mpﬁd-a 4 1'adresse des instances désignées par les Parties;
cette dispesition ne porte pas atteinte au droit des Parties de demander gue
les pidces de procédure leur soient emvoydes par la voie diplomatique.

ARTICLE 22

Dispogitions pénales

1. a) Sous réserve de ses dispositions constituticonnelles, chague Partie considérera
comme une infraction punissable tout acte commis intentionnellement qui contrevient &
une loi ou & un réglement adopté en exécution de ses cbligations découlant de la

Ssant on, at les me rea pour que les infractions graves
solent diment sanctionnées, par exemple par une peine d'emprizonnement ou wne autre
peine privative de liberté.

) Honobstant les dispositiens figurant &Il'nl:'méa précédent, loraque des

PETEONNER ut!.l.imgnt de fagon abusive des subetances peychotropes suront commis ces
infractions, les Parties pourront, au lien de les condamner ou de prononcer une sanc—

ticn pénale & leur » OU comme de la tion pénalae, caa
personnes 4 dea mesures de traitement, d'déducation, de post g de T ptation et do
Téil ion ial anf dl aux dispoaitionse du paragraphe 1 de 1'articla 20.

2, Bous réserve des dispositions constitutionnelles, du eystdme juridigque ot de la
1égislation nationale de chague Partie :
a) i) si une muite d'actes qui sont lide entre sux et qui constituent des

infractions en vertu du paragraphe 1 oi-d a &td ise dans des
pays différents, chacun de cen actes sera considéré comme une infraction
distinote;

ii) la participation intenticnnells & 1'uns guelconque desdites infractions,
1'asscoiation ou 1'entente en vue de la commettre ou la tentative de la
commettre, alnel que les actes préparatoires et les opdrations finan-
cidres intentiomnnellement accomplis, relstifs aux infractions mentionnées
dans le présent artiole, constitusront des infractions passibles den
peines prdvues au paragraphe 1j



iii) les condamnations pronochedes A 1'étranger pour ces infractions seront
prizes en considération aux fing d'établissement de la récidive; et

iv) les infractions graves précitdes, qu'elles soient commines par des
nationaux ou des &trangers, eeront poursuivies par la Partie sur le
territoire de laguelle 1'infraction a été commise ou par la Partie sur
le territoire de laguelle le délingquant se trouve =i 1'exiradition n'est
pas compatible avec la législation de la Partie & laguelle la demands est
adressde at 81 le délinquant n'a pas déja été poursuivi et Jjugd.

b) 11 est souhaltable fue les infractions mentionnfes au paragraphe 1 et dans la
partie ii) de 1'alinds a) du paragraphe ? scient considérdes comme des cas d'extru—
dition aux termes de tout traité d'extradition conclu on & conclure entre dea Parties,
et sbient reconnues comme cas d'extradition entre ellea par les Parties gui ne subor—
donnent pas 1'extradition & 1'sxistence d'un traité ou & la réciprocité, étant entendu,
toutefois, gue 1'extradition sers accordée conformément & la légielation de la Partie d
gqul la demande d'extradition ept adressfe et que ladite Partie aura le droit de refuser
de procéder & 1'arrestation du délinguant ou de refuser d'accorder son extradition si
les autorités compétentes conmidérent que 1'infraction n'est pas suffisamment grave.

3.  Toute substance psychotrope, toute sutre substance ot tout matériel utilisds ou
qu'il était envisagd d'utiliser pour commettre 1'une guelcongue des infractions visées

UK pAragrap 1 gt 2, pous 8ire saieis ot confisguéa.

4. Aucune disposition du présent article ne porters atteinte aux dispositions de Ia
1égislation nationale d'une Partie en matiére de compétonce. >

5y  Aucune disposition du présent article me portera atteinte au principe selon lequel
les infractions auxquelles il ee référe seront définies, poursuivies et punies confor—
mément ‘8 la législation nationale de chacune dea Parties,

ARTICLE 23
Application de mesures de contrle plus séveres
gus pelles gqu'exige la Conventien
Les Parties p sdopter des de contrBle plus strictes ou plus
sévires qua celles qui sont pré par la p ien si elles le jugent
opportun ou né dre pour la pr tion de la santé et de 1'intér8t publice.




ARTICLE 24

Dépenses des organes internationsux encourues pour 1'administration
des dispomitions de la Convention

Les dépenses de la Commission et de 1'Organe pour 1l'exfcution de leura fonctions
reapectives en vertu de la présent ion seront des par 1'Organisation des

Kations Unies dana les conditions qui seront déterminées par 1'Assomblde générale.

Las Parties qui ne sont pas Membres de }'Organisation des Nations Unisa contribueront &
ced dépenses, 1'Assemblde géndérale fixant péricdiquement, aprés avoir consulté les
Gouvernements de ces Parties, le montant des contributions gqu'elle jugers déguitable.

ARTIGLE 25

FProoédure d'adnisaion; de signsture, de ratification et d'adhésion

1. Les Etats Membres de 1'Organisation des Nationz Unies, les Etats non membres de
1'Organisation des Nations Unies qui sont membres d'une institution spéeialisée dem
HKations Unies ou de 1'Agence internationnle de 1'énergie atomique, ou qui sont Partiss
au Statut de la Cour internationale de Justice, ainsi que tout autre Etat invité par
le Conseil, peuvent devenir Parties & la présente Convention :

a) en la signant; ou -

b) en la ratifiant sprés 1'aveir signde sous réserve de ratifiecation; ou

¢) eny adhérant,
2. La présente Convention sera ouverte & la signature jusgu'au ler janvier 1972
inclus, Elle sera ensuite ouverte & 1'adhdaion,
3. Les instruments de rétification ou d'adhésion seront déposés auprés du
Seorétaire général,

ARTICLE 26

Ebrée en vigueur
1. Ia on en vigoeur quatre-vingt-dix joura aprés que
gquarante des Etats visés au paragraphe 1 de 1'article 25 1'auront signfe sans Téserve
de ratification ou anront déposé leurs instruments de ratification ou d'adhésion.

2, Pour tout sutre Etat qui signe sans réserve ds ratification, ou gqui déposs un
dinstrument de ratificaticn ou d'adhésion apriés la date de la dernidre signature ou du
dernier dépdt visdés au paragraphe précédent, la présent & en vigueur
quatre-vingt-dix jours aprids la date de sa signature ou du dépdt de son instrument do
‘ratification ou d'adhésion,




ARTICLE 27

Application territoriale

L& présente Convention s'appliguera & tous les territoires non métropolitains
qu'uns Partie représente sur le plan international, sauf el le consentement préalable
d'un tel territoire est ndeessaire en vertu soit de la Constitulion de la Partie ou du
territoire intérescé, soit de la coutume, En ce cas, la Partie a'efforcera d'obtenir
dans 1o plus bref ddlai le consentement du territoire qui est nécessaire et, lorsque ce
congantement aurs &té obtemu, olle le notifiera au Secrétaire général., La présente
Convention a'appliquera au territoire ou sux territoires désignés par ladite notifi-
cation, die la dnte de la réception de cette dernidre par le Secrétaire géndéral. Dano
les cas ol le consentement préulable du territoire non méiropolitain n'est pes néces-
saire, la Partie intéressée déclarera, au moment de la signature, de la ratiffcation ou
de 1'adhdsion, & quel ferritecire ou territoires non métropolitains e'applin;:un 1a
prémente Convermtion,

ARTICLE 28

Bégions aux fing de la présents Convention

1. Toute Partie peut notifier au Seordtalrve géndral gqu'aux fine de la présenta
Convention, @on territcire est divisd on deux ou plusiours régions, ou gue deux ou
plusieurs de ace régions sent groupées en une seula.

2. Deux ou plusisurs Parties pouvent notifier au Secréiaire général qu'a la suite de
1'institution d'une union dosaniére entre elles, ces Farties constituent une région aux
fins de la préesnte Convention.

3. Toute notification faite en vertu du paragraphe 1 on 2 prendra effet du ler janvier
de 1*annde gui suivrs celle on ledite notification surs été faite.

ARTICLE 29
Dénonoiation

1. A 1'expiration d'un délai de deux ans & compter de la date de 1'entrée en vigueur
de la préssnte Convention, toute Partie pourra, en son nom ou ag nom d'un territolire
qu'elle représente sur le plan internaticnal ot qui a retiréd le consentement donné en
wertu de 1'article 27, la pr don en dép un instrument i cet
effet anpria du Seerdtaire général.




2. 8i le Secrdtaire pénfral regoit la dénonciation avant le ler juillet ou d cette
date, elle prendra effet le ler janvier de 1'annde suivante; ei la dénonciation est
requs aprés le ler juillet, elle prendra erfet comme sl elle avait é4é regue 1'année
suivanie avant le ler juillet ou & cette date.

3. La présente Convention viendra 3 expiration si, par suite de dénonciationg
netifides conformément mwx dispositions des paragraphes 1 et 2, les conditions de son
entrée en vigueur prévues au parpgraphe 1 de 1'article 26 cessent d'Btre remplies.

ARTICLE 30

Amendemernits

1. ‘Toute Parfie pourra prop un d t A la p ion, Le texte
dudit amendement et les vafnons qui 1'ont metivé seront communiqués au Seerétaire
général qui les communiquera aux Parties ¢t su Comseil. le Conseil pourra dicider soit 3
a} de convoguer une gonférence, conformément sn paragraphe 4 de 1'Artiecle 67 de
la Charte des Nations Unies, en wvue d'éiudier 1'amendement proposé; soit
b) de demander aux Parties gi olles 1
les prier de présenter éventuellement au Conseil leurs observations sur cette

ot aussi de

proposition,

2. 31 un projet d'amendement distribué conformément & 1'alinéa b) du paragraphe 1 n'a
été rejoté par ancune Partie dans les dix-huit mois gui swivent s comsunication, il
entrera imeédiatement en vigueur. 5i toutefols i1 est rejeté par une Partie, le.Consail
pourra décider, compte tenu des cbservatioms des Parties, s'il convient de comvequer
une confarence chargée d'étudier ledit amendement,

ARTICLE 31

Différends

1. B'i1 g'éléve entre deux ou plusieurs Partios un différend concernant 1'inter—
priétation ou 1'application de la présente Convention, lesdites Parties se consulteront
en vue de régler ce différend par voie de négociation, d'enquite,.de médiation, de
conciliation, d'arbitrage, de recours & des i égt , par voie judiciaire

on par d'autres moyene pacifiques de leur choix.

2. Tout d"lf‘féﬂnd de ce genre qui n'aurs pas étd rdgldé par les moyens prévus au
paragraphe 1 ssra soumis, & la demande de 1'une des parties au différend, & la Cour
internationale de Justice,



ARTICLE 32
Réserves

1. JMucune réserve n'est autorisée en dehors des réserves faites conformément aux
paragraphes 2, 3 et 4 du présent article,
2, Towt Btat peut, au moment de la signature, de la ratification ou de 1'adhésion,
Taire des réserves mur les dispositiong sulvantes de la présente Convention g

#) article 19, paragraphes 1 st 2;

b} article 27; et

c) article 31,
3. Tout Btat qui désire devenir Partie & la Convention, mais qui veut Etre autoripé
& faire des réserves nutres que celles qui sont énumérées aux paragraphes 2 et 4,
peut aviser le Secrétaire général de cetta intention. A moins qu'é 1'expiration de
douze moiz aprée la date de la communication de la réeerve en quastion par le
SBecritaire général, un tiers des Etats qui ont signé sans réserve de ratification ou
ratifié la Convention ou y ont adhéréd avant la fin de ladite période n'alent Elevé
des objections contre elle, elle sera considérée comme autorisde, étant entendu
toutefoie gue les Btats gui aurent élevé des a\:jae’t&ﬂ;ll sontre cetts réserve n'amuront
pas & assumer A 1l'égard de 1'Etat qui 1'a formulée 1'chligation juridique découlant de
la présente Oonvention, sur laguelle porte la réserve.
4. Tout Etat sur la territoire duguel poussent & 1'état sauvage des planmtes contenani
des pubstances paychotropes du Tableau T utilisdes traditionnellement par certains
groupes resireints bien déterminds & 1° ion de iem i oa religieuses,
peut, au moment de la signature de la ratification ou de 1'adhéeion, faire des
réserves concernant ces plantee sur les dispositions de 1'article 7, sauf sur celles

Telatives au commerce international. .
5. L'Etat qui aura fait des réserves pourrsa & tout moment et par wois de notification
écrite an Beocétaire général retirer tout ou partie de ses réssrves,



ARTICLE 33

Notifications
Le Secrétaire général notifiers & tous les Etats mentiomnds au paragraphs 1 de

1'article 25 :
a) les pignstures, ratificationa ou adhésionn conformément & 1'article 25;
b}  la date & laquelle 1s présent i 1
1'artiole 26;

o) les dénonciations conformément & 1'article 29; et
d) les déclarations et notifications conformément sur articles 27, 25, 30 et 32.

en wiguens conformdé &

EN FOI DE QUOI le= sousaignés, diment sutorisds, ont signd la présente Convention
an nom de leura Gouvernements respectifs,

FAIT & Vienne, le vingt et un février mil meuf cent soizante et onze, 2n un ssul
exemplaire, en anglais, chinois, espagnol, frangais et russe, les cing textes faisant
dgnlemant foi, La on sera déposée auprés du So ire général da
1'Organisation des Nations Unies qui en transmeitra dea copiss certifidea conformes &
tous les Etats Membres de 1'Organisation des Nations Unies et aux autres Etats visés
su paragraphe 1 de 1'article 25. .
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g) rpyE o ¥y 7 i HA mpi-
MHCHOM TAMOEEHHOM CEERNE, N0 MOXoT UOABEDraThes BodgefcThND kaxkoro-anfo UPONEecea,

xoropull maverws Su npWp ABRROTG Y HO MomeT OMTL NiMeHena Ge3
PAIPENEHERN EOMOSTENTHHEX Oprason,

h) o g mymKTe, e
BEmSCcTE Seped TeppEropmn rolf mxm wmolt P [, BE B TEx » EOTAR
masrall rpys oep » OpE uro bes
HAT it mas nepes P 'y TpaR=my, ECJN CAMOXeT TMpPORA-
sogey nocasky B amdcll vaxofl crpame mmm anfom vemom palloRe, YEAIAHENS NONOEERES DpH-

B or T
1}  Dosomemma meerommero mywera me yuepSn 6
TP i womer ooy
aofoll ma Cropor Hag vaxEMe Ly T
CTATHH 13
Banpemenue u orpaNMueNKe OKCNOPTA K MMICDTA

1 D HOEET Bo® ZDYTHE P wepes lemepassmoro Cexperapn o

TOM, WTC CHA SAUPERAST WMNOPT b CDOK CTPANY WER B OfER W3 cBoEx paflomos opworo man
» Cpmeox 11, IIT mam IV, HASBAMHA KOTCPHT yxasamu »

ee ypegownemmm, B mofom Taxom y Ta e

roTop ono geetce B Cmecme IT, TIT wam IV,

2. o moaywennw zoff wmm mmol pomcll ¥ o it fi B o0-
c oy 1 oma s WepM g1s wore, urolu HE OfHO WA

B TAROM ¥ He N OTPEHY HYA B OXHN BS
pattoron Cropoms, npeciasmell yRegoMmieHme, )

8. Hi or oy Cropoma,
B COOTBETOTEEN © OyHETOM 1, WOXeT, BMIABAS B EAXNOM COyUae CHGMEANLHME IHISHIAN

He EWIODT, maepr FOOHITTY BEWEOTE WNH IpAmADA-
TOB, TAKHE Opranu CTDARM, TARHS M=
TEEIHH EBa’ pa geEE0l EA EMUIODT, FEAIHBAA
B EEE o anpec " prepa, P a
crpand mam palona, PHE [0 DOXY HI MOTFT PTeRY Up

oropasxy rpyaa. Omes wap oroflt # HA RMUODT, ofipa—
oM CRranoH ¥ oTpaii RIN OXCOODTEPYIWErD

peflops, OpEIATEETCH X FPYIY.



1.  Tposos Wa cyAax, B CAMOIATAT NAH Na ADYTHE BRIAT MEELY LR

rO TPAHCTIODYR, TAKAT, Rak, noesgn ¥ ABTONYOH, TAEHX
arp | ' 8 Cowcox II, III sam IV, xoropse smoryr
NOTPeloBATRCA A CEASANNS DOPBON DOMOEN KON D OKCTPOMEME CAYYAAX B0 DPEMA HX Ne-
He p Xax DNCOOPT, MMIOPT WEM TPENINT WEPed CTPREY D KON=
vexoTe HacToamed Kommemmm.
2. Crparn p P e ®e MapM P nas P
WOEER HCOOALIONAHNA BORGCTH, YUOMINGTMI B OyEKTe 1, He 00 HAIEEMEHED ETH WX JToukE
asa » nensx, na e
MMM O T TAKHS MEPH "
a. B i n .0 Iy 1 Ba cyxaX, B COMO—
OeTEY HEH HAE JDYTEX BAAAT MeXiyHap P PTH, TAKKRI, K&K MOX-—
AYHEPOEHHS XeRGEHOLOPOMEME NOe3gA B you, xal SENOHN, pas=
u crpaau fea ymepda xxm mmfo opas
" MOOTHHE OPTANCE He E APYrEX Wep :nqupu-a; HA OTHX
P TAERX n P caysee He PaCCMAET=
E8E Ty mywxta 1 cravsm 9.
CTATER 15
Hucpermuy
CTOpoEN ZONXHN MMETH. iy L nar i, propos & P
pes = b a Taxzs
B HEY FUp feiad ¥ rim i
" P yel TEE WBCTO, EAK OHE CWETADT Heol-




CTATEA 16

1. Cvopoms T TAKYD maxyw K
woxeT ¥ mEX wER Aan CBORT u B
SXErOANME o # ¥ HA WX TEPPMTOR Hil=
GOPHAIND B OTHOWSEHNAS
a)  vamme B Bx n OCHEZOT POITHKE
BORSOTE] W
b) e » 2XOYTOTP neREoT
M HeIAECHHOrO OBOPOTE MA WX TEPPMTOPEAL.
2. Cropoms vamxme codfmant IesepafghHOMY paTAT # anpeca mp oTna -

HME OPrANON, FUOMANYTHX B Dozmywxte "f" crarsm T, B cravse 12 u » oyuxre 3 craTsE 13,
Taxns WNGOPMAIEs NposocTAnZrevca Temepamyinad CexpeTapex B pacnopieeime noex CTOpoR.

3. P T Cexperapn B CpPOK HOOXS EAHHOTO
» apfere cayuan poTR HAM R
L P puE OER BEHAY:
a) HOBHX
b} EOANNECTE, O KOTOPME HEe® patbj

c) CRET HE » W3

px moay stn i
nan

da) " AMTIAME, P
Komum vaxoro B ] 3 "B grarek 21.
4, P H 'y SXOCOTHME OTuSTH BA yoTa=
monaeEnMr Hounrerou:

al » EARIOTD o o Covcxm T m II, - 0 XOXENECTEAX
Taxoro , WAr 5 0 D XARIYD oTpAHY MR B Eexgufl pafon

H EMODOPTHPOBANEOTD B3 EAXA0R CTpAEN NIN H3 KAREOro padioEE, B PARES O CEKARJOWMX ZATA-
CAX 3TOTO ¥

b} = EAXIOFD o 8 Cmeoxn III w IV, - o xoNEwECTEAX
TAXOTO WSCOTOBABNNOPO BeNeCTEA, A Taxze 0F ofwur Taxoro o
o HMDOPTHPOBAHNOTD BENSCTBE}
e) = *axgoro . o » Comers IT m 11T, - 0 XOZWYSCTBAT
TAROCD '0 HpH War H3-I0J KONTpOAR] M
d) = EAXZOrO wpome . = Cmicox I, = o Xo—
S o xan neach » [ ¥ i
cTateu 4.
H nar o o ] "a" u "b"

merD HyuETA, MO uar



5. Cropoma no npocsd o ¥
T, ¥ Oyzymum o TRAI IWGOr0 N3 BONOCTH, BRADUCNNMI B
Comorm ITT ® IV, SECUOPTHPOBEHHHI B KAXNYD cTpady wai b wosxumudl pallon W smopreponmsi-

X w3 Kamnofl crpoEN mam #s xemgoro peMoms.  Jawwng CToponn MoEeT OSPATHTLOA C© OpPOCL=

Goft 0 oM, wrofu HoMnTeT pocomaTpEBAs maK CBOD 5y @ P TaK

n B o , MAE HOHDE HEE

6, OCropomd DpeACTABISET WNHOPMANRD, O ROTopod Mger pews B nyEwrax | m 4 macrosmed
CTHTMME, TAKHM OFpASOH M B TAKHE CPORM, XAx 00 DTOM MoxeT SuTh sanpomeuc Hommccmed mam
HoraTeToM.

CTATER 17

Sympnuen HKownceus

L ELE ]

P PoCH, meaeil
KompeHuni W OpOBENeHRA B NMIHE £8 OOXOEeHmll, H MOXST JRBAY: DEROMOIIAIMN 00 TAKEM BO-
TpOCAM.

2, Pememuy FowEcokW, opeiycMoTpelims B oTavisxr 2 W 3, upuiuMmanrTcs GOALGHECTDOM B NBG

TPETH rozocos uneHom Hommooms.

CTATEA 18
Jorsaxs Kowntora
1. FomuTer NoAroTapIHDEST GESCOAEES LOKAGEH O cHOSH pnﬁm.- CONMPEANKE AKSNNY CTATH-
B 8ro H=-B x5 - CEOERY
5% i, eczn ' ARG HIR or HRX,
BMECTE ¢ ADOHWH ny pun Hi THomEAseT cREsATE. Homi-
AT MOXET TONC TaKEe HAKEE OM COYTOT NymMuMM. OITE A0-
xipgu npancTanisprcs Conery wepes K HOEET TEKES 5
EAKNS OHA COMTET Uelecoofpasmu.,
2. 3o e B IATEM T Temspaiemm Coxpoto-

PeM. UTOPORM PAIPOBANT NUOrPANNIONNDE PRCHD atux



CTATEA 19

1. &) Bemm » peay ¥ Komrrazom mud P euy mpe-
*am wad uanpasgesEc® opragasm Oprammsamos Odwegneessne Hamed,
Kowtrer MMeeT OCHODEHMS CHMTETEH, WTO gocTHmeWMe ODenefl nacrosmeR Howmewom oxasumacr=

con nox cepeesnofl yrposofl mo Tolt mpr ¥ WTO 60 cTpaRA LI f-anto pafton

HE & K HMEET TpABO OSPATHTECN 56 PRS-
ACHEHEAWM ¥ UpapETexseTdy voll cvpauw mEm sroro paloms. O coxrpaReEMeM B cuEe DDABE
Hesurers ofpamare EREMasme Cropouw, Cosern w HowsocHN Ha Bompoo, O KOTOPOM FOBODHTOA
B nogoysxre "c" macrosmell oraThM, COH DACCMATDEESST NpPOckSy O NPESOTEBIERHM B CODY-

BETCTERE © HACTORNEN HaE RAE KOH=
fuEeNTRAXEANS
) Tpemmm meps = o Hgn oTATHEE, .
BCam o yOENMTCA B TOM, WTO ’ DTG, WOEET ¥
mpaE TaXEe MEDH, KAXKES B
ann.
e) Eom , WTO 1p HB EBAC YA

BEpNTEANHNE passAcHemndl; ROTHE& eMy SHN0 NPALIOENC CASAATH IT0 COMZACHO HOSNYHK—
Ty "a" macroamell craTH: MR HO MOD, pue oMy Guso
OPOXIOXENO UPHNATE COrIACHO NOGNyUKTy "b® wecvosmell cTavsd, oM MomeT OOPATHTE BEHN-
womme Croped, Comvern ®m Kowmcomm Ha ovor Bompoo,

2. Kowmwrer, clpsman smusmme (yopom, Comers ® HommocEe mn kamofl-mefo Bompos B ogo=
OTESTOTEEM C NOENyEETOM "o mymxra | HacTommedl oTATEM, MONET - ecaN CH yOEENTCH, WTO
aTo - L IXCHOPT, MMOOPT KM W ONODOPT N
EMOOpT CHpeNeXeMHENI NCNXCYPOINME BeSNSCTE H3 COOTBETCTEYDEel CTPANM EXN COOTBETOTRYD-
mero palicEs mam B COOTBETCTBYINYD CTPENY REm B coormEevcrEynmmll paliom amfio ma 'm"'.
amfo onpegexesmufl cpox, amSo xo Tex mop, moxa Komurer He yfegwros B ToM, wro ofcra—
mosxa B Svoll crpame wam svom paltome

rocyaap MOERT b oror monpoc mepes CoBerTom.
3., Eomrer meer ODpaEc ONYSINECEATH AOEIAN MO IndcMy BOUpOCY, DA

il erarii, ® sToT ;m‘ux Copery, xoropull pac-
cuaaeT aro mces Crop Boam B myfaExy ACRIRE opi~
HATO® COTNBCHO MACTOMNeSl OTATRE, HIN KAXY L y X TANOMY pe=

WeNND, Of AZOANeH TARES DENDMHTH B 3TOT AOKIAE TOUKY IPOHEA COOTRETCTRYRNEro HpABM=
TEALCTEA, GCEM OHO Of STOM DDOCHT.



4. Ecan » o cayuas Komwrera, oy

eTaThE, OGN0 DPMEATO He BEMNCCISCHO, H3SNATAGTOM TOUKA IPSNMA HERLNNMCTBR.

5 Jwfioe rocysaporE0 DPETIRMESTCA pex CcBOGrG NP TenA HA
Kosurern, Ma KOTODOM PACCMETPMBEOTCE COrmaciio Hacrommel crTaree Bonpoc, HONOCpeR-

FTOCO T pCTEA,
6. Pemenmn Kowwrers corzacuo macroamell crarbe ppmmeanTcs DOXBMMNCTEOM B ABe
TPETR FOXOCOB Boex waskos Homurorva,

T Ty TakEe B CXY » morga § Ho-
MNTETA BCTE CCHOBANMA NOXAFATE, 970 nenef amefl K [ E
BRSTCA oA oft yrposolt ¥ KAROrO-gufio Desenns, upmmaToro Tofl mam

ol Cropomolt corascno oyExry 7 crarsm 2.

CTATEAR 20

1. Cropotin UPMERMEET BCe BOYMONELS MOpH, HANPSEIEHHNS HE NpeyOTSPANSHRE 00—

FROTPOSIENHA DCHXCTPONHEMA BEMECTEAMA # HA DAHHCE

HEG, i) ¥ B DSEECTEO CODTEETCTRYEERXL JMn

B Wa Salrmgeiie Sa mnot Hocis it » & TaENEs cnon

FCRIMA IXA ZOCTHESHRA »TRX Heaed.

. Cropoan Hornyee, 370 BO3 NOATOTOIKS KEAPOR ANA NETEHIT,
H B I, a Iy

DCHXOTPONHEME BENSCTEAME, & TAKNS N4 RAGINIEHEA 35 NHME NOCHO ONONUSHES MME Je-
weHEA.

3. P y o, pro no pafiore, ¢
sxoynoT TCATOT ® ero mp o 'raE=-
xe one Y £ STHME TP B cIyvae, eCI ecThk
OUACHOCTE TOTO, UTC SXOyNOTPESISHEO DTIME' OGP P
CTATEA 21
Mepn mpoTEE o

C© noxmns yuerow caﬁﬂ ¥ " cHCTeM
Cropomut

a) BHYT DT 3 MEPK AXN KOOPANNAINN NpeBenTHNINT X
PENpeCCMENNT WeP NpoTMn Nelsxommoro ofoporay o avofl measn ome woryr ¢ moansolt
AXR Rean coor Y opram, puil Gyzer 3a TAKYD

EOOPESEATING



b)  noMoraET Apyr APYTY B OPOBeLEHR KMNIAHEE 00 GopLSe ¢ BEIAKONEMM OSOPOTOM
BEREZOTDOMILET B o Kana~

IaM HIM Yepe3 i OpraEu, AR -orolt memd, XPYTEM Hemo—

P P i romem apforo coofmeHus, HANpABISHEOrO mMm le—
B co crareefl 16 B chBAaM o ofRApyRSHAGM CAFUAA HE—
SARCHNOrO OSOPOTE WIN B CHAIN C HIBATHEM]

©)  TecHO COTPYRENNADT APYT © EPYTOM W © TEMN op=
CRENGEITIOO, SOSHAMI KOTOPME COHN » € MeALE Up car ]
no Sopsfe o NOIAROWKIMM ofopoToM}

a) ocyme KLy ° ¥ HOERY
COOTEETCTEYRENME OPTanaME; H
©)  ofecmeuupany, WTCOM B TEX CXYNANX, KOPAR AXA CYASSHOrO NPOCIAXOBANNA Tpe-

fyeTon nepesnta CPEINEECKET L] ¥ TAERA DRPEARSA DpoMI-
TeM Op pum GYAYT ¢ ¥To
He EEHOCHT ymepla mpasy ofl-auto O D » STOOM TR
eft no
CTATEE 22

Nonozemng 0 HEARAIBERAT

1.. a) ¢ onomx y orp #t, mawgan Cropoma T P

B8GT KAX HAXASYEMO® NPABOHADYNGHEG, B TEX CAYVAAX, KOTXA CHO COBEPUEHO YMMRXEHNO, MD=
Gow gesEie, UPOTEBODENANES EAXOMY-IXSO 3AXOHY AN NOCTSHOBISNHD, NPENETONY BO NCHOA-

HEHNE 88 no n s UTOOH cep npaARD=
» e
i cBod oM}

B) or i mp o y # crarsm, B rex oxy-
WaAX, KOTAA JENS, ¥ T TAENE OPABO-
mapymeung, OTOPORH WOTYT Npaxy o B VEMENH OCYEISHMR HIM TAKANO-
Wi, TGO B AOMONNENNS X WARASAEWD, TTO0M B OTNONGNNN TAKEI N DpEMSHANRCH B COOT-
BercTBER © mymerod 1 creTem 20 Mepu, ; Ha KX nat -
ASHEE 38 HEME DOONE HMH ’ EX TRY "
BOIBpPANEHES HI B oSmeCTEO.
2. [+ orp it rofl mam mmoft Cropomm, ee mpasonoll ci=
CTEMM M BHYTPeNHGro DpaDa,

a) 1)  ecaum pux Xemfl, np B oo

o ny 1, Gum B passux EAXIOE M3

arux zemmnll P rax



1) YHUDNGHHOS YYACTHE B COBEDHEHNH, CTOBOP € OBXEE COBSPBEHUA A Do—
TNTEN COBSPUENNA JN60r0 S TAXAY npaBcHapymesEui, A TAKEe DOATOTO-

" B CBAZE ©

Wi, yROWyTM B HacTommell cTaTe, v ¥
PYUSIN, KaK 3T HpeNyCMaTORBReTCA 3 mymkTe 1i

441} TPNroROPM RNCCTDARAMI CYACE 3A TAkNe UDAECHADYDSHS yUNTHBADTCA
A menell yoTaHOBAGNWA PEIEEEEEIMAj M

iv) ¥ Y mme P a0 rpaE-
mempet ghuwolt oTpanw, AuG0 Croptaol
HA TOPPHTODEN i ABHEDE ¢ Em Cropo-
moff, mAa TeppETODHEE i ¥ ¥ » BCHH BMEA-—

4B EejouyoTHMA D0 3axcEaM Cropomd, ® moropoll ofpamesms coorBeT—
CTEyDEAR Npockia, H CIM 3TOT UPABCHADYERTEN: eme HE NONHEPros
CcyRefNONy UDeCASROBANND B OPEFGBOP IO €rc Jeny eme He BREOCHACH.
b) TENEED, UTOOM ¥ = myExTe | ®m B mogmyuxre "a" "ii" myEwea 2
[.]*% 4 B QHCXO 38 i B~

AB%e, B AD0OM NOTOBODE O BHEEATEe, KOTOpMN SakuDues ENM MOXeT DHTE BUOCTERCTREN Sh-

xEEden Mexay oS O " B AT MBELY mpfimm CTopoRSME,
EOTOpUS HG OOy Bunauy cyme ZOFOEOPE IMM BISHMHOOTED, K&X Ope—
CTYONONRA, 3A EOTOPHE BHRCEHNE TONNEERT BHLAYS, OpH ¥ uTO oHE n
c P x xoropril w68 0 BHAAWS, W WTO NSHEAA
CropoRn EMeer mpano P TH APECT WIK Padp DHIATY D CAFUALL,

EOTAR 00 ROMDOTEATNMO OPraNN CHNTADT, YTO RANHOO DPARCHAPYUENN® He ABIAGTCA LOOTA=
TONHD COpESINLM,

2. dnfce moMTOTpOUNDS BERECTBO MAN XPYTOe BENSCTEO, N TARER ADG0e O5CPFACEAHNG,
Lo xR awforo ®3 OpancEApymeHmit,

JUOMARYTHX D OyR¥TEE | B 2 # crarsn, n :

4. B P r PEYTPEHESrC Gpata coorsercreymmed Cropoms

HMEET Op cRay nn'po.: el cravhE,

5. Bireto coxepxamescd B Nacrommed cTATEe Ne DATDArMBAST NPMNINEE, coranceo Ko-

TOpOMy e ¥ " B Co—

OTBETCTENH ¢ BEyTPeHNWM mpasow vofl mmm mmolt Cropomum,



Cropons MOXeT OpRFMMATE GON00 CTPOIMG WM CYPORME MODM EONTPOSA, weM MOTH, Opei-

JOMAT ecEN, N0 9 MBEHMD, TAXAG MODH ABIADTCA XEBIATEIL-
HEMH MIN HOOSZOANMEMN RIS CXPAIN BEE W Gxar ¥
CTATEA 24

Pa K K B CRAIM C DMOOAHGNHEM MMM CDOMX gymmguit B cootmeTOT-
BEN O 2 Hy # mecer Opr o6 Hamull ® att
Byzer T it POHE, puE HE Op-
reEusanEn Ofwemusensux Hamull, PHOCAT HE DOXDHTME JTHI DACTOAOE TAKHO OYMME, EOTODHS
I Lt . cuNTasT n pEe OHA BPEMA 0T Bp
no ¥ © Tpas srax CropoH.
_ CTATHA 25
Oponexyps
E_ERNOD SXNNDENE,
% N Hamu#t, T e
b I 06 Hamuit, B0 kL FAXOTO-REO CUETMENM-
¥ u Do Hamull mam MeiyEApOANOro AreETOTES
i) HER ¥ Craryra Cyas, maw zoSoe WHOE TOCF-
- MOTYT CTATE LB

a) OyTeM e DOEIMCAENS MAN
b) EyTem moesn w8 o mam
©) Dyres mpEccerwmEemRA X Hall.

2, PUTE AN a0 | mmeaps 1972 roma sxsoswrearuo. [ocxe
orofl gaTy ons GyZeT OTEPNTAE AAA DpRCOSXMNeEEA ® mell.
3. Awru o xR A Feueparsnony Coxpe—

Tapo,



CTATER 26

Berynsenus n cnay
1. K B CHIy Ha i ReHE DooXe TOrO, KAE COPOK FOCYLADCTE,
JUCMEHYTHE B UysETe | crareE 25, nogmmmyT ee (es CroBOPEN O PATHEESTEN HIN mepara-
AyT U8 CBOHR PPEMOTH AN AXTM 0 NpHOOSENESHEE,
- B ormomemwm spforo MHOTO TOCFHEPCTEE, P ym K
fien OroNOpHM O PATH{WEAINE EIH CHAST HA IPRHEHNE DATH{MKAUNONHYD rPaMOTY MIN BET O
T nooas moo o Py fl cRRuN HR IDEMEHE®, O KOTOpMX
T » TYEETE DoTyueeT B CHEY Ha jemmmocTul geus mocae
HOEMUCARNA RIN CRETH HA BETA © g WA
CTATER 27
T HENLEOS BOHNE
B Ky A XO BOEM TEPLETODEAN Hie MoY #, o0& Mexxy-
P mtio CropoHa ABuReTCH #, am
Iy s KOrEA waxoll reppETOp Tpely yumed Ram-
noft B L PPETOPEE MIM KOTAS TOro Tpefyer ofimafl. B srom
exyiae aminns P Aonmia aapy 1 : cpor Heod:
MDOM COrIacnes #f reppaTopEM ® mo ¥ TAKOrO COrXAcES FDExoH—
aner of orow lewepansmoro Cexpetapa. Hecroaman ®
BIR TOPPETOREMD, M TAKOM ¥ o0 NHA MOAY -]
=M Cexperaper, B rex cayyasx, xorigs mp y o P DHE MeT-
HE 1 B MOMENT DOXIHCMNN, DaTHlNESTER RER

HpRCOOINEEHNA FEASHDEET TEPPETOPHD BHE NWOTPONONHE HAIN TePPHTODHEN, E EOTOPMM NACTOA-
man KoEnemmis DpEMeERETCH.

CTATEA 28
Paflonu B 3 B
1. Jnfan i HOoxeT T oTo o ToM, wro gaf mexslt Ea-
2 K ne Ha ABA WX ] HAN HTO ABE
am ee pall o ® oguE paftom.
2, JAne wam mecxoxsxo Cropom MoryT e o O o TOM, WTO B

POIFALTATO INKAVIEHIN HEXLY ENME TEMOCRARHOrG CORaA TR CTOPOEM cocTansavT Aas mexell
mnorvoamell Kompewmin oxmm paflon,

4, detion » ne uy 1wz #t crarum,
BOTyUAST B oEXy | AEBADA rogA, OISSYINErc BA TOXOM, B KOTOPOM SMI0 cRExsNO D¥O0 ¥Re—
AcmaswEe .




CTATEA 23

dencae s

1. o merewsEwE ZEYY AeT 0O ZHA BoTynaeswd B cuay Hacrosmell Komsemmum mofan Cro-
POHA MOEST OF CHOSID HMEHH EAN OT HM@HH TEPJHTOpHN, U8 KOTOPYD CHE HECET MENIYHADON=-

HYE OT " pPEL BIAIE AEHHOS B COOTEOTCTEMN oO crevnel 27 co=
raacie, b HECTOANYD THCLMEHELM ARTOM, CRLAREWM H& Ipamenue [e-
mepaarnoMy Cexperapo,

2. i BCAN o Eeft ¥ Ty B IDdoM ro—

Ay | UREf EAN puRbSE, BOTYNSST B cuAy | ANBADA CASXYOEErC TOEA, B €CIE TAKOE FBOZOM—
IeEHE DOAYTeHO DocZe | HELNA, TO ASHONCANER BOTYOAGT B CAIY, K&K ecim O omo Suno mo-
Zyuesic | WOLE WIM DANLDG B CISAYOAEM TOXY.

a. T nncroxmell Hi

P ¥y G0EM B pesyaAbTETE nemomcamell, ooy~

meor 1w ¥ A1A @O BOT B cRIy
corascme mymxTy | crarsm 26, DEpPECTANT CYMECTEOBATE,

CTATEA 30
Nonpanmt
1. Jnfian P MoERT TP x H hrx-n! )

Taxoll TONPADKR M OCHOBEMMA Lan 0TOre cocdmaxmcs Temepaismony Cexperapm, wxoropull
coofmaer wx Cropomaw ¥ Cosery. CoBey MoMeT NOCTEHOBRTE, WTOI

n) EEM zoxwEA Owrn E B © my 4 crarsum 62
Yerasa Op 0 Henufl xax p iy TP e
b} chexyer cupocirs OTopoms, EURT y BEYy B TAX-
X0 TPOCETH NI DPOACTAMMTE COBTY XDlMp SAMOUANIN U0 NOBOXY DTOFO NpORNCeNEA.
2. ' Boom mpen A ¥ "p" myEwra 1
macrosmeld crarsm, me Ouma B-ami B ME=

CANES NO0CHE 88 PROCHANH, OHA NOCIe ITOMO BOTYOEST B ciay. Boaw me npepioxemunm
noupanks orkiomsercH xamofl-mtfo Cropomoll, Comer Momer pemmtn, B cBere samewamill, mo-

myuessmx or CTOpoH, Xoaums Jn OuTh EXR oroft P
=,
CTATBA 31
Coopu

% B caydss DOIMNEHODEENS EAXOTO-IN60 CHNOPA MEXAY ANYMA I8 Eecxonsxmmm Cropowa-
M T R B K TR P ¥
THPYOTCH Mexay cofoll o mensw paspemeNNs CTODA IYTEM DSDE pace. o=
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Fon AFGHANISTAN:
Poun L’AFGHANISTAN:
BT -

3a Adrammeran:
Por EL AFGANSTAN:

For AvuBania:
Poun L'ALBAnIE:
oy L FE R -
Ja AnGaumyo:
Por ALBAniA:

For ALCERIA:
Pour L'ALCERIE:
P e A
3a Anmup:

Por AnGELIA:




For ARCENTINA:
Poun L'ARGENTINE:
BT LA :

3a ApresTany:
Por 1A ARGENTINA:

For AvusTRALIA:
Poun L'AUSTRALIE:
MR FIRE

3a AmcTpaanio:

Por AusTRALIA:

For AvsTria:
Poun L'AvTRIcHE:
Lt H :

3a Ascrpno:
Por Austria:

1/Translation, Subject to rati-
fication in accordance with arti-
cle 32, paragraph 2 (b).

Bubject to a reservation with re-
gard to the effects of the appli-
cation of the Convention in mon—
metropoliten territories whose
sovereignty is in dispute, as wea
indicated by our vote on article

2T,

Con reserve de ratificatidn de acverdo
srt. 32, phrrafo 2, ine b.

Con reserva en cuantc a les efectos de

1a eplicacidn del Convenio en territorios
no-setropolitence cuys scberania se

halla en discusidn, tal como se establecid
en nuestro yoto sobre el articulo 27.1/

Carlos A. FERNANDEZ

Bubject to rati ﬂ:stiong/
L F MoINTYRE

25" Depember, 1971

: 3 on, Sous réserve de ratification
con. t mu paragraphe 2 b) de 1'article
32

Avee une réserve guant mux effets de 1'appli-
cation de la Convention dane les territcires
non mftropolitaine dont Ia i fait
1'cbjet de discussicne, comme nous 1'avons
indiqué lors de potre vote sur 1'article 27,

2/8ous réserve de ratification,



For Banpanos:
Pour LA BARBADE:
BEH%:

3a Bapbamoc:

Por BarBADOS:

For BeLgrum:
Pour LA Brrcipue:
JEAF :

3a Beawrmo:

Por BEvcica:

For Borivia:
Poun 1A Bouvie:
B ER -

Ja Boammuo:
Por Boravia:



Fon Borswana:
Pour LE Borswana:
wAL:

3a Borceamy:

Por Borswana:

For Braziv: W CORREA DA CUNHA

Pour LE BrisiL:

L

3a Bpasmamo: iz i
1 sign this on abouk

Pon gL Brasin: pie pit “;' servation as to
ratifiestion by my Government and with
reservation to Arts. 19, parag. 1 and
2; Arte. 27 and 31. 1

Alvaro MONTETRC RIBETRO

For BULGARIA:
Pour 1A Burcame:
PRI B -

3a Boarapmo:
Por Burcania:

1£Muet . Je signe la pré ion sur les sub tropes sous
serve de ratification plr t je o den rim- en ce gui
concerne les paragraphes 1 =t 2 de 1l'articie 19 aingl que les articles 27 et 31,




For Burma:

Pousr 1A Bimasie:
%

3a Bupory:

Por Brmania:

Fou Burunpt:
Pour LE Buruspi:
i e «

3a Bypywua:
Por Buruno:

For Toe BreLonussuy Sovier Sociarist RepunLic:

Poun 1A REPUBLIQUE S0CIALISTE soVIETIQUE DE BrfLonussi:

40 U A e i o e S B

3a Benopycexyw Conerckyio Compaimermieckyn PeenyGamcy:
Por o ReplBLICA SociaLisTA SoviETICA DE BIELORRUSIA:

log y paT UMM © OpHIAr ¥ 3asmzedMaM.
i/
30 mewadps 1871 rofa. B, CMMpHOR
1/Translation. Bubject to ratifi- 1/Traduction. Bous réserve de ratifi-
eation, with the attached reserva- cation et compte tenu des réserves st
tions and declarations,® dS::LIlnuionn ci-jointes.*
30 Decesber V. SMIRNOV Le 'Jil dfcembre 1971 V. SMIRROV

¥/For the text of the sbove-mentioned */ Pour le texte des réserves et dficlarn-
reservations and declarations, ‘see the tions susmentionnfes, voir 3 la suite des
pages immedistely following the signa— pages de signature.

ture pages.



For CamBonia:
Poun LE CAMBODGE:
Hohld

3n Kambojy:
Por Camuoya:

For CamERDON:
Pour LE CAMEROUN:
i

3a Kamepyn:

Por kL Cameriin:

Fon CANADA:
Poun LE CANADA:
IEA

3a Kamajy:
Pon e GANADA:



For vae CenvraL AFricay Repuspic:

Pour ra RI.‘,PHI!LIQUE CENTRAFRICAINE :
AL -

3a Menrpamsnoadprranciyie Peenybmmky:
Por L4 RerinLica CENTROAFRICANA:

For CEvLon:
Pour Cevean:
S

3a Meitnon:
Por Ceris:

For Caap:
Poun LE Touan:
P

3a Wan:

Por kL CAD:



Fon CHiLe: M BESRAKO
Pour LE Crrta: i o
ﬂﬂl . Bujeto a ratificacitn 1/

3a W
Pon Caive:

For Crixa:
Pour Lo Coive: Chi-tmeng YANG

‘;:.Hx;m: {aubject to ratification) 2/

Por Cama: J 21. Februar 1971

For Covomnra:
Pour LA CoLompie:
- Fhfe kR

Por CoLoMBIA:

1/Subject to ratification — Bous réserve de ratification.
2/Bous réserve de ratification.



For Tae Coxco { BrazzaviLie):
Poun LE Conco (Brazzaviepe):
B (A piali) =

3a Kouro (Bpaszasnas):

Por er Coxco (BrazzaviLLe):

Fon TaE Conco (Democratic RerusLic oF):

Pour L Cowco {REPUBLIQUE DEMOCRATIQUE DU):

Wi (R RE):
3a 1T

7 weciyio Pecuny y Komro:
Por L Covco (Rerisrica DemocriTICA DE):

For Costa Rica:
Poun LE CosTa Ryca:
AR :

Por Costa Rica:

1/A4 referendum (scus réserve de ratificatiem).

§ L MOLTHA

Septenber 2nd 1971

( sd-referentum (Subject to rati-
fication), i



For Cuba:
Poun Cusa:
Wk

da Kyby:
Por Cusa:

For Cyprus:
Pour CHYPRE:
e -
3 Kaup:
Por Cmpre:

For CzECHOSLOVAKIAC
Pour La TCHECOSLOVAQUIE:
Pl Lk

3a Yexocaouakmio:

Por CHECOSLOVAQUIA:



For Danomey:
Poun LE Dasomey:
T

3a JMaromeso:

Por eL Danomey:

Fon DENMARK : Jérgen H.XOCH

Poun LE DANEMARK : i T
ﬂ’*: ubject to ratification.
3a Mammo:

Por DINAMARCA:

For Tee Dommacan Rerusric:
Poun La RérusLiQue DoMINICAINE :
EL N B

3a Jommmmxanexywo PeemyGamiy :
Por LA RerlBricA DOMINICANA:

1/8ous réserve de ratification.



For Ecuanon:
Pour L'EQuATEUR:

J 062 -

For EL SALvADOR:
Pour Er Sarvapon:
HERES:
3a_Camssamop:
Por EL SaLvaDoR:

For Etnioria:
Pour v'Ermiorie:
FAILRA:

3z pmommo:

Por Emworia:



For TnE FEpERaL REPUBLIC OF GERMANY :
Poun Lo REPUBLIQUE FEDERALE D'ALLEMAGNE:
ﬁ‘ﬁ#ﬂ?ﬁjbﬁlﬂ‘ Walter GEHLHOFF
3a Peneparusnyio PeenyGanky TepManufi 2304 December 1971
Por La RepiiBLica FEDERAL DE ALEMANIA:

Bubject to ratification i

For FrvLann: Max Jakobson

Pour 1.4 FiNLANDE: Subject to retirication &/
£

Fa GmnaAnmmo: 15 October 1571

Pon FINLANDIA:

For France: e

l’m; 1A France: Bous réserve de ratifiestion 2
W

30 @ s 17 DEcembre 1971

Por Francu:

1/Boun réserve de ratificstion.

2/Bubject to ratification.



For Gapon:
Poun LE GaBOn:
I :

3a Tabon:
Por kL GaBdn:

For Gamsia:
Poun La Gampie:
) B

3a Pamtmo:
Por GamBIA:

For GrANA:
Poun LE GaANA:
iy .

3a Tany:

Por GrANA:

1/Bous réserve de ratification.

K B ABANTE
Subject to Rntirient.lauy



For GREECE:
Pour 1A GRECE:

For GuaTEMALA: -
Pour LE GUATEMALA:
I S B

3a I'savemany:

Ponr GUATEMALA:

For Guinga:
Pown LA GUINEE:
BpgEE:

3a I'meneso:
Por GUINEA:

1/8ous réserve de ratification.

Bubject to ratifieation

. MOTRAS

1/



FoR Guyana: Subject to Ratitication 2

Poun 1.4 Guyane: John CARTER
fo

Ja Denany:

Por Guyana:

Fon tag Houy Sek: Raiia, lanrve db watiptiatte &
Pour LE SaNT-SIEGE: Giovanni MORETTT

WEE =

3a Cesreitnmit npecroa:

Por 1A SaNTA SEDE:

1/8ous réserve de ratification.

2/Bubject to ratification.



For Hoxpumas:
Poun LE Honpuras:

3a Tomgypac:

Por Honpumas:

For Huncany: The Hungerisn Government awails itself of

Pour LA HoncriE: the possibility accorded to it in paragraph 2

0557 : of Article 32 and makes reservations in respect
T of Article 19, paragrsphs 1 and 2; Artiele 27

3a Benrpmo: and Article 31 of the present Convention.

Por Huncria:

Subject to ratification y
December 30, 1971

Dr. BEla BULCS

Pon [sLANDIA:

1/Praduction. Le B is se de 1a possibilitf que lui offre
le paragraphe 2 de 1'article 32 et formuile des réserves en ce qui eoncerne les
paragraphes 1 et 2 de 1'article 15 ainei que les artieles 27 et 31 de la présente
Convention.

Eous réserve de ratification.



Fomn Inpia:
Pour v'Inpe:

Por La Inmia:

Fon INDONESIA:
Poun LINDONESIE:
EIHE R B :

3o Hugoneano:
Pon INDONESIA

For Iman:
Poun LIrAN:
g

3n Hpau:
Por k. Inin:

Bous réserve de ratification RY)
Tr. AZARAKHSH

1/8Bubject to ratification.



Fonr Inag:
Poun L'Irak:
LR :

3a Hpax:
Pon kL Irak:

For InELAND:
Pour L'InvANDE:
TN

3a Hpaammno:
Pon Irraspa:

For IsmAEL:
Poun Ismaty:
g

3a Hapawas:



Fom ITavy:
Pour L'ITALIE:
XA

3a Wramno:
Por Iravnia:

Fonr toE Ivory Coast:

Pour 14 CoTe-n'Tvome:

F 8N

3a Beper Caonosolt Kocra:
Por 1A CosTA DE MARFIL:

For JAMAICA:
Poun ra Jamaigue:
SFEM:

3a Amadfiy:

Por Jamarca:



Fon Japan: Subject to yatification i
Pour Lx Jaron:
Toru NAKAGAWA
B:
3a fAnomno: Dec 2last, 1971
Por E1 Jaron:

For JorDAN:

Poun LA Joroanie:
#H8:

da Hopaammo:
Por Jorpania:

Foir KEnya:
Poun LE KEnYA:
HE:

3a Kemmwo:

Ponr Kenia:

1/8ous réserve de ratification.



For Kuwarr:
Poun L Koweir:
BERLT -

3a Kyneiir:

Por Kuwarr:

For Laos:
Poun LE Laos:
e :

3a Jinoc:
Por Laos:

Fon Lesanon: Sous réeerve de ratirication &
Poun LE Lisan:
MANEOUR
PEW:
3a Jimman:
Por er Linaso:

1/Bubject to ratification.



For Lesorno:
Pour LE LEsorno:
B

3a Jlecoro:

Por Lesorno:

Fon Lisya:
Pour 1A Linye:
P

Ba Jmmo:
Por Lrsia:

1/ Bous réserve do ratification,

H M THOMAS, M.D.

Subject to ratificati

ol



For LIECHTENSTEIN:
Pour LE LIECHTENSTEN:
FUSC O 1

3a JImxvemurreiin:

Pon LIECHTENSTEIN:

. For Luxempovne:
Poun LE LUXEMBOURG :
TR :
3a Jhwoxcembypr:

Por LuxeMBURGD :

For MADAGASCAR:
Pour MADAGASCAR:
5 2 <

3a Maparackap:
Por Mapacascan:



For Mazawi:
Poun LE Mavaw:
B AR

3a Mananma:
Por Mazawr:

For Mavavsiaz

Poun LA MAvarsie:
AT :

Ja Manaiickyio Pemepammio:

Por Mavasia:

For ThE MaLoive Istanps:
Pour LES fLEs MALDIVES:
IERACRRR:

3a Masaueckme ocTposa:
Por Las Istas Marnivas:



For Mavi:
Pour LE Marr:
B

3a Moom:
Por Mari:

Fon Marta:
Poun Mavre:

75 A
3a Maawry:
Por Mavra:

For MAURITANIA:
Pour LA MAURITANIE:
FHEEEE:

3a Masprranmo:

Por MavRrrania:



For Mavmrrmus:
Poun Mavsice:
[N

3a Manpmmmi:

Por Mavmicio:

For Mexico:
Povn e Mexigue:
S :

3a Mexcmcy:
Pon Mixico:

Fon Monaco: Bous réserve de ratification ¥

Pour Monaco: .
R

Por MinAco:

1/Bubject to ratificaticn.



For MoncoLia:
Pour La MoncoLie:
ki

3a Monrommo:
Pon MoscoLia:

. For Morocco:
Povr LE Manoc:
BE i 5F =
3a Mapokko:
Por MARRUECOS:

For NEpAL:
Pour LE NEPAL:
TR :

3a Henan:
Por NePaL:



For THE NETHERLANDS:
Pour LEs Pavs-Bas:
i :

3a Hujepannmsi:

Por 105 Palsgs Bajos:

Fon New ZEALAND:

Pour LA NouvELLE-ZELANDE:
A T

3a Hopyw 3eannao:

Por Nueva ZELanDia:

Fon NMicArAcuA:
Povn LE NICARAGUA:
FEé e I, <

3a Hmmaparya:
Por NICARAGUA:

1/Bous réserve de retification.

J.¥V. 8CoTT

13 Segtenmber 1971

Bubject to ratifiestion 1



For e Niges:
Poun LE NicgeR:
2.4

3a Hurep:

Por e Nicer:

For NigeRLA:
Poun LA NiGERIA:
R AR

Ja Hurepuio:
Por Niceria:

For Nonway:
Poun 1A NomnvEce:
"

3a Hopsermo:
Por Norueca:



Fon PAKISTAN:
Poun LE PAKISTAN:
2 r 10 -

3a MMagneran:
Pon xL Paxistin:

For Panama:
Pour LE Pasana:
LA :

3a IManamy:
Por Panamd:

For Paracuay:
Pour ¥ PARAGuAY:
BT

3a Maparnadi:

Por EL PARAGUAY:

Jara RECALDE
28 July - 1971
" Ad-Referendum"



For Penv:
Poun LE PEROU:
A

3a Iepy:

Pon L PERG:

For TaE PHILIPPINES
Pour LEs PHiLippives:
R

3a PraETmHEL

Por Fiuipivas:

For Poranp:
Pour 1.4 Porogne: E KULAGA
u Subject to ratification with reservations
3a Moy : 1/
Por PoLosia: il ST
30 December, 1971

1/Bous réserve de ratification avec les réserves ci-jointes.®

"
For the text of the sbove-menticned reservations, see the pages immediately fol-
lowing the signsture pages.

*Pour le texte des réserves susmentionnfes, voir i la suite des pages de signature,



Fon PorTucaL:
Poun LE FoRTUGAL:
L LES

3a Mopryramnoe:
Por PorTuGAL:

For tar Rerusric oF Konea:
Pour La RérusLigue pE CongE:
KB

3a Kopeiickyw PecnyGoumiy:
Por s RerisLica pE Conea:

For Tue Repusric oF Vier-Nam:
Pour ra Rirusnigus oo Vier-Nam:
A

3a Pecnyfumxy Buermam:

Pon 1 Rerisuica pe Vier-Nam:



For Romama:
Pour 1a Roumanie:
FSE R

3a Pymenmo:
Por Rumania:

For Rwanoa: © H. TERERAHO

Poun Le Rwanba: csieeoils
e Bous réserve de ratification 1/
3a Pyamay:

Ponr Rwanpa:

For San Mamino:

Pour Samvr-Manmi:
DIRFNG:

3a Cau-Mapmmo:

Por San Marmo:

1/8ubject to ratitication



For Saum Amrania:

Poukt L"ARABIE SAOUDITE:
iy H BT

3a Caypomcxyw Apammio:
Por ARABIA SAUDITA:

Fon SENEGAL:
Pour LE SENECAL:
Ay b

3a Cemeran:

Por EL SENEGAL:

Fon Sierna Leone:
Pour LE Sizrra LEoNe:
BFe

3a Ceeppa-Jleome:
Por Siernra Lrowa:



For Sincapone:
Pour SiNGAPOUR:

da Canranyp:
Por SiNGaruR:

Fon SomaLia:
Poun LA SoMALIE:
FIEHE:
3a Comamu:

' Por SoMALIA:

For Sourn Armica:
Pour v’Armigue pu Sun:
Widk:

3a Kxnyw Adpaky:

Por SupAFmica:



For Sovrneay YEMEN :
Pour LE Yémen pu Sun:

i A
3a ¥0xusut Hemen:
Por L Yemen MERIDIONAL:

For Seain:

Pour L'Espacne:
PHEESF

3a Henanmo:
Por Espafia:

For THE SUDAN:
Pour LE Sounan:
Bt

Ba Cynmam:

Pon EL SUDAN:



For Swazitanp:
Poun SousziLann:
S LN -

3a Ceaswren:
Por SwazILANDIA:

Fon Swepes: L

Poun L SukpE: Subject to ratiticationd
Bl A

3o Ilsema:

Por Suecia:

Fon SWITZERLAND ¢
Pour 1 Suisse:
i

3a MIsefinapno:

Por Surza:

1/Bous réserve de ratification.



For Synia:
Pour 1a Symie:

e

Por Simia:

For THAILAND

Poun LA THAILANDE:
CHH

3a Tamwanu:

Por TAarLanDia:

For Toco: Bous réserve de ratificationt/
Pour LE Toco: Francis JORNEOR

£3:

3a Toro:

Pon kL Togo:

1/Bubject to ratification.



For Trinipan anp Tonaco: Subject to Hatiticationt
Pour L4 Trimré-er-Tosaco: D e
FTHRERIEA:

3a Tpumnpan n Tobaro:
Pon Trmvipan v Tasaco:

Fon Tunisia:
Poun La Tumisie:
SEE MR :

3a Tymmo:

Por Tinez:

For TURKEY: Sous réserve de ratificetion et avee

une réserve sur le seccond paragraphe
Poun L Turquie: de 1'article 31. 2/
L EI;:

3a Typuno: IRk
Por Tunrquia:

If8ous rEserve de ratificstion.

2/Bubject to retification and with a ressrvation as to the second paragraph of
article 3.



For Ucanpa:
Pour L'OvcaNDa:
BT

3a ¥rampy:
Por Ucanpa:

For Tae Uknamvian Sovier Socinust Repusric:
Pour LA REPUBLIQUE S0CIALISTE sOVIETIQUE DUKRAINE

B T W e i = B O
3a ¥Yup ©

cy10 Comua.

¥ PecnyGumky:

Por LA sznum SocianisTa SoviETica pE Ucrania:

loa yeaosnem paTih

KOTOpHE NPUAATARTCH.

30.X011,1971 .,

MK, € O Hoh

1,
M. Hongu mnth

For Tae Union oF Sovier SociaList REPuBLICS:
Poun 'Union pEs REPUDLIQUES SOCIALISTES SOVIETIQUES :

ﬁﬁ&ttiﬂ#ﬁllﬂ
3a Comwa C Pecuy
Por s Unién pE Ree SocIALISTAS SOVIE
Mon y PET © NpMRAr orosop ]
AAABNEHMAMY .
30.XM.71 r. . H.a.umty
1/ Transistion. Bubject to ratifiestien, 1/ Traduction. Bous réserve de ra-

with the sttached reservations and decla-
rations . ®

30 December 1571 M. POLYANICHED

2/ Transistion. Bubject to ratification,
with the attached reservations and decla-
rations. ¥

30 Décember 1971 ¥a. MALIE

*For the text of the sbove-mentioned re-
servations and declarstions, see the pages
immediately following the signature pages.

tification et o e temu des réserves
et déclarations ni-.ﬁuitrb--.'
Le 30 dfcembre 1571 . POLYANITCHED

2/ deon. Sous :éagm de ra-
tification et compte tenu dps régerves
ot #clarations ci-jointes®,

Le 30 Décembre 19T1 Ta. MALIK

*Pour le texte des réserves et dicla-
rations susmentionnfes voir 4 la suite
des pages de signature.



For Tax Umitep Arars RerusLic: Subject to Ratification and

Pour 1.4 REPUBLIQUE ARABE UNIE: Reservation ae to:

) Article 19 « L
P AR A A R - :, o, P m‘l
3a 06 yio Apabexyio PeemyGmmky: o) * ml ¥
Por 1A Reptisrica Arase Unia: Dr. A, Wagdi SADEX

For tue Uniren Kivepom or Grear Brrraw anp Norraery [RELaso:
Pour 1E Rovaume-Usi pE Granpe-Breracve ev p'InLanoe ov Nono:
KAFI PR B AT RN &£ :

3a Coeuwesmoe Kopoaescreo B u Cenepuoit Hp,

Por kL Rewo Unmo pe Gran BreTafia & Intasoa pEr NogTe:

Subjeet to ratification 2

FPeter BEEDLE

For tre Usiren RerpusLic oF TAnzaNia:
Poun A RErupLigue-Usie pE TANZANIE :
R B A S F0

3a Obneypmennyio PecnyGumsy Tamaanna:
Por Lo Rep(eLica Unipa pE Tanzania:

1/8cus réserve de retificstion et svec une réecrve 3 1'Egard de: a) article 19,
paragrephes 1 et 2; b) artiele 27; et c) article 31.

2/Bous réserve de ratifieaticn.



For rue UNiTED STATES OF AMERICA:
Poun Les Evars-Unis o' Amérigue:
EIL S g SR

3a Coepmemnie Irare Amepicn:
Por Los Estapos Unioos pE AMERICA:

For tae Upper VoLTA:
Pour ra Haure-VoLTa:
AR

3a Bepxmoso Boaery:
Pon L Avto Vorra:

For Urucuay:
Poun L'Unucuay:
S

3a ¥pyreadi:

Por L Unveuay:

1/8ous réserve de ratification.

Bubject to Fatification v
John INGERSOLL



For VENEZUELA:
Pour LE VENEZUELA:
LR Rafsel Darlo BERTT
3a Benecyoay:

Por VENEZUELA:

Sujéta s Ratificacion &/

For WESTERN SAMOA:

Pour LE SaMOA-OCCIDENTAL:
T T R

_3a 3anagnoe Cason:

Por Samoa OCCIDENTAL:

For YEMEN:
Poun LE YEMEN:
2/

3a Memen:

Por kL YEMEN:

1/Bubject to ratification — BSous réserve de ratification.



Fon YuGostavia: La BFS de Yougoslavie formule une’

Pour 1A Youcosravi: régerve @ 1'égard de 1'article 27 fe la
W présente Convention.
3a Krocaasmo: Bous yéserve de ratitisstion &

Por Yucosravia: '
Dragan NTROLIC

For Zampia:
Pounr LA ZAMBIE:
QAT
3a Bambmo

Por Zambia:

1/Translation. The Bocialist Federal Republic of Yougoslavia expresses
& reservation with regard to artiele 27 of the Convention.

Bubject to ratification.



Text of the reservations and declaraticns nade by the Bje ruma.nesmmmdmmjwfmmwumsm
Jerueaian Soviet Sooialist Bepublin at the time of ai, de dn!anwamda
of the fom on F ypd) af 1871 1a fon ur les

Oronops P i ]
Poonyonwkn opn b o
pompeyeax 1971 rog.

"Eenopyecxne CCP fyany CUWTRTE QIR CoOR BEOGHIATENLHEME
nomoxamul myexros 1 w2 cyarvhe 19 KoUBeHDMM O 0oMXOTPONNHEX Seqect-
max 1971 pons xT B *

CTRTE ¥ HE B p

uoll B orarke 25 sroll Kowsswmm®.
"Eenopyockns CUF Ha oUMTAST ANA CEff oOE3aTONEMNMA 0OIOREHILT

eraTEl 31 P ) Cyx

Loy HER ne ppockie xxgoll us

CTOPOM 8 cNOPE W ARABIAET, WYC AIH DEPEARUH TAKONG CNops Mexgy-
Cyar B mAEASU amyune BeEx

oropoir, yenornymmix s ogope”.

it COF mpm OO0
npn ] P 1571 roga:

CoOF 'y RTO 103 oTaThH B5 o
» EOTORNM RAA
CTATE ¥ srcl HOCATY &

wmil xapaxvap, W cuwTaer, wro I B cooT a

PADERETRA AGEMA GMTE OTRPUTA AES FUsCTRE
BCEX JAKETPRECODANNME FOCYARPETS Bod rarofi-nubo sMORFACOULLIGG WEE
orpamirens .

pemopyecras OUF cUMTAET HeOOXOMMMMM JAAENTEH, TrO. DONOXERAL

Oraten E7 Tenepansacl hocaudten

o “Hamill o

EODCHMRALIGEM CTPAREM W napoanu, L]

o " i oHen B

poex ero fopunx ¥ opodpmsmaax” (Fesomoma 1514/0Y or 14 menadps

1960 rosa).

Translation Fradustion
Reservationn: Bfservear

The pinn Soviet Socialist Bepublic will not la i de BiEL
consider itself bound by the provisicms of artizle 13, Ll owﬂﬁrmw 1ife par len a!.om!t!:m den
‘paragraphs 1 snd 2, of the on 9 iom mur
Pibstancas of 1071 as applisd to States not entitled to 1es Etsts
‘becose Parties to the Comvention on the basis of the piv&lllhpﬂll’ll“ﬂnm ie & 1s Comven~
mmmmumh&uﬂmm r.{.teunnhm ia procédure bv-il'wthhzslo
cette Conventios.



The Byelorussisn Goviet Boeinlist Repulilic dcen oot
oon dder itself bound by the provieloss af srticle 31
af the Ccoventicn concerming the referral o the Interns—
tional Court ur Justice of a dizpete relsting to the in-

of the at the re-

Juest of sny ooe of the Parties to the dimpute and de—
claren that the raf*rral of any sach dlspute to the Inter-
onticoal Court of Juntice shall in each case require the
conment of all the Partles to the dlapute.

Deelarations:

The Byeloruseisn BER -uu- ihat the provisices of
wrtlcle 25 of the
usder the terms of whick a m-bn- af Btates are not enti=
tled to become Parties to the said Convention, are of &

aature i that in
with the principle of the sovereign equality of Btates
the donvention sheuld be opes for participation by sll
intersnted Btotes without aey diserimisstion or restric-

o,

The Byelorussian Soviet Booialint Republic deess it
easentisl to state that the provisions of article 27 af
the Convestion are at varissce with the Declarstios om the

to Colenial Ooy

Granting of ntries and Peoples
of the United Naticmn Jemeral [resclution 1514
{av) ar = 1960) , vhich groc the sacssity
ar sl upesedl epd enlonia-

Ttringing mﬂ'
limm in all itn lbrﬂ and manifestations”.

ann{.om of tha Folish P-apln'n hpub‘.lbu {n
| respect c-rt.- provisicns contained in t

done at
\"hluu on ﬁ:l. ?lm'my 1371

"The Govermmémt of the Polish mpu " ngmig vinn-
ea w make reservations soncerning the following provi

"(1) hﬂmﬂllm:wwa-udmm
snid Convention an applicabie to states deprived of
opportunitien of becoming Purtizn to the urmnt‘lw in rin
of u-mmmm for in Article 25 of

"W e ot el wpdolion: of W Bovermeent of

miﬂt Frapla’s mlu ‘the provisionn of Article E’ nr

of 1971 wre of
Govern=

mant of the Folish Myh'l m.lc reiterntes ita firm
polltin tbat the

n
rk soversign equality of states, should
: M f.e wll interwsted states without amy discrimine-
an.
"2 'hnm 2 of krticle 31 of the Gunwlm
which provides Adspaten vhich atacot ba

bitration, recourse Lo Mwu huuu.
athar

T Fbphili AT T ~
#e considire pon 1ife por les dispositions de 1'erticle 11
de 1a ui que tout coneer<
nant 1'i ou L de cetts

sers souniz-d la Cour m:uminung de Justice & 1a de-
whnde dn 1'ues des parties su différend, st slle dfelare
gu'mn Aifffrend de ce genre ne pout Stre sousis & la Cour
internatiopale Se Justice qu'aves 1'accord de toutes les
partien au difffrend dan chague ca

Déclaratices:

La Fépublique socialiste soviftigue de BiFlorussis
Afclare que los dispositions de 1'srticle 2’ de 1n c\:u—
wention ser les substances peychotropen, erees
qual cartains Etats se volent privés de la w-mms.
de devenir Pnin & ntn cumn‘lnn. oot un carsctire

Tornfnnst au wimih Arignlith Aonivaraine des Tiets wt.
Etre ouverte & 1'ndbfsion de tous len Eists intéresas
ERRA mcn dinn.-ln-mem ni restriction.

Jjuge nEcessuire de diclarer que les dinpositions Se 1'wr—
ticle 27 de 1 Convention soet en conts aver la
Déclaratlon de 1'Asnemblie génfrnle de 1'Organisstion des
Bnticns Unien sur L'ectral de l’hmi ax 2!#! -t

aux pevgles
mettre rapidesent st 1mu$ununu—m fin su oﬁnir
Lieme toutes ses formed et dans toutes sed Twota-
tiona” frépolution 151% (XV) du 1h Acesbre 1960

Tradurtion

Réserves de la Républlque populaire de Pologn
au sujet de m—taﬁu des Sl-pu-itlnnn Hmnt
dans: la Convention sur les substancas ;ﬂgnﬁr
tropes, signfe 3 Vienne le 21 février

e de 1n pulaire de Palogs
scubnite faire des réserves en ce qui ococerne les dispo-
sitions ei-apriis:

1) 1 et 2 g 1'articls 19 e ladite

Deurml.u #'sgissant de leur npplicetion & des Frats
n'ayant pas 1a gowsibilitd de devenir parkies d 1n Com

*vemtion A'sprds In prochdure prives @ 1'article 25.

Le Oouvernement de 1s Bpublique populsire de Pologne
en-.uko que les a!.nmi'.tl.m de 1'articls 75 de 1a Coar
1971 wur loe mu mmm-l oot un es~

Heﬂu #iseriminatoire. A et Sgard, le Gouvernesent

aves fer=

Aovralt

dtre ouverte & tous lea Etats inlﬂnl- mans dfscrisine-

tion 4'sucuse sorte, conformfmest mx principes de 1'€ge-
souveraine des Eists.

a’ « de mEdistics, de comeilintion, d'arbitrags
ﬂ'mn-‘ “'Iﬂrm' Arigues o ‘:;f :ﬂ' e den
par pasif o nedites parties,
sars soumis, @ la demande de ‘mu:uuudhu.l;-‘l
Caur £

Cour
et pleinement mcceptée par toutes les parties sy

i » #t nom @ In demande de )'une ou de certaines
swilmment d'emtre elles.



Text of the Ions and desl i made Texte des réserves et déclarations faites par
by the Ukrainian Soviet Socialist Republic at la République pocialiete soviftigue d'Uknaine
the time of signature of the Convention on Pay= lors de la signature de la Convention sur les
chotropic Substances of 1371 substances paychotropes de 1871

UTCOROFHH
7 Peory dyaer
CUMTHTE ANA Cofe HEUGASATENBHHMA MonoNewMn myhxres [ @ 2 oTaThe
19 [ 1971 rozs (]
E POOYEAPOTHAMN oTATH ¥ Hownou-

0N §A COHCBSHEN NPOISAYPH, NPeEyoMoTpesncd 5 cravse 25 aroll
Hosronmn®.

"y oty Faony B8 gud-
Ta6T NAR CAdR praren 8]  oTEO-

cHTansHo Repepaun B MexayRapomaud YA cnOpn O TOMKOBORMM WX
npeweneame Hogeenmul no npockSs NDGoH W2 OTOPON B ONODY W SAABNA-
8T, WP0 AAR Depefaun raEero anopa M CYRY

B BAROM DTAOALHOM CAyNSS COTABCHe BOHX OTONOH, YUGOTYREAX B
cnope”,

BRI,

4 [ Poony 'y
4TO DONOWOHER oTRTBM 25 0 DoRX v DOPEEC—
B0 EOTOPMM PAX craTs ¥
wroll , HooRT P Py X 'y 10
I B o ¥ P Tooy-
AEPOTS AONNES GNTH OTHONTS JAN FURCTHN DOSX BAMATOPECOBANNMI
rocyRapoT dos maxoli-nudo B OrpaH -

qeoxan Pecny cuaTaer
EOOOXOMMWEM 33RBATE, UTO craren 27 np
pousT Terepaxsmol
Hamill o OTPAEEM M BADO-
zAM, WP n

PONNOD MONOXMTS HOHGN KONOHXGASMY 30 BeeX 610 $OPMAX I NpOABA0—
uuRx"y Pesomonsn [516/X¥/ or 14 peradps 1960 roga/



Pranslation

Resermationo:

The Ukreininn Soviet Socialist Republic will not son-
wider iteelf bousd by the grovisloss of article 19, para-
Ernpba 1 and 7, of the Convantion on Poyshotraple Bubstan-
cen of 1971 an upplied to States not eutitled to become Par-
tise to the Convention cn the basis of the procedure pro-
rialﬂ for in article 25 of that Comvention

an Soviet Socinlist Republic does sot con-
li&n‘ Ataalr ‘wﬂ by the provisions of article I1 of the
Cenvention comcerning the referral to the

REwmrves:
La République socialinte wevidtizue 4"Ukraloe ne se

connidfrers pon 1ife gar lew dlspositioss den peragraphes
1wt 2 do 1'nrticle 19 de 1a Comvention sar les suhstances
1971 conce

Court of Justice of n fi to the i

que

tion or spplication of the Convention at the of
nay com of the Parties to the dispute snd declares that
the raferral of any msch Alupate to the Tntermaticnal
Court of Justice shall in each cass require the consent of
all Farties to the dispute.

Declarations:

The Ukrninien Soviet Soelalist Regublic states that
the provisions of article 25 of the Convestion om Paycho-
tropic Bubstamcen, under the terms of vhich s mmber of
suuu m not entitled to Beccwe Pn-:iu ta the ssid Con-

are of & Bature

that in sccordance with the mmln‘lu uf the sovereign
equality of Btates the Comvention should be cpen for par—
ticipation by all interested Btetes without may dincriml-
satics or restrictlon.

The minn Soviet Bocielist Bepublic deems it
espentinl to state that the provisions of article 27 of
the Convention are at varisnce with the Declarstion ca
the wtns of Independence to Colenlal Coustries and

Peoples of the United Nations Oemersl Assesbly {resclu-
tiem xm (r\'l of 1k Dacember mo]. vhich proslaimn the

h watte

sesmin d 1a Cour lmmt{m- de Justice A la m—m as

1'une des partiss g difffrend, wt elle df=lare gu'um gif-

fErand £e gemrd ok peut & ooumin & lu Cour interns-

txr_\nﬂo e Justice gu'aver 1'sccord ge toutes Les parties
Agirfrend dans chague oas.

Déclaratlons:
1n Rfpublique socialiste soviftique d'Ukralne déclure

gque les dispesiticnn de 1'article 25 de 1s ﬂemim nar

len substanoes

&:u me Toient 'pm.\hm“h wuihu.itsm MM‘! Mhl

i cotts oat un . d'iﬂ-
ncipe
1'adnEsion

iom mi e

la
1it€ souversine des Ftats, doit #tre mc
tous 1en Evats intéressfs sans mucume di

ltnt‘lﬂ.

Jaw
nlnln!-vl s dlnl-am qu- les -uqnmim ﬂ.e 1'artizle 21'

'l.ln-h.l& e ﬂ.u 1'Crganization den lltf-ml Unies sur
1'ootrol de 1'indépendsnce =ux ‘payn b sux peuples coloniau,
qul 1n nfcesnith " do mettre ot inean-

Jement fin sy

mecennity of "bringing to & speedy and i
coloninllen ls a1l it8 forss snd sanifestatioss”.

formen et
n toutes e manifestations” I’s-nmim as\i {m ™
n dkosubre 1560) 7.

Réserves et dfclarations faltes par 1'lnion des Républi-
lore de la =i o

vention on Paychotropie Substances of 1971 1a mar len mubs ropes de 1571
OPOBOPEH: GONEA COUMA nM
[ 1971 roma
"goms- O B¥RST CUBTATM JLEN CE=
04 HeOJEIATENMEEMN NOXOTeNMA nyuxton 1 u 2 crarsm 19 HOUSSWINM O nosxo-
TPONENE '19‘!1 Toua x® £y BOB~
cT8TL ¥ L » TPEIT
pesunofl 5 evaree 25 sroft Konmewtind".
*0oos o CYATEST NIA cedd
COSILTENLEMMA NOSOXUEME crTaTiM J1 B Max-
# cya coops o i no mpocsde
aosofl wa cropom B ocEope M sssmESer, 9YO NS NOPESAWE TANDTO CHOpS Mex-

eyay B ERIOM
CTOPSH, YUWMCTSYIMMX 3 enope”.

oemrue noex



IED oo,

nmmﬂm mmmm COCP NPH OOH A. )\.HNJHKA nr

X 1971 Poan
“cowa Comer s 9TO DOACEE-
EHE oTaTen 25 a P wOTCpEM pag
T eTATR ¥ arakt EoEaT

MHCKPHMGIMIHONRH XApAXTER, M CUMTAET, WT0 KONBEEONME I COOTHATOTHMM o

HoXzH& OHTL OTNPMTA AOE Fuc-

THE DOAX T T des - g
orpaed g,

"Goma O ] cuATaeT
IBABUTE, UTD OmOJSOZeHEA oTATHH BT Tene=
paasrcfl P Heuit o WEI D=
CHMOCTH EONOHMBIMENM CTDAUAM ¥ ot
i # Geaoronop FmEE B0 BCAX ero

Bopunx # nporsasEHex” {Pesommme 1514 XV or 14 memagps 1960 ropal.

Tranaletion

feservations:

The Uniom of Boviet Sceislist Repwblics will oot con=
slder ftaslf bound by the provisions of artiole 19, pare-
graophs 1 asd 2, of the Convention on Psychotrepie Bubstan—

Court of Tustice of u dlspute relating to the [ntergre-
taticn or application of the Convention =t the request of
any one of the Parties to the dispute and declares that
the referral of any such dispute to the Interna

Cpurt of Justice shall in ench case require the conwent of
#11 Parties to the dispute.

Declaratione:

The Union of Goviet Boclalint Republics states that
‘the provisions of article 25 of the Coovemtion on Pry-
chotropic Substencen, under the terms of which m mmber
nfMlmntm wmmu-wmm

Hwwrven:

L'Union des Rif) i in e
s considérers pas 1ife par lss tinycsitions deo para-
&wphes 1 #t 2 de 1'article 15 de la Com

vention mur 1
#ubstances pavehotropas da 1971 & l'lnrd dns Etats rﬁv‘t
A la posaibilité de devenir partiss don en
vertu de 18 mil'muue’d- 1adite
Conventisn,

L'Union des Rifpubli soeinliste
=6 ooneidére ?u 1ife par les ﬂlr,pull!au 2 L'arcisle 3
a. 1n

mahmhumiw-nimin tllm—ndl
al'mu-wm-mmug,wuum

1'ncoard h tautes les parties su différend ext indie-

prnsatle dans chaque can particalier,

DEclarationn:
LfUnion des M—

clurs qua les diwpositions de L'article 25 de la Convention

8ur les substences paychotropen en vertu duguel certains
Etatn scet Mvﬁu.hmmuuhml.rwﬁ-l

of & mw.nﬂ

that in with the pri

In t
ghon -1-5-

egualivy of States the Comventiom ma h open for
participation by all mlﬂ Btates without any dis=

mmu«mmtmmmmu
nmmwmmmwﬂumerm:d-na
m&mmmnvﬂmﬂtumm
ol

of Indepsndence to Colonial Cowrtries
of the \muc Naticos General Asseskly (resclu—
tion 1514 (V) of 1l December nﬁnl, vmn
\h. mecensity of 'h-l-d- uncondition—
a1 esd eolonialime in a1l ite :\nm and -nﬂm‘!.al .

qu' e emfarme sux prinsi
mﬂ.& lmmln!-n des Ftats dﬂlt Ihr- m & toun lea
nans aucune

‘Union des
:::l-.ﬁ:uutn de dfclarer que les ﬂlwn-ltl;m ds 1'“
1'ksnwmblie .inhm de 1'Organisation ae- Bations Unles
war 1actrol de 1'indfpendance wux. mha':u peuples

Ulement fin
dane toutes n=a _sn,nuum fmm 151k
:m m.u dfcamtre 1560 7.



LISTS OF SUBSTANCES IN THE SCHEDULES®

LIST OF SUBSTANCES IN SCHEDULE I

Other non-proprietary
I or trivial names Chenical Name
1. BT B, B-diethyltryptamine
2 DMEP 3-(1, 2-dimethylheptyl }-1-hydroxy-T,
8,9,10 tﬂw&.é,g«t&mhylu
GH-dibenzo [b,d/ pyran
3. DME Hi-dimethyltryptanine
4. (+)-LYSEROTTE LSD, LED-25 )-l B-diethyllysergaside
1ysergic acid diethylaside)
5a mescaline 3;4y5~trimethoxyphenethylamine
6. parahexyl £ 3-hexyl-l-hydroxy-T,8,9,10-
utmm-s, aqﬂmwi-ﬂ_i-
benso /b, d/pyran
T . peilocine, peilotsin - 2-dimethylaminoethyl }—4-
hydroxyindolae
B. PSILOCYHINE 3 2=dimethylaminoethyl Jindol-4-yl
dihydrogen phosphate
9. 5TP, DOM . 2-amino-1-(2, 5~dimethoxy—4~
> -qul}ph-w'
10, tetrahydrocannabinols, 1-hydroxy-3-pentyl-6a,7,10,10s—
e s ot Tt e

dibenzo/b,d/ pyren

# The names printed in capitals in ths 1 column are the m-rws.m
Non-Proprietery Nemes (INH). With ome mmi.on ((+)LYsERGIIE), othe
nop-proprietary or trivial names are given omly where no INN has yet hmpﬂpoud.



6.

LIST OF SUBSTANCES IN SCHEDULE IT

ot

Other non-proprietary
or trivisl names

Chemicsl nama

(%)-2-amino-1-phenylpropans
(+)-~2-amino-1-phenylpropane
(+)-2-methyl amino-1-phenylpropane

2-phenyl-2-(2-piperidyl Jacetio
acid, methyl ester

. 1-(1-phenyloyolohexyl) piperidine

3-methyl-2-phenylmorpholine



E

AMOBARBEITAL

CYCLOBARBITAL

‘EECOBARBITAL

LIST OF SUBSTANCES IN SCHEDULE IIT

Other non-proprietary
or trivial namee

Chemioal name
Smrbhiyl~5-( I-merthylbutyl)
barbiturie aoid

5~(1-oyo 1ﬂhm—‘.l-u-1 5
ethylbarbituric,

2ot byl —S-rheny] ]t 1d,

S-ethyl-5-(1-nethylbutyl)
‘barbituric acid

5-a11y1~5-{1-methylbutyl )
barbiturio acid



BARBITAL

ETHINAMATE

METHYLFHENUBAREITAL

PHENOBARETTAL
PIPHADROL

LIST OF SUBSTANCES IN SCHEDULE IV

ethchlorvymol

BPA

Chemical name

2-{di ethylamine Jpropiophenone
5, 5-diethylbarbituric acid

ethyl-2-chlorovinylethinyl-
carbinol

l-ethynyleyclohexanoloarbamate

2-methyl-2-propyl-1,3-
propanediol dicarbamete

2-mathyl-3-o-tolyl-4(1H)-
quinnzolinone 1

S-ethyl-l-methyl-5-phenyl-
barbiturio acid

3 3-dlethyl-5-methyl-2,4-
;ﬁplridim-dit_mc

S=ethyl-5-phenylbarbituric acid
1,1-d4 phonyl-1-( 2-piperidyl)
mothanol

(=)-1-dgimethylasino-1,2-
diphenylethane
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SUSTANCTAS ENUMERADAS BN LAS LISTAS®

SUSTANCIAS DE LA LISTA I

Otras denominaciones
commes o triviales

DET

(+)-LISEROIDA

pailocins, pailoteina
PSITOCTIRIRA
arr, oM

tetrahi binclan

21 cn
N, N-dletiltriptamine
3-{1,2-dimetilheptil)-1-hidroxi 7,

8,9,10-te 6,6, 0-trinetil-
@aﬂhmzoﬁ,;pﬂnﬁr’m'

o, B-dimetiltripteming

(+)-N,H-dietilisergamida (dietile-
mida del dcido d lisérgico)

3y, 5-trimetoxifenetilomina
3-hexil-1-hidroxi-7,8,9,10-
tetrahidre-6,6,9-trinetil-GH-dibenso
+d/piranc
3-(2-dinetilaminoetil)-4-hidroxi-
indel
fosfato dihidrogenado de 3-.
(2-dimeotil-aminostil)-indol-4-110
2-amino-1-(2, 5-dimetoxd-4-netil)
Lfenilpropanc

todes les isfmeros

drenel -3-pentil-£a,7,10,108~
h

1
w&m—ﬁ,é,‘}-t banzo
»4/piranc

que ap en mayfsculas en la columna de la iz son
lones C e ionales (DCI). Con unm sols excepelfn
otras d Anscd o triviales
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(&

ANTEPAMINA

DEXANTETAMINA
METANTETAMIHA
METILFENIDATO

FENCICLIDINA
FEMMETRACINA

SUSTANCIAS DE LA LISTA II

Otras denomineciones
commes o triviales

Deneminacidn quimica

(+)-2-amino-1-fenilpropanc
{+)~2-amino-1-fenilpropana
{+)-2-metilamine-1-fentlpropano

éstar metflico del foido 2-fenil-
2-(2-piperidil) acético

1-(1-fenileielohaxll) -piperidina
3-metil-2 fenilmorfolina
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ER
4

5.

i

NHOBARBITAL

CICLOBARBITAL

GIOTETIMIDA
PERTUBAYBITAL

SECOBAFDITAL

SISTANCIAS DE LA LISTA ITX

Otras dencminsciones
comnes o triviaies

Aén o0

fcldo 5-etil-5-(3-netilbutil)
barbitfirice :
cido 5-(1-ciclohexen-1-41)-5-
etilbarbitirics
Z-ptdl-2-fenllglutarinida

Goddo S-etil-5-(1-metilbutil)
barbitirico

doido 5-a111-5-(l-metilbutil)
barbitdrico



SOSTANCIAS DE LA LISTA IV

TeT (tras

Otras denominaciones
v comunes o trivieles

ANFEFRANONA
BARBITAL

stelorvinel

ETTHAMATO
MEFROBAMATO

METACUATLNA

METIIITIOBARBITAL

METTFRITONA

FENOBARBITAL
PIFRAINOL

SPA

Denominacifn quinics

2-(dietdlamine) proplefenona
éeido 5,5-d1etilbarbitirico
stil-2-sloroviniletinilearbinel
carbemato de 1-etinilciciohexanol

dicarbamato de 2-metll-2-propil-1,
3-propancdisl

2-metil-3-o-tolil-4(3H)-
guinazolinone

ficddo 5-etil-l-metdl-5-
fenilbarbitirico

3,3-dietil-S-metil-2,/-
plperidinedionn

&oido S-etil-5-fenilbarbitdrico

1,1-difenil-1=(2-piperidil)
* metanol

(-)-1-dimetilamino-1,2-difent letano
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LISTE DES SUBSTAGL.ES FIGURANT AU TABLEAD I

et Ayt ~s_pogs _comming
- vulpaires
1 DET
2. P
3. T

4+ (+)-LISERCIDE LSD, LSD-25

5. mescaline
6. parahexyl
Te pailocine, pailotsin

. PSILOCYBINE
9. ' 8TP, DOM

cannabinols,
t«ms les isombres

%/ Les noms figurent en majuscnles dane la colomne de
A 1lexn
phatrgraboy

!‘au'nnt!.mulu (mz)
ou noms

Déstenation chimimue

B, H-diéthyltryptamine

hydroxy-1 (disdthyl-1,2 heptyl)-3

t-étra]mi.rcrv'l 8, g3,11} trimdthyl-6,6,9
FyTanns

B, N-diméthy]l tryptanine

(+)-H,§-d1éthyllyeerganide (dlsthyl-
amlde de 1'acide dextro-lysergique)

triméthoxy-3,4,5 phénéthylamine

hydroxy-1 a~hsrr.7 tétrahyiro-T,8,9,10
triméthyl-6,6,9 Ei-dibenzo /b, w‘r\;nnn

{diméthylaming-2 dthyl)-3 hydroxy-i
indol

dihydrogénophosphate de {diméthyl-
amino-2 dthyl)-3 indolyle-i

amino-2 (dim$thoxy-2,5 mithyl-4) phényl-1
propane

Iydregy-1 pentyl-3 té 7, 10,
10a triméthyl-6,6,9 All-dibanza Eh&?

pyramne

? sont dea Dépominations
du [+ les sutres dénc—
ﬂg‘-im -LISERGTIE, auf ‘:5

si aucune DCI n'a encore

proposde.



LISTE DES SUBSTANCES FIGURANT AU TABLEAT 11

peg

AMPHETAMINE

DE{AHFHETAMINE

METHYLPHENIDATE

FHENCYCLIDINE

dutres noms commpung
ou valgalres

Désignation chimique

(#)-a=mino-2 phényl-1 propane
(4)-amine-2 phényl-1 propans
(+)-méthylamine-2 phényl-1 propane
ﬁtﬁlimpéridyl-ﬂ-z acétate

(phényl-1 cyclohexyl)-1 pipéridine
méthyl-3 phényl-2 morpholine



LISTE DES SUBSTANCES FIOURANT AU TABLEAU TIT

ou vulgaires

Désigmation chimlgue
aolde Sthyl-5 (méthyl-3 butyl)-5
barbiturique .
ncide (cyclohuxine=1 yl-1) — 5 &thyl-5
barbi turique
4thyl-2 phényl-2 glutarimide

acide thyl-5 (méthyl-l butyl)-5
barbiturigue

acide allyl-5 (méthyl-l tutyl)-5
barbd turique



1.
2.
3.
he
5a

-8
T

8,
9
10,

LISTE DES SUBSTANCES FIGURANT AU TABLEAT IV

oL Autres noms gommuns Déaienation chimique
ou_vulgaires
IMFEPRAMONE (dddthylaming)-2 phényl-1 propicne
BAREITAL acide didthyl-5,5 barbdturiqus
dthellorvynol éthylchlorovingl-2 éthynylcarbinol
ETHINAMATE carbamste d!éthynyl-1 cyclohexyle
et e e
METHAQUALGHE méthyl-2 g-tolyl-3 3H-quinazolincma-4
METHYLFHENOBARRITAL acide Sthyl-5 méthyl-l phényl-5
barbi turique
METHIPRYLONE didthyl-3,3 méthyl-5 pipéridinedione-2,4
FPHENOBARBITAL acide dthyl-5 phényl-5 barbiturique
PIFRADOL diphényl-1,1 {pipéridyl-2)-1 méthanol
SPA (~)-diméthylamino-1 diphényl-1,2 dthane
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Se
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NEPEYERDL HENECTE, HIKMUMEHEWE B CIHCHE*

NEPESERR BELECTE,

HepaperKCTPNPORAIING
Ax__ Hemayiie
SRApSNEA

Aar (DET)

JMTTL (DMHF)

ANT {DMT)

(+)-MuzgPryy Ao, KCR-25 (LSD)

OEpareEcHs

TEWIOMEH,
TEHAOTCHN

NCHACIMERE
o, oM
(8P, DOM)
ToTparuApo-

Boe mWaoWepH

BHINCEHHHY B CIHCOK T

Armpueckos HABA

Wl - guornny punras

(1,2 nTun )-1-r T

8,9,10-ter 5 s-upmm.l-
~6H-pufenso

N N pmme T T panrams

{+]-.N JNeznoTHLTNI oprases
AEITHAAMMA, E-TMSEprERcEcH ERcaoTH)

3,4, 5-TruMeTORCHDEHI THAANEH
S-rexcaa-1-rugpoxcu-T7,8, ﬂ. 1 O—
=T ]

—antenso [ b4 ‘Tpan

- ( 2-pmmernEaNuEO sTHE | ~4—
~PRAPORCH-IREOX

a_(& 3 A
anrnzpogocgat

1=(2,5 "
—uueu)o-mm

1-ruzporei-3-3-nesren-6e, 7, 10, 108~
[3

-enpnu%E 6, Gerpmmernn- 6H -
—EROEEI0 ,éﬁ;m

anr ¥ » :(unui)l HOXLY~
MHE), 3a Pt
((#)-~THSEFTHL), spyrme mesapersc P ¥ gt aaETCR

djmy B TEX CAYUARY, EOUAN eme wm GMNO
CTPNPOBANEOTD HASBAHES,




AMSETAMAH

LEHCAMEET AMHE

METANSET AMHH

HETHNSERMIAT

SEEMETPASHE

NEPEYEHD BENECTE, HRNMEHHWE B CIMCOK II

HOSSROTHCTDMDOBANMINS  mwusckoe mmsmame

(#)-2-arumo-1-gememponan

(i)—i—lﬂnﬂ-‘-—mmk

(#)-2 1 P

HerTHzonl ofup 2-femmr-2-(2~mineprgEs )~
=yrcycEofl smeaord

1-(1 xcua)

H-saTHa-2-faREnmMg pdoaus



ANOBAPEHT AL

[AANOEAPERTAL

TIYTETHMHL

NEBTOEAFEHTAL

NEFEYEHEL BENECTE, HXJNMEEHHX B CIHCOK IIT

Zmerueokos masBaEEE

S-arina=5=(3-mernatiyras)
EapSUTYPOBAA KNOIOTE

5 (1-mumaorexcen=1-in)-5-
=TEAGApSNT FPORAN KRCIOTA

2=prien—2—eiAr Ty TA I,

Searun-5-(1-wornsoyria)
GapluTyPOBES EMOLOTA

S-anzin-5-(1-mernatyrns)
GapfuTYPOBER XMCEOTA




NEPEYRHE BEUECTE, BHMMEHEHY B COMCOK IV

Adpyrue
P HesaperucTpRposNENNe Inormece uesrawes
Sm BAE__ESER TR
ERIBAERA
1. AMCEIIPAMOH 2={ auarsanynmo Jopomiogenou
2, EAPEHTAR 545 i)
-1 STLAOPRAHDD STHN-Z-XA0 PERHMARTHHAE =
- EApANEO
4. BTHHAMAT 1 5
5. METIPOBAMAT 2-weTis-2-npoms-1 ,3-
~HpOnAMANG A= AHEAPSaMAT
6. METAKBAIOH 2-mera-3-o-roama-4 (3H)-
S ~KERHA30INHOE
7o METHEGEHOEAPEHTARL S-aTua-1-MeTHn-5-
—heHEEfapiuT ypOBLs KHCIOTA
8, METHIFRIOR 3, 3-georIn-S-meTia~2 , 4=
—ERe MR- IR0
§. GEHOBAFEHTAL S=arna-5-pamtain piuT yponas
MHCAOTA
10. [HIPAZEOX 1, 1=grgemn~1—(2-mmepumes }
HeTRNCD
s cna (SPA) {=)=1=moerunnmmumo-1, 2-

=ERGERREDTAN



I hereby certify that the
foregoing text is a true copy of
the Convention on Psychotropic
Substances, done at Vienna, Aus-
tria, on 21 February 1971, the
original of which is deposited
with the Secretary-General of the
United Natiens.

For the Secretary-General:
The Legal Counsal

Je certifie gue le texte qui
précéde est une copie conforme de
la Convention sur les substances
psychotropes, faite 3 Vienne (Au-
triche), le 21 février 1971, dont
1'original se trouve déposé au-
prés du Secrétaire général de
1'Organisation des Nations Unies.

Four le Seordtaire géndral:
Le Comseiller juridique

Organisation des Nations Unies, New York,
12 janvier 1973

United Natioms, New York,
12 January 1473
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